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LEGISLATIVE ASSEMBLY. 

Mu11day, 19th September, 1927. 

The Assembly met in the .Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. 

·· 

QUESTIONS AND ANSWERS. 

RESOLUTION REGARDING THE PROHIBITION OF LIQUOR. 

1062. *Maulvi Badi-111-Zaman: (a) Will the Government be ploased 
to state whether they have taken any steps to give effect to the Rtsolu­
tion passed in the Assembly regarding the prohibition of liquor T 

(b) If not, will the Government please state the reason for not
giving effect to the Resolution T 

(c) Are the Government prepared to give effect to it without any
delay T 

The Honoura.ble Sir Basil Bla.ckett : With your permiasion I propose 
to a�unver quei;tions Nos. 1062 and 1126 together.

As stated last year on the 19th August in reply to question No. 134, 
Government have decided not to take any action on the Resolution in 
q1.1estion for the reasons given by me in my speech on the 2nd September 
1925. 

Mr. X. Ahmed : How long will Government take to consider the 
question and give effe�t to the Resolution Y 

Mr. President : The Honourable Member has not heard the reply. 
'l'he reply was that the Government had decided not to take any action. 

Mr. X. Ahmed : Declined to take any action ! Are Government 
uware that it is an insult to the Members of this House not to give effect 
to the wishes of the country . .. .. 

Mr. President : The Honourable Member knows that Uesolutions 
p,ii.sed by this House are recommendatory and not binding 011 the (foyern­
mcnt. 

The Hononra.ble Sir Basil Blackett : The answer is in the negative. 

NEW PENSION RULES. 

1063. *Maulvi Badi-uz-Zaman : (a) Have any, new pension rules been 
sanctioned recently by the Secretary of State for India for Government 
Si3rvants T 

(b) If s&, will the Government be pleased to· lay.them on the table !

The Honourable Sir Basil Blackett : I would refer the Honourable
Member to the reply which I gave on the 30th August, 1927, to part (a) 
of question No. 86, asked by Mr. Amar Nath Dutt. 

( 4:521 ) 
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TOTAL NUMBER OF ASSIST.ANT8 AND CLERKS IN THE NEW BRANCH OF THE 

HOllE DEPARTMENT CREATED IN CoNNECTION WITH THB 

STATUTORY CoMMISSION. 

1064:. *Maulvi IInbammlMl ~ (a) What is the total number o! 
~  and clerks in the new branch of the Home Department created 
in connection with the Statutory Commission , 

(b) Is it a fact that no Muslim has been taken in this section' 

The Honourable Mr. J. Orerar: (a) One assistant, n clerk, a typist 
and a stenographer have so far been appointed. 

(b) ~  

PRoPORTION OF MUSSALIIANS IN THE OFFICE OF THE CENTRAL BoARD OF 
. REVENUE. 

1066. *Kaulvi lIuhpamad Yaku'lt: (a) What is the total number 
of office establishment in the office of Central Board of Revenue , 
Is it a fact that within this year 4 or 5 Mllssahnaus who were employed 
~  this office have been transferred to other offices and their place han 
bepn taken by non-Muslims , 

(b) What is the present proportion of Mussalmans in this office at pre-
flent as compared to the proportion of last year , 

The Honourable Sir Basil Blackett: (a) The answt'r t.o the fil'st 
part of thr. qucRtion is 42, and to the second part, in the negative. 

(b) 19 per cent. in both the years. 

Nu.KBER OF MUSLIM GAZETTED OFFICERS IN THE RAILWAY BOARD. 

1066. *1IrIr. Abdul Kaye: (a) Will the Government be pleased td state 
the number of gazetted officers including gazetted Superintendents 
employed in the. Railway Board at present T 

(b) How many of these officers are Muslims and how many are 
Hindus , 

(c) Are Government taking any action to increase the number of 
Muslims Y 

Mr. A.  A. L. Parsons: (a) 23. 
(b) Hindus 5  ; Muslim l. 
(c) l\'() special steps have been taken. 

Mr. It. Ahmed: In view of the fact that the Muhammaduns art} 
below the proper proportion in ~  do Government propose to take 
steps to give a due share to them' 

Mr. A. A. L. PanonB: I did not catch the Honourable Member's 
question. 

Mr. E. Ahmed : In' view of the fact that the Muhamme.<lans are en-
titled to a fixed proportion,do Government propose to take steps to give 
eiIect to their promise , 

Mr. A.  A. L. Parsons: I do not accept the statement made by the 
Honourable ll"mber. 



QUU'l'JDlIB .lRD AlISW.BB8. 

NOJIBBR OFHUSLIJ( A.ssIsTAlIT8 IN TBB R.u!.WAY BoABD. 

1067. *Mr. Abdul Baye: (a) Will the Government be pleased to state 
the total number of ~  stenographers employed at 
)resent in the Railway Board , 

(b) Is it a fact that there is not a single MUBlim PermaDent assistant 
in the Railway Board , " 

(c) If the answer to (b) ~  is in the affirmative will Government 
please state what action is being taken to increase the number of Muslima t 

Mr. A. A. L. Panons : 30. 
(b) Yel>. 
(c) 4 Muslim clerks have been appointed to oJBei&te as assistan1;Jl. 
lI(r. K. Ahmed: In view of the fact that it has become absoilltely 

necessary to Itct aooording to the promise of the Government, do Gov-
ernment propose for their own prestige and dignity to give effect to the 
promise of !J!1 I-'er cent. which should be aeted upon , 

Mr. A. A. L. Parlons: I think my reply shows that it has been doing 
so. 

NUXBEB OF MUSLIM GAZETTED OFFICERS IN CEM'AIN SPECIFIED AoooUNT8 
OFFICES. 

1068. ·lIIr. Abdul Haye: (a) Will the Government pleaae state 
the total number of gazetted officers in the following offices , 

I. Office of the Auditor General. 
II. Office of the Military Accountant General. 

III. Office of the Accountant General, Railways. 
IV. Office of the Audit Officer, Indian Stores Department. 
V. Office of the Accountant General, Central Revenues. 

(b) How many of these officers are Hindus and how many aN 
Muslims' " 

(c) Is it a fact that in some of these offices not a single Muslim. otice;' 
has been posted ever since the offices came into existence, and if so, may 
such offices please be specified Y 

(d) What is the number of appointments made in the ministerial 
establishments in these offices during the last two years , 

(e) How many of the men appointed were Muslims and how many 
of the Muslims appointed are at present in service T 

(I) Are Government taking any action to ensure an increase of 
Muslims in these offices by recruiting more Muslims in future , 

The Honourable Sir Basil Blackett : I propose to reply to questions 
Nos. 1068. 1070, 1072, 1074 and 1075 together. 

I would refe"r the Honourable Member to the Honourable Sir Charles 
Innes' reply to l\Iaulvi Muhammad Yakub's uIk>"1:arred question No. 3 
on the 27th January 1927. That reply still holds good in the case of the 
offiells reft'rl'cd to in these questions. 

Mr. K. Ahmed: In view of the fact that Governmeut have not :;uit-
ably answered this question, do Government propose now for the benefit 

... : 
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of the country to answer the qllestioll ill full and give aatiafaetion to 
the Members of this Assembly by adhering to the promise given by them , 

. ,rhe Honourable Sir Basil ~  ~ ~ ~  
to their promises. 

lIIr. It. Ahmed : Is it not .a fact Ulat. Government ~ say that 
things are right when they are not right , 

INCREASE OF MuSLD( OJ'FICEBS ()l, THE INDIAN AUDIT AND ACCOUNTS SER-
VICE EMPLOYED ON THE STATE RAILWAYS. 

tl070 .... Abdul Baye: (a) Will Goverilinent please state 
the total number of officers of the Indian Audit and Accounts Service at 
present employed on the four State Railways , 

(b) How many of these officers are Hindus and how IIlaDY are 
Muslims T 

(c) Are Government taking action to increase the number of Muslims 
in the Railway Department' 

NUMBER OF MUSLIMS IN THE AUDIT OFFICE, INDIAN STORES DEPARTMENT •.. 

tl072. *Kr. Abdul Baye: (a) How many ministerial appointments 
both temporary and permanent were made from 1st January to 31st 
August, 1927, in the Audit Office, Indian Stores Department, and how 
aany of these were given to Muslims 1 

(b) If no Muslim was appointed, what action do Government propose 
to take to ensure that Muslims are appointed , 

MUSLIMS IN TEMPORARY AND PERMANENT ApPOTh'TMENTS IN MINISTERIAL 

ESTABLISHMENT OF THE OFFICE OF THE ACCOUNTANT GENERAL, RAILWAYS. 

tl074. *1IIr. Abdul Baye: (a) Will Government please state how 
many vacancies both temporary and permanent were filled up in the 
ministerial establishment of the, Office of the Accountant General, Rail-
ways, from 1st December, 1926 to 31st August, 1927 , 

• (b) Is it a fact that not a single Muslim was appointed to any of 
these posts , 

(c) Were these posts advertised for T If not, why' 

(d) Did any Muslim graduate apply for these posts' If so, ·why 
were Muslim graduates not employed T 

(e) Were any non-Muslim clerks appointed by the. Accountant 
General, Railways, in his office in preference to Muslim candida.tes' 
If so, what were the educational qualifications of these non-Muslim 
clerks f 

APPOINTMENT OF MUSLIMS AS DIVISIONAL ACCOUNTANTS IN THE OFFICE OJ' 

THE ACCOUNTANT GENERAL, RAILWAYS. 

tI075. *Kr. Abdul Baye : (a) Is it a fact that 15 Divisional Account-
ants ]1) lieu of clerks have recently been appointed by the Accountant 
General, Railways' 

t For IIIUIwer to this qUetltion, see aDlwer to question No. 1068. 
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(b) If so, how many of these are Muslims , 
(c) How many Muslims applied for these posts of Divisional 

Accountants-in-lieu of clerks and what were their educational and pro-
fessional qualifications and ~  of service , 

(d) What were the educational and professional qualifications and 
length of service of the non-Muslim Divisional Accountants appointed 
by the Accountant General, Railways in the above posts , 

(8) Why were the claims of Muslims ignored by the Accountant 
General, Railways, in making the above appointments, and did he know 
that out of a total number of 150 Accountants serving under him only 3 
were Muslims' . ' 

. (f) When will the Accountant General, Railway, take. necessary steps 
In pursuance of the Government policy, to recruit Muslims in his Depart-
ment, which is overwhelmingly manned by non-Muslims' 

MUSLIM GAZETTED OFFICERS EKPLOYED ON· THE FOUR STATE RAILWAYS. 

1069. ·Mr. Abdul Kaye: (a) Will Government please state 
the total number of gazetted officers e:tnployed on the four State Rail-
'fVaya , 

(b) How many of these officers are Hindus and how many are 
Muslims' . 

Mr. A. A. L. Panoua: (a) and (b). The iilformation may be obtain-
ed from the Railway Board's Classified list a copy of which is in the 
Library. 

NUJ(BER OF MUSLIMS IN THE MnaSTERIAL ESTABLISHMENT OF THE RAILWAY 
CLEAluNG HousE. 

1071. ·Mr. Abdul Kaye: (a) Will Government please state 
the total number of appointments made in the ministerial establishment 
in connexion with Railway Clearing House , 

(b) How many of the men appointed were Muslims and how many 
of the Muslims appointed are now in service , 

Mr. A. A. L. Panons: (a) The present sanctioned cadre for sub-
ordinate est-n hlishment for the Clearing Accounts Office is 830. Most of 
the appointments were filled by the transfer of men from. other accounts 
offi.c:es. 

(b) ThE' information is not available and ~  do not think 
it desirable to call for it. 

NUMBER OF MUSLIM CLERKS APPOINTED IN THE RAILWAY BOARD FROM 1ST 
JANUARY TO 31ST AUGUST 1927. 

1073. *Mr .. Abdul Haye : How many clerks both temporary ~ per-
manent were appointed from 1st January to 31st August .1927 In the 
office of the Railway Board and how many of these were Muslims , 
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:.r. A..  A.. L. PI.rIIqI: ~ ; out of ~  3 were ~  

8PJocH OJ' SIR EDWARD GRIGG IN THE LEGISLATIVE CoUNCIl. 01' K.BNYA. 
1076. *Mr, B. Das: (a) Has the attention  of the ~ ~  been 
clrawn to the speech of His Excellency Sir Edward GrIgg ~  the Kenya 
Legislature , 

(b) In referenee to the definite announcement curtailing ~  liQerties 
of Indians in Kenya Colony, will Government be pleased to make a state-
ment to the House as to what action they have taken or propose to take 
in the matter , 

Mr. G. S. Ba3pai: (a) and (b). The Honourable Member's attention 
is invited to the answer given by me on the 6th Sept.ember 1927 to 
Mr. Shanmukham Chetty.'s short notice questions on the !:lame subject. 
I regret that I am unable to make any statement as the Government of 
India have not yet receiv.ed either a text of Sir Edward Grigg's speech 
or a summary of the recommendations made by the Feetham Commission 
on Local Government in Kenya. 

tl077·-1079-. 

CONDITIONS OF RELEASE OP BENGAL STATE PRISONERS AND DETENUS. , 

1080. ·1IIr. S. C. Mitra: (a) Are  Government aware that certain 
~  are shown to State prisoners in jail and they are asked 
if. they agree to sign those conditions their cases will be favourably con-

~ but no assurft1lce is given of their release on subscribing to those 
ooilditions T 

(b) Will Government please explain why they do not make a list of 
those State prisoners whom they are willing to release if they are 
..rreeable to the terms pl"oposed , 

(c) Is it the object of showing the terms to all to tempt State 
prisoners to make incriminating statements implicating other persons T 
If not, will Government please state fully their reasoDS for this system 
or procedure Y 

The Honourable Mr. J. Crerar: (a) If the Honourahla Member will 
read the dehat •. ' which took place in this House on the 3rd }j'ebruary 
last, he will Sf'£-that a declaration by a State prisoner or detenn as to 
his intentions for the future is an element which wlluld be ~  into 
cQnsideration hy Government in dealing with the question of l'l!lease, 
tho11gh it is llOt the determining factor. An ~  is accordingly 
given to State prisoners and detenus to give an undertaking as to their 
future f:oulluct: if they 80 desire, but ~  no assnran(,e of release 
in com;cquencc of any such undertaking could be ~  

(I» It is not the case, as the Honourable Member assumes, that 
GO"ernmeut arc not prepared to release a detenu unless he gives an 
undertaking. 

(c) The Honourable ¥emper will see that in the debate to which 
I have just referred my predecessor explicitly stated that a declaration 

t Xot JIlI;t at the meetiDg, but the qWllltioD8 and lUUIwers thereto will be found at 
~ ~ of these proeeediDgB. 
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~  not amount to a confession of haviqg ~~ part jn such aetivities 
In ~ past. The answer to the first part of this ~  of the 

~  1h'mber's question is therefore in the ~ The decla-
ration referll to the future, not to the past. I have explained in my 
answer to (a) what is the object of this procedur.e. . 

Mr. Satyendra Ohandra Mitra: Is the HonoUrable the Homc Mem-
ber aware that the terms are enforceable under clause (c) of section 11 
by serving notice on those persons ? 

The Honourable Mr. J. Orerar: Will the Honourable l\lember be 
good enough to repeat the question? 

Mr. Satyendra Ohandra Mitra: The terms which are shown to these 
persoJls al'e enforceable under clause (c) of section 11 of the Bengal 
Criminal Law Amendment Act, and in fu<>t, on some of these persons these 
terms were ~  as notice and they are enforceable. 

The Honourable Mr. J. Crerar: If an infringement of the terms 
takes place, the Government can take consequential action--is that the 

~ Member's question T 

HUNGBB STRIKES A.J(ONGST THE BENGAL STA.TE PRISONERS AND DETENUS. 

IOS1. ·Mr. S. O. Mitra: Will the Government be pleased to supply a 
list of hunger-strikes that have taken place amongst the Bengal State 
prisoners and detenus during the last four years ? 

The Honourable Mr. J. Orerar : I regret I am not prepared to·supply 
MICh n list. 

fuNSFEB OF BENGAL STATE PRISONERS AND Dl:TENUS TO JAILS OUTSIDE 
BENGAL. 

1082. ·Mr. S. O. Mitra: (a) Will Government kindly explain the 
principle and reasons why Bengal State prisoners and detenus are trans-
ferred to jails outside their Province ? 

(b) Are not Government aware that there is a good deal of 
difference in the nature and preparation of food in different Provinces 
and that detenus suffer greatly from the language difficulty and want of 
facilities for interviews with their relatives? 

The Honourable Mr. J. Orerar: (a) There are ~ in keeping 
more than a ljmited number of State prisoners and detenus in v.ny one 
jail, an(l the nnmber of jails in Bengal in which they can be accom-
modated at aU is limited. 

(b) GOY{'l'nment have realised ~  transfer to a ;iail ~~  ~  
may mean certain differences of dIet I;\nd fewer ~  of Iuter-
"iews but do not consider that any aVOidable hards.hlp IS lDvolved. , 

n083·-1084·. 

t Not put at the meeting, but the questions and answenJ thereto will be found at 
pages 4564-65 of tbeee prooeedinp. 
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EYB-SIGIlT TBtmI OJ' GAZlI'l'DD ODroBBB AIm StJBOBDDTA.TB SUD 01' STAD 
RAn.wAYS. 

1085. *LieuteDaDt-Oolonel B. A. I. Gidney: 1. Will the Honourable 
Member please inform this House if it is a fact that : 

(a) Railway officials who are recruited in England for ~  
in all superior Railway Departments are accepted as phYSIcally 
fit with defective vision up to a maximum error of 3.5 
Diopters, corrected with suitable glasses to 616 in one eye and 
619 in the other T 

(b) this visual test is based on the Board of Trade Rules and 
accepted by the Medical Board of the India Office , 

2. If the answer to (1) is in the affirmative, will the Honourable Mem-
~  please state if it is a fact that Medical Officers of all Indian State Rail-

ways demand from railway officials on first appointment a visual acuity 
equal to that of the Royal Navy, i.e., 616 in each eye without glasses! Is 
it a fact that this is an unheard of visual requirement in any Depart-
ment of Railways in the Empire T 

3. Will Government be prepared to remedy this anomaly , 
4. Is it a fact that a Committee of Railway Medical Officers recently 

met and drew up a report correcting this visual anomaly, and that this 
report was submitted for the approval of the Railway Board T 

6. If 80, will the Honourable Member please state if he has examined 
this report and when orders will be issued on it , 

JIr. A. A. L. Panona: As my reply is both long and technical, I 
should like, with your permission, and if the Honourable Member has 
no objection, to lay it on the table. 

1. (a) The rule referred to by the Honourable Member was in 
existence, but has since been modified. Government have no 
information as to the standards of visual acuity now adopted for 
gazetted railway officers recruited in England, but in the casc of 8ub-
ordinates such as guards, engine drivers, etc., a candidate is disqualified 
unle88 both eyes are emmetropic and acutene!ll of vision and range of 
accommodation perfect. 

(b) In "jew of the answer given above, this question ~ not arise. 
2. The statement made by the Honourable Member is not correct. 

Standards have recently been laid down for gazetted officers appointed on 
Ranways which in no case require 616 acuity of vision in each eye without 
glasses. As regards subordinates the information at Oow,rnment's dis-
posal shows ihat only a certain class, viz., foot-plate staff, are required 
on recruitment to have 616 acui\V' of vision, in each eye without glasses, 
and that this class, on re-examination while in service, arc permitted a 
lower f:tandard. 

3, 4 and 5. Government have received the Report of ihe ~  
Advisory CODlmittee of Medical Officers on the standards of physical 
fitne'is-including acuity of vision. Rules regarding gazetted officers' have 
been issued alollg" with the Regulations for recruitment in the Gazette of 
India of the 9th JUly 1927, and the Secretary of State ha.'! been requested 
to adopt the s1andardsfor candidates to be recruited in England. The 
Committee's report on the s'tandards for subordinates is ltndl'r the cnn-
sideration of the Government. 



~  . n......-._ 
UBSJIl IN VC.lU;IIAJ.JlIC SUlWERY :roR !Un.WAY MEDICAL OJTICBBS 01' 

STATE R.u!.WAYS. 

~ H. A. I. Gidney: (a) Will the Honourable 
~ ~  be pleased to state If all Railway Medical Officers recruited both 
m ~  and England ~  a special course in ophthalmic surgery, with 
speClal reference to theIr offiCIal professional work of which visual tests and 
opinions form an important part T 

(b) If not, are Government prepared to issue orders that this course 
of study, do form. a part of every Railway Medical Officer's training and 
that none who have not undergone a special ophthalmic training be 
~  as Medical Officers oD, State Railways , 

Mr. A. A. L. Parsons: (a) No. But candidates .who have under-
gone a special course in ophthalmic surgery are given special consideration, 
other qualifications being also taken into account. 

(b J Government do not propose to issue such order8. 

INDIANS APPOINTED AS KING'S COMMISSIONED OJTICEB8, ETC. 

1087. *Mr. lIukhtar 8iDgh: Will the Government be pleased to 
state in regard to the following appearing in the Indian Sandburst Com-
mittee Report, page 11, paragraph 9, sub-paragraphs 2 and 3 : 

•• of the 44 India.n boy! who have paged BucllellBfully out of Sandhurst, 42 now 
remain in the Indian Army. The other ~  have for ditl'erent reaaoDB 
resigned their eommillBion, 

of the 83 boys who paued the 8andhurat entrance examination, 35 were residl!'nta 
of the Punjab, 12 belong to Bombay, 9 each to the United ProvinOOll 
and Bengal, 5 to the North-West Frontier Province, 3 each to Bajput.ana 
and Hyderabad, 2 each to Burma and Ooorg and one each to Bihar, ABBaID 
and the Central India Agency." 

(a) How many of these 44 and 83 boys are Moslems, Hindus including 
Sikhs and others , 

(b) How many of these 44 boys are from each of the different Provinces 
of India and how many of these are Maratha Brahmins and Maratha non-
Brahmins T 

(c) How many of the Provincial quotas forming these 83 boys, are 
Moslems, Hindus including Sikhs and others , 

(d) How many of the 12. boys forming the quota of Bombay are 
Maratha Brahmins and Maratha non-Brahmins and others , 

Mr. G. II. Young: (a) -(el). ~ much as possible of the informa-
tion desired by the Honourable Member wift be obtained and communi-
cated to him in due course. 

SToPPAGE OJ' THE RECRUITMENT 01' HINDUS TO THE MINISTBBlAL OR 
TJIlC1lNICAL ESTABLISHMENT OJ' THE FOREST· RESEARCH INSTITUTE AT 

DEHRA DuN. 

1088. *1Ir. lIukhtar 'Singh: (a) Will the Government be pleased to 
state if it is a fact that Mr. C. G. Trevor, acting for the President, Forest 
Research Institute and College, has issued an order to the following effect f 

With a view to stop the preponderance of Hindus on the staff of th" 
Forest Research Institute and College it is hereby laid down 
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that until ~  orders no Hindu ~ be appointed on the 
ministerial or techilicalestabliShDient 'whether permanent or 
temporary unless the candidates of the following communitie'j 
who come forward are to be forced to be unqualified or un-
suitable: 

Moslems, Anglo-Indians, Christians and other communities. 
(b) Was this action of Mr. Trevor in accordance with the orders 

'or policy of Government Y 
(c) H not, what action do the Government propose to take in the 

matter' , 
(d) Will t.pe Government be pleased to state if it is the policy of the 

Government to introduce communalism even in Institutions which are of a 
highly technical nature ~ 

Mr. 4. B. DaJaJ.: (a) Yes. 
(b) The order does not correctly carry out the intentions of Gov-

ernment. 
(c) Instructions are being issued to withdraw the order. 
Cd) H by" communalism" the Honourable Member means the secur-

ing of adequate representation of minority communities, the principle 
will be applied with special caution in the case of services in which high 
technical qualifications are the most important requirement. 

Mr. ·B. Daa: Are Government officials in high positions allowed to 
foster communal discord between the different sections of the people of 
India! 

(At this stage Mr. K. Ahmed rose in his place.) 
Mr. President: Ordl1r, order. Mr. Ram ~  Singh. 
Mr. Kt Ahmed : Am I not entitled according to the. Rules and Stand-

ing Orders of this Assembly to put questions T 
Mr. ~  : Order, order. Mr. Ram Narayan Singh. 
Mr. Ram Narayan Singh: Question No. 1089. 

RESOLUTION REGARDING THE BACKWARD TRACTS IN BIlIAB A!1D OBISSA. 

1089. *Mr. Ram Narayan Singh: With reference to the Government's 
reply to Mr. Gaya Prasad Singh's question No. 102 on Monday, 22nd 
August 1927, will the Government be pleased to staie whether in sub· 
mitting to the Secretary of jtate for India a copy of the resolution on 
" Backward Tracts " in the province of Bihar and Orissa, they made any 
remarks thereon and if so, what Y 

The Honourable Mr. J. Orera.r : The Honourable Member is referred 
to the reply which I gave to part (a) of his quest'ion No. 554 on the 29th 
August 1927 and the earlier answer referred to therein. 

GoVERNMENT POLICY IN REGARD TO THE KaADI MOVEMENT. 

1090. *.Mr. ~  Narayan ~  : Will the Government be pleased 
to state theIr polIcy about and attItude towards the Khadi (hand woven 
and hand spun cloth) movement in this country f 



~  

The Houoarable SIr Bhupen4r& lIath JIitra : The Honourable Mem-
ber'lI question will be fully answered when his Resolution on a Iilomewhat 
similar subject comes up for discussion to-morrow. 

tl091·-1092·. 

ABoLITION OF TOLLS ON THE RAILWAY BRIDGE OVER THE RIVER GANDAK. 

1093. *Maulvi J[lIhamma'''-'Shafee: (a)' What principle do the Gitv-
arnment recognize for permitting the levy of tolls on bridges constructed ' 
and maintained either by Government or Railway Companies for crossing 
rivers or waterways , 

(b) Are Government aware that the bridge on the river Gandak 
between Sonepore and Hajipore, within the jurisdiction of the Saran and 
Muzaifarpur Districts in the province of Bihar and Orissa for the Bengal 
and North Western Railway was constructed some time in 1885 and that a 
footpath was attached to the bridge for the convenience of foot pas-
sengers 7 

(c) Are Government aware that the cost of attaching the footpath to the 
bridge as related by the Railway Company amounts to no more than two 
lakhs of rupees , 

(d) Are Government .aware that the heaviest rate of toll which is 
one anna per passenger has been realized from thOl!e who cross the bridge 
since the year 18857 

(e) Are Government aware that the sum realized as toll up. to the Jast 
financial year amounted to about 5 lakhs of rupees T 

(/) Are Government aware that there is a very strong feeling in the 
country against the levy of tolls on that bridge ,. 

(g) Are Government aware that the Bihar and Orissa Legislative 
Council has recently passed a Resolution recommending the abolition of 
the tolls on the said bridge T 

(h) Will the Government be pleased to state what steps the Govern-
JDf>Jlt are going to take in the matter Y 

Mr. A. A. L. ParsoDtS : (a) Railways are entitled to levy tolls on.foot-
paths of bridges constructed at their expense, but if a Local Government 
compensates a railway for the loss in net receipts which would follow 
the abolition of such tolls, the railway administration ceases to eharg-e 
the tfl11s. 

(b) Yes, the bridge was constructed in 1887. 
(r.) The cost was Rs. 2,10,000. 
(d) Yes, the tolls have been levied at the rate of 1 anna per passenger 

since 1887. 
(e) No. Records do not exist to show the sum. 
(/) No. 
(g) No. 

f Not put at the meeting, but the questioDs and answers thereto will be folUld at 
page 4ii65 of these proceedings. 
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(II.) There has been ~  W'lVeeQ, ~ GoverllDlent: of ~~  
and the Government of Bihar and Orissa on the question of the abolItIon. 
of these tolls and the Local Government decided last year not at present to 
press for their abolition. It is for ~  Local Government to reopen ~  
question and the Government of IndIa propose to take no further actIon 
unless this is done: 

Mr. Gaya Prasad Singh: Are Government aware that the Bengal and 
North Western Railway has been more than compensated for the ex-
pense which it incurred in making that footpath by the levy of tolls for a 
long number of years Y 

Mr. A.' A. L. Parsons: If the figure which the ~ the que8-
tionf'r mentioned, namely, 5 lakns, is correct, it seems likely that this 
footpath has been kept open at a continuous loss to the Bengal and Xorth 
WestE'rn Railway from the beginning. 

CANCELLATION OF THE PA88POR'l G&ANTIm TO lIB. SAXLATWALA, M.P. 

1094:. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to a London telegram published in the Pioneer, dated 
the 5th September 1927 (page 3), in which it is stated that the validity of 
the passport granted to Mr. Saklatwala, M.P., in December 1926, has been 
cancelled" at the desire of the Indian authorities ", and that he will not 
be allowed to enter India , 

(b) Is this correct ; and if 80, why have the Indian authorities recom· 
mended the cancellation of the passport , 

(c) What objection have the Government to lay the correspondence in 
this connection on the table , 

The Honourable 1Ir. 1. Crerar: (a ) Yea. 
(b) It is the ease that the validity of Mr. Saklatwallt's passport for 

India has been cancelled, mainly on the ground of his conduct in India 
during his last 'visit. The Government of India an,d the Secretary of State 
were in complete agreement that this aetion should be taken. 

(c) J do not consider that it would be in the public interest. 
Mr. O&ya Prasad Singh : What is the conduct of Mr. Saklatwala re-

ferred to which justifies the. Government of India in recommending t.hQ 
cancellation of the passport ? 

The Bonpurable Mr. 'z. Orerar: The conduCt of Mr. Saklatwala is 
that which the Government of India and the Secretary of State regarded 
as likely to be prejudicial to the public interest. 

Mr. O&ya Prasad Singh: Will the Honourable Member be more spe-
cific on this point , 

The Honourable Mr. J. Crerar: No, Sir, 

Mr. A, Rangaswami Iyengar: Have the Government of India con-
sidered the desirability of taking other action instead of this improper 
one of ~ the passport T 

.'!'he Honourable 1Ir. 1. Crerar: That question has occupied the at-
tentIon of Government. 



QUU'l1l0I!lS AN» ANSWBBS. 

lk .. A. ~~  Jrapr.: Did. they consider the qnestion of 
prosecuting hlm or taking any other action under the ordinary law of 
the country instead of this administrative action , 

The ;HonoUrable Mr. J. Crera.r : I have already replied on that point. 
lIIr. :N. III. Joshi : May I ask what made the Government of India 

thinK that the presence of Mr. Saklatwala would lead to a disturbance 
of tranquillity , 

The Honourable 1Ir. 1. Crer&r: I have already answered that ques-
tion. 

lIIr. B. D&8 : May I inquire if Mr. Saklahvala's visit to India last 
:year and his public conduct was in any way harmful to the public inter-
est. in India T 

The Honourable 1Ir. J. Crerar: My answer refers to Mr. Saklatwala's 
last 'visit to India. 

Mr. A:. Ranpawami Iyengar: May I know if the Government defi-
nitely decided that this was the suitable action to take by way of 
punishing Mr. Saklatwala's conduct in India 1 

The Honourable 1Ir. J. Crerar: No, Sir. It is not punishment. 
:l'tfr. A. Rangaswami Iyengar : What is the object of this action, Sir T 
ne Honoarable Mr. J. Crer&r: Prevention. 
Mr. A. Ra.ngaswami Iyengar: May I know if there has been any dis-

turbance of public tranquillity in consequence of Mr. Saklatw/!la's 
visit? 

The Honourable Mr. J. Crerar: As I pointed out, the object was to 
prevent any breach o.f public tranquillity. 

:Mr. A. Ranga,swami Iyeng&r : ~  I know whether Government had 
any reason, on account of Mr. Saklatwala's action in the past, to justify 
the action? 

The Honourable Mr. J. Crerar: They had reason to apprehend the 
~  of a breach of tranquillity. 

~  OF THE APPLICATION OF AN INDIAN STUDENT TO BE ALLOWED TO 
ASSIST IN THE WATER DEPARTMENT OF THE NEW MILLS COUNCIL. 

1095. *Mr. Gaya Prasad Singh: (a) Is it a fact that an Indian student 
in England studying at the Manchester College of Technology made an 
application to the New Mills Council to be allowed to assist in the Water 
Department of the Council during his long vacation, but his application 
was rejected after discussion on the ground that he was an " outsider" Y 

(b) Do Government propose to ascertain the facts of this case from the 
High Commissioner for India,. and indicate what steps al'e proposed to be 
taken in the matter , 

The Honourable Sir Bhupendra Nath Etra: (a) and (b). Th e 
Government of India have no information but have addressed the High 
Commissioner in the. matter. 

l'tIr. Gaya Prasad Singh: Will the information be communicated to 
me or to the House T 
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!'he lImleurable SIr BJmpendra ... Etn : It will be c01D.mWUcat· 
ed to the Honourable Member. 

RBBT&ICTlON OF THE EJIPLOYDNT OF GUBKIlAB TO THE ARMY ANDRI!lCJULAR 
lIILrrABy POLICE BA.'1'TALION8. 

1096. *1Ir. Gaya Prasad SiDgh: (a) Is it a fact that an order has been 
issued by Government that no Gurkhas of Nepalese nationality should be 
given any employment except in the Army, and in regular military police 
battalions, and then only up to the existing sanctioned strength , 

(b) What is the existing sanctioned strength of the Gurkhas of 
Nepalese nationality in the Army, and in the regular military police bat· 
talions , 

Sir Denys Bray: (a) Yes, Sir, in deference to wishes. expressed by 
the Nepal Government. 

(b) Army 21,166 (including 2,000 reserve). Military Police 3,478. 

VALUATION OF GoVERNlIENT HOUSE PROPBBTIB8 IN SIMLA. 

1097. *Mr. Gaya Pruad aiDgh: Will the Government be pleased to 
give an approximate valuation of Government house properties in Simla ; 
and also indicate if additional quarters will be required to be built in New 
Delhi for office and residential purposes, in connection with the proposed 
longer stay of the Government in New Delhi , 

The Honourable Sir Bhupendra Nath IIitm : The book value of reo 
sidential and non-residential buildings of the Central Government in 
Simla is roughly estimated at Rs. 2,20,00,000, but the actual value is prob. 
ably slightly higher. The above figure d()eS not include the value of 
Railway properties in Simla. 

A longer stay in Delhi by itself is not likely to involve the construc-
tion of additional accommodation for ,office and residential purposes. 

PRESERVATION OF THE MOSQUES OF THE SHARQI KINGS AT JAUNPUR. 

1098. *Maulvi Muhammad Yalmb: Are Government aware that the 
mosques of the Sharqi kings at J aunpur, viz., the J ami Masjid, the Atala 
Masjid, and the Lal Darwaza l\Iasjid, which have been declared protected 
under the Ancient Monuments Preservation Act, VII of 1904, are in a 
llilapidated condition requiring repairs, and the Archalological Department 
ig unable to maintain them for the reason that their M utawallis refuse to 
enter into an agreement with the Government in respect of their main-
tenance 7 If so, what action do the Government propose to take for the 
preservation of these mosques ? 

Mr. A. B.. Dalal : Yes. Government are enquiring into the matter. 

EKPLOYMENT BY MEMBERS OF THE INDIAN ~  OF RETAINERS FOB 
THEIR FIRE-ARMs. 

1099 *JrIaulvi Muhammad 8hafee: (a) Will the Government be 
pleased to state whether the exemptees under clause (1) (a) of Schedu1.e 
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1 cf the Indian Arlns Rules, 1!J24, are allowed to keep retain,en' for theit 
arms' . 

(b) If the answer be in the affirmative, will the Government be 
pleased to state whether the Members of the Indian Legislature are 
iuc.luded in that eategory and thUli' permitted to keep retainers' 

(c) Has the attention of the Government been drawn to the fact 
that. the provisions with regard to keeping retainers in the Indian Arms 
Rules, 1924, have been differently interpreted by several Local Governments 
and that thus there are different and often contradictory procedures adopted 
in the several provinces with regard to giving permission for keeping 
retainers , ' 

(d) Are Government prepared to take steps to make uniform provi-
sions to be followed in all the provinces in regard to keeping retainers by 
the Members of the Indian Legislature , 

The Honpurable 111'. J. Orerar: (a) The exemption granted to those 
named in clause 1 (a) of the Schedule is personal, and does not e;xtend 
to retainers or servants. 

',b) Does not arise. 
(c) and (d). Government are not aware' that a ditferent procedure 

is followed by different Local Governments, but they will enquire. 
tll00·-110a·. • 

RECRUITMENT FOR THE AUDIT AND ACCOUNTS DEPARTMENT. 

1104. *Mr. Sarabhai Nemchand Haji: (a) Is it a fact that in pursu-
anet' of Resolution No. 1279-F.E. of the Government of India, Finance 
Department, the Government of India have stopped recruiting non-Indians 
for their Audit and Accounts Department? 

(b) Is an English qualification insisted upon in the case of appoiut-
ments ~ the Audit and Accounts Department Y 

'l'b.e Honourable Sir Basil Blackett : The reply to part (a) of the 
question is in the affirmative and to part (b) in the negative. 

RESOLUTION REGARDING INDIANISATION OF THE HIGHER GRADES QF PORT 
TRUST SERVICE'S.' 

1105. *Mr. Sarabhai Nemchand Haji : What action has been taken by 
Government in connection with the Resolution of the Honourable Sir 
P. C. Sethna in the Council of State on 26th January 1922, recommending 
Indianisation of the higher posts in the services of the Port Trusts T 

The Honourable Sir George Rainy: Under the various Port Acts, the 
Boards of Trustees exercise statutory power to appoint their own officers, 
except in the case of the highest appointments. In the debate in the 

_--Council of State, to which the Honourable Member refers, it was recognis-
ed that the most practical ste.p that the Government could take to in-
crease the number of Indians in the higher grades of the Port services. 
would be the amendment of the Port Acts so as to increase the number 

t Not put at the meeting, but the questions ancii.nswen thereto will be found at 
pages 4565--67 of these proeeedings. 
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of Indians on the Boards, in ~  power of JLPpointme:a.t is ~  
The Port Acts of ~  principal ports were ~  ~  for ~ 
purpose, and I am mformed that the number of Indians appomted' by the 
Board is now increasing. 

APPOINT1IBNT OF AssISTANT ACCOUNTANT UNDER THE PORT COIDU88IONBRS, 
CALCUTTA. 

1106. *111'. 8arabhai ltemchaDd Haji: (a) Has the attention of the 
Government been drawn to an advertisement in the Calcutta paper" 
inviting Ilpplications for the post of Assistant Accountant under the Port 
CGmmissioners, Calcutta, the post being open to "fully qualified 
Cbartered Accountants European or Indian " t 

(b) Is there any reason why the members of the Society of Incor· 
porated Accountants should thus be excluded from applying' 

'lhe Honourable Sir George Ba.iny: (a) Yes. 
(b) Government have no information, but have made enquiries in the 

. .mat.ter IlDd will communicate the result to the Honourable Member. 
Mr. 8a.rabhai Bemchand Haji : Will the Government take the action 

necessary in order t·hat this particUlar post may go to an Indian 1 
. The Honourable Sir George Rainy : I am not aware that it is in the 

power of the Government of India to take any direct action in the 
matter. • 

Mr. B. Das : Will the Honourable Member communicate the resmt 
of the inquiry to the Indian Chamber of Commerce about the appoint-
ment of accountants in the Port Trust 7 

The Honourable Sir George Ba.iny : I am afraid I did not catch the 
Honourable Member's question. 

Mr. K. Abmed : Is it not in. the power of the Government of India 
to Indianise this Port Trust' Do Government proposc to take steps 
and move the authorities in England, 80 that what is needful may be 
done T 

Tbe Honourable Sir George Rainy : The Government of India do not 
propose to undertake legislation to amend the various Ports Acts at present. 

Mr. 8a.Tabbai Bemcband Haji: Will they be good enough to com-
municate this question and their reply to the authorities of the Port 
Trtlflt Y 

The Honourable Sir George Rainy : . Yes, Sir. 

REPRESENTATION FROM THE INDIAN CHAMBER OF COIIDRCE IN CoNNECTION 
WITH THE ApPOINTMENT OF AsSISTANT ACCOUNTANT UNDER THE PORT 

COIlIlISSIONERB, CALCUTTA. 

1107. *Mr. Sarabhai Bemchand Haji: Have Government of India 
r(lceived any representation from the Indian Chamber of Commeree 
Calcnttll, in connection with the appointment of an Assistant Accountant 
to the office of the Port Commissioners of Calcutta 7 If 80 will they be 
pleased to lay it on the table , ' 
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. ":"":' i·' i. > !.f t: ~ ~ 

~ ~~~  ,.ir ~ ~ lta.iny.: The ~  Qf Indi/!. have 
~ ~  fA ~ ~  frotu:· the ~  Chamber of Oonhne'rce' bn the 

~ 'and a copy hl!,s ~ placed 'in the Library. ' 

TR:ANSFER OF THE RAILWAY CLEARING HOUSE TO DELHI. 

1108. ·lIaulvi :Muhammad Yakub: (a) Will  the Government be 
ple"lIed to ~  if it is ~ ~  that th.e ~ ~ have finaUr ~  
to locate the Hallway Cleanng House at DelhI" ". .. .  : .... 

(b) If the. answer ~ the ~  .be. in ~ ~  will t4e povern-
lJlent be pleased to state m WhICh buildIng orbufldings itfs goirlg to be 
accommodated and also when it is going to be transferred from Lahore 
to Delhi' . 

(c) Is it a fact that notwithstanding the statement made by Mr. 
A.  A. L. Parsons in the Legislative Assembly on the 25th March last the 
('learing House is not going to be located in any of the 014 ~  
buildings but a new building is going to be hired or purchased fOf the 
same? 

Jtlr. A.  A. L. Parsons: (a) Yes. 
(b) and (c). The staff are to be accommodated in a building which 

has been purchased for the purpose and in an existing vacant buildipg of 
ili.e North Western Railway. The traJlsfer ot the office from Lahore to . 
Delhi if; t.o take place at the end of this month. 

!tAILW A YS ON WHICH THE CLEARING ACCOUNTS SYSTEM OF WORKING BAS BEllIN 

ESTABLISHED. 

1109. ·lIaulvi Mu}!ammad 'Yakub: (a) Will  the Government be 
pleased to state in ,vhich Railways is the Clearing House system being 
workP.d and also in which others its working is likely to be ~  m 
the course of the next ten years f 

(b) Will the Government be pleased to state the total number ot 
stations on the different railways on which the Clearing House system is 
being worked and also how many of these stations !llJ,'e ne/!-fer to 
Lucknow than Delhi Y 

(c) What is the total number of stations on the different railways in 
India and how many of these stations are nearer to Lucknow than 
Delhi' 
Mr. A. A. L. Parsons: (a) The four State-managed Railways have 

been brought under Hle Clearing Accounts system of working and a por-
tion of t1!e traffic 01 tl).e ~  ~  and Central India l}aqway is 
being  working experimentally under thIS system. I hope .hat eventually 
other Company-managed Railways will come in. 

(b) and (c). The compilation of the ~  :will ~  a great 
deal of labour which Government do not thmk It desIrable to Impose on 
the authorities concerned. 

llaulvi JIIubammad Yakub : Is it a fact that more stations dealing 
with this Clearing Office are nearer to Lucknow than to Delhi, and is it 
for this reason that the Government do not give the iD.formation required , 

B 
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Mr. A. A.. L. PanoDi : No, Sir. :Mere proximity is not really the 
consideration. It is a questiGn which is the more convenient centre of 
the train services on the Railways as a whole. There is no doubt that 
from that point of view Delhi is a better station for the four State Rai.l' 
ways I have mentioned and for the Bombay, Baroda and Central IndIa 
Railway than Lucknow. 

"'ulvi Muhammad Yakub : For. how long did this Clearing Office 
remain in Lucknow ! 

111'. A.. A.. L. P&l'IODS : It was never in Lucknow. 

EsTABLISIDIENT OF THE RAILWAY CLEARING HOUSE AT LAHORE, ETC. 

1110. -Maulvi MuJuunmad Yakub: (a) How many men (excluding 
menial staff) are at present employed in the Lahore Clearing House , 

(b) Is it proposed to increase the number of such employees when 
the Clearing House is transferred to Delhi' If so, how many , 

(c) How many of these employees have been recruited from the 
North Western Railway and how many from the East Indian Railway' 

(d) Will the Government be pleased to state if any extra allowance 
will be given to the employees on their transfer from Calcutta and Lahore 
to Delhi T If so, what will be the total amount of such allowance par· 
month? 

111'. A. A. L. Parsons: (a) The present sanctioned cadre is 830 men. 
(b) An increase may become necessary if the Bombay, Baroda and 

Central India Railway decide to come in permanently into the Clearing 
House system of working. 

(c) The information required will be obtained and supplied to the 
Honourable Member. 

(d) An allowance of 10 per cent. of pay, subject to a minimum of 
Rs. 10 per mensem has been sanctioned fGr employees who hold permanent 
posts in other offices and who elect the new scales of pay sanctioned for 
the subordinate establishment of the Clearing Accounts Office. This 
allowance is to be absorbed in future increments falling due to the em-
ployees concerned. It is not possible to frame a reliable estimate of the 
total sum of such allowance as it is not known how many employees will 
elect the ne'w scales of pay ; but in any case, the amount involved will be 
small. 

AMOUNT OF ALLOWANCE GRANTED TO THE MINISTERIAL STAFF OF THE LATE 
OUDH AND ROHILKHAND RAILWAY TRANSFERRED J'BOIrI LUCKNOW TO 

CALCUTTA. 

1111. -Mr. Raft Abmad Xidwai : (a) Was any extra allowance given 
to the Ourlh find RGhilkhand Railway employees on theil' transfer from 
Lucknow tl) Calcutta T 

(b) If so, what is the total amount of this extra allowance per 
month given to the Oudh and Rohilkhand Railway employees T 

(c) What is the total number of the Oudh and Rohilkhand Railway 
emplo!ees tram.:.ferred from Lucknow to Calcutta from time to time Hinee 



QUESTIONS AND ANSWERS. 4639 

. the. aW!llgamation of the Oudh and Rohilkhand Railway and East Indian 
RaIlway' 

~  Have G?vernment taken into consideration the suggestion of 
loeatmg the Clearmg House at Lucknow with a view to saving a large 
amount of thi!! allowance by retransferring some of the old Oudh and 
Rohilkhand Railway employees from Calcutta to Lucknow Y 

Mr. A. A.. L. ParIoDl: (a) An extra allowance of 10 per cent. of 
pay subject to a minimum of Rs. 4 per mensem was granted to the minis-
terial staff of the late Oudh and Rohilkhand Railway wh<> were transferred 
from Lucknow to Calcutta. 

(b) Figures showing the total amount of this allowance are not 
available. It would vary from time to time, as men drawing it were trans-
ferred from Calcutta. 

(c) Government have no information. 
(d) The suggestion was considered, but as I have explained in replies 

to other questions, it has finally been decided to locate the Clearing House 
at Delhi. 

APPROXIIU. TE EXPENDITURE REQUIRED FOR THE LOCATION OF TH1i: CLEARING 
HOUSE AT DELHI AND LUCKNow, RESPECTIVELY. 

1112. -Mr. Raft Ahmad Kidwai : Will the Government lay OD the 
table a comparative statement showing the approximate recurring and 
non-recurring expenditure which would be needed for the location of 
the Clearing H(mse at Delhi and Lucknow, respectively 1 

Mr. A. A. L. Parsons: I am afraid it is impossible to make such a 
comparison. 
EMPLOYMENT OF THE STAFF OF THE LATE OUDH AND ROmLKHAND RAILWAY 

AS CREWMEN. 

1113. -Mr. Raft Ahmad Kidwai : Will the Government be pleased to 
state how many of the Oudh and Rohilkhand Railway employees tr811sfer-
red to Calcutta have been retransferred to the United Proyinces and how 
many of thelll have been transferred to the newly created crew system? 

Mr. A. A. L. Pa.rsons : Government have no information, but it is 
being obtained and will be supplied to the Honourable Member. 

OFFICES LOCATED IN THE OLD OUDH AND ROmLKHAND RAILWAY BUILDINGS 
IN LUCKNow. 

1114. -Mr. Raft Ahmad Kidwai : Will the Government be ~  io 
state what otlices are at present located in the old ?udh and ~  
Railway ~  buildings in Lucknow and what portIon of these lll.uldmgs 

~ unuF;ed , 
Mr. A. A. L. Parsons : The Headquarters buildings of ~ late 

Oudh and Rohilkhand Railway at. ~  are at present. OCCUPle? by 
the Divisional office, the Railway PolIce o!fice, ~ ASSIstant ~  
Engineer's office and the <>ffices of the ~ ~  Engmeer, ConstructI0!l' 
while certain departments of the Provmclal Government are housed 1D a. 
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~ upper floor of the East ~  ~ ~  building and the paper 
¥,?49?fI1,!,lrl: ~  ~~ ~ ~ ~  

'DEMOLITION OF THE OFFICE BUILDINGS OF THE LATE OUDH AND ROHILKHAND 
, , ',,' 'RAILWAY ~ Ll)'cxq;ow. '," ", 

1115. -Mr. Ba.tlAbmad J[.idwai : (it) Is it a fact that the whole or 
P,art of theOudh and Rohilkhand Railway 'office buildings at Lucknow 
i$ ~ to be, ~  because the, ~  ~ ~  ~  ~~  _quire 
~~  Y Wbt 18 the cost of the portIon proposeq' tP De demohsflcd T 

(b) If so, cannot these buildings be utilised for accommodating the 
Clearing House Y If not, why f 

Mr. A.. A. L. PanODB : One bungalow is being, or will shortly be, 
demolished because it has been condemned as dangerous. It could ~ 
be used for housing the Clearing House office. The original cost of this 
bungalow is not known to GovefllIll.f'lJ!.t. 

SALE OF MATERIAL OF THE OLD RAILWAY STATION AT LUCKNow. 
1116. -Mr. Raft Abmad ltidwai: (a) Is it a fact that tenders were 

invited for the sale of material of the old railway station (East Indian 
Railway) at Ijucknow arid that the tendet's received being considered too 
low, it was decided to call for fresh tenders T 

(b) If so, were the fresh tenders invited T 
(e) If not, how was the material disposed of , 
(d) Will the Government be pleased to state for what amount the 

-whole material was sold and what was the difference between the amount 
,so, received and the amount offered in h'ighest tender t ' 

(6) Will the Government be pleased to state the name of the pur-
~  of ~ old ~  of this ~  and whethe!, this purchaser had 
also submitted tenders for the ~  of this material when the tenders 
,vere originally invited , 

(I) If so, what was the amount he had offered in his first tender , 
:air. A. A.. L. fa.rSODB : The relJ,uired information is being obtained 

and a-communication will "e ~ to the Honourable Member in due course. 

EXTENSION OF THE LEE CoNCESSIONS TO RAILWAY OFFICERS NOT ENTITLED TO 
THEM. 

1117. -Mr. Ba.I Abmad Kidwai: (a) Has the Railway Board received 
any applications from the railway officers not entitled to I.4ee concessions 
:pr!lying for: ~~  extensiQn ~ ~ ~ ~  to, their class of officers 7 
, (bj If so; will the Government be pleased to state the number of 
signatories belonging to. di1ferent railways as well as the reasons ad-
vanced in the application for the extension of such concessions to them 7 

~  A. A. ~ ~  (a) Yes. 
(b) The applications have been received both from individual officers 

and from various associations. It would, I am afraid, take more time and 
trouble than the information would be worth, to attempt to calcula.te the 
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number of officers affected and to summarise the various reasons advanced 
in support of their requests. 

OmCEBa IN THE SUPERIOR SEBVICES IN THE Co1tUrlEBCIAL AND TBANSPORTATIOll 
DEPARTMENTS OF STATE RAILWAYS. 

1118. -Mr. :aaA Ahmad Kidwai: (a) What is the total number of 
Indian officers of the Superior Services in the (i) Commercial a,nd (tt) 
Transport Departments of the differcnt State Railways T 

(b) What is the ~  of Indian officers to the non-Indian 
Gfficers of the Superior Services in (i) the Commercial and (tt) Transport 
Departments of the different State Railways Y 

(c) What steps have the Government taken or propose to take to bring 
the number of the Indian officers to the proportion recommended by the Lee 
Commission Y 

lit. A. A. L. ParsoDl: (a.) and (b). The information is available 
in the Railway Board's Classified List, of which a copy is in the Library. 

(c) The attention of the Honourable Member is invited to Railway 
Board's Resolution No. 2058-E., which was published in the Gazette of 
India, dated 17th July 1927. 

CANCELLATION OF THE PASSPORT OF MR. SAXLATWALA FOR INDIA. 

1119. -Mr. RaA A.lnnad Kidwai : (a) Has the attention of the Gov-
ernment been drawn to a Reuter's telegram published in Civil ami 
Military Gazette of Lahore of the 5th September reporting cancellation 
of Mr. Saklatwala's passport to India Y 

(b) If so, is it a fact that the passport has been cancelled at the 
instance of the Government of India f 

(c) If the answer to part (b) be in affirmative, will the Government 
be pleased to state the reasons for taking this step Y 

The HODo1U'&ble Mr. J. Orerar : I would refer the HonourablfJ 
Member to the answer I have given to Mr. Gaya Prasad Singh's question 
No. 1094. 

t1120-. 

NUMBEB OF BUIA:RIS ADMITl'ED INTO THE ARMY AFTER Tm: GREAT WAR. 

1121. eJtr: ~ 1&inlia. ; Will the Government he pleased to 
state the nilml'er of Biharis admitted into the Army after the Great War 
yi.-.ar by year f . . 

Mr. G. II. Young: The Honourable Member's attention is invited 
to.the statement laid on the table in reply to starred question No. 25, dated: 
the 27th January i927. Since that statement was compiled, that is to 
say, during the period from the 1st October 192fi to the ~  JUDe ~~  
one combatant and three DOn-combatants have been recrUIted from Bihar 
8!rd Orissa. ~  .! : o! , . t ~  put at the meeting, but the question and answer thereto will be found at 
page 4567 of these proceedings. 
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BIHARIS IN THE ARMy IN INDIA RESERVE OF OFFICERS. 

1122 -Mr. SiddhesWRI' Sinha: (a) Will the Government be pleased 
to state the number of li) Europeans and Anglo-Indians, (ii) Biharis, 
(iii) Indians other than Biharis, in the Army in India Reserve of Officel'lJ 
as it is compoSed at present, category by category Y 

(b) Will the Government be pleased to state the number of Bihari 
applicants for these, category by category, and the reasous for the nOIl-
Ilcceptance of the application if any f 

(c) Will the Government be pleased to state the number of Biharis 
made permanent in the Army in India Reserve of Officers , 

Mr. G .•. YOUDg: (a) I will furnish thc Honourable Member 
with a statement giving the required information. 

(b) 16 applicants from Bihar and Orissa have be'en rejected; one 
because he was ineligible under the rules, another because he was medically 
unfit and the rest because they were considered unsuitable. 

Government have no information as to the categories for which these 
gentlemen applied. 

(c) Three. 

'GRANT OF MARRIAGE AND HOUSE ALLOWANCES TO OFI'ICERS OF THE INDIAN 
MEDICAL SERVIOE. 

1123. -Lieut.-Colonel B. A.. 1. Gidney: (a) Will Governmeut plealie 
state wJwthcr it is a fact that marriage allowance and house a.llowance are 
;given to officers in the Indian Army as also in the R. A. M. C. f 

(b) Are such allowances given to officers in the I. M. S. both tempo-
rary and permanent T If not, why not , 

Mr. O .•. Young: (a) Yes. 
( b) No. The reason, as far as concerns permanent officers, is that 

the rates of pay of permanent officers of the Indian Medical Service are 
consolidated rates, while those of other Indian Army officers and of officers 
of the Royal Army Medical Corps serving in India are made up of basic 
pay and allowances on the same system as rates of pay in the United 
Kingdom. 

Temporary officers of the Indian Medical Service are engaged under 
a contract which provides for consolidated rates of pay in their case also. 

, Lieut.-OolonerB. A.. I. Gidney : Will the Honourable Member kindly 
tell me, in so far as the consolidated pay is concerned, how much of that 
consolidated pay goes towards house and marriage allowances f 

Mr. G. M. Young: If my Honourable friend will put that question 
down on the paper I shan be very glad to answer it. 

NUMBER AND TONNAGE OF STEAMERS AND SAILING VESSELS REGISTERED III 
. ' ~  

1124. -Mr.' Sarabhai Jlemchand Haji : Will Government be plea"ed 
to state separately the number of the steamers and sailing vessels, together 
with their. gross registered tonnage,. registered. at VArious. IndiWl ports l 
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. The ~  Sir George Rainy: The only information available 
IS that contamed In Table No. 11 (Shipping) of Volume II of the" Annual 
Statement of the Sea-burne Trade of British India with the British 
Empire and Foreign Countriel:l ", to which I would invite the attention 
of the Honourable Member. 

111'. kabhai Nemcha.nd Haji : In view of the fact that their in· 
formation is inadequate, will tho Government of India kindly see their 
way to get more information on the subject from the vario'Us ports ? 

The Honourable Sir George Rainy: I am prepared to consider 
that, Sir. 

CONVENING OF A. SUB-CoNFERENCE TO CONSIDER QUESTIONS AFl!'EcmNG MER-
CHANT SmpPING LEGISLATION IN THE EMPIRE. 

1125. ·Mr. Sarabhai Nemchand Haji: (a) Will Governmeut be 
pleased to state the date, when a Sub-Conference, as recommended by the 
Imperial Conference of 1926, is to be called to consider all questions dect-
ing Merchant Shipping legislation in the Empire Y 

(b) Are Government aware that it was decided at the Imperial Con-
ference that due representation should be given to Indian shipping inter-
(,8tS at that Sub-Conference Y . 

( c) If the answer to (b) be in the affirmative, will Government please 
state if it is their intention to act up to that suggestion in selecting the 
Indian representatives to the proposed Sub-Conference , 

The HonOlll'&ble Sir George Rainy: (a) S.o far as the Government 
are aware, no date has yet been decided on. 

(b) The Inter-Imperial Relations Committee of the Imperial Con-
ference, 1926, recommended that India, in view .of the importance .of 
her shipping interests, should be given full representat.ion on the 
proposed Sub-Conference, on an equal f.ooting with Great Britian and 
the Dominions. 

( c ) The selection of the Indian representations will be considered 
when the Sub-Conference has been decided on. 

lIIr. Barabhai Nem.chand Haji: When the selection is made, will 
the Government be good enough to see to it that India is represented at 
this CO'1lference by a national Indian and not by a non-Indian Y 

The Honourable Sir George Rainy : Government will certainly take 
int.o account that question, Sir, and the known wishes of a large number 
.of Members of this House. 

RESOLUTION REGA.RDlNG THE PROIDBITION OF LIQUOR. 

1126. "'Xhan B&hadur Makhdum Syed Rajan 'Bakbsb Shab: (a) Have 
the Government taken any steps to give effect to the ReE'.olution passed by 
this Assembly regllrding the prohibition of liquor Y 

(b) If not, will the Government please state reasons for not doing 
s.o f 

(c) Do thE' Government intend to give effect to the Resolution forth-
with , 
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!he ~  sir Buil Blackett : This question (No. ~~  has 
already been answered t . 

Mr. E. Ahmed : Are the Government aware that it is derogatory 
to the principles of the Standing Rules and Orders of this Assembly 8S 
also :to the interests of the Legislative Department to put in the same 
question, twice (vide Questioon No. 1062)-this question having heen asked 
half an haur ago and answered. Is it not the rule that unless six months 
have elapsed no question can be repeated in this House ? 

fte BODoura.ble Sir BlLsD B1a.ckett : I wouid suggest that it is also 
undesirable to put R supplementary question twice. (Laughter.) 

RkpRESiii.NtA.'1'IOli OF MUSLIMS IN Tin: INDIAN CIvIL SERVicE. 
~  ~  . I . ';'. . , 

1127. *lDum Bahadur Jlakbdum Syed lta.ja.n Ba.khah Sha.h: (a) Is it 
a ·fact ~  ~  popUlation is about !th of the total populatioll of 
Ihdia, and that only 10 Muslitns out of 109 Indian recruits for thCl I. C. S. 
from 1922 to 1927 ll&ve been selected Y 

(b) Is it a fact that out of 109 posts for the 1. C. S., 81 have gone to the 
Hindus, 7 to the Indian Christians, 2 to the Sikhs, 9 to the Burmese and 
10 to the Muslims from 1922 1p 1927, and if so, is this not a violation of 
the solemn promise given by the Government that no undue predominance 
to any community will be given in the services ! 

(c) A.J:e G oyernment prepared to take steps to give due Ilnd propor-
tionate representation to the Muslims by increasing their number in the 
hid serviee henceforth and to make up the deficiency! 

The Honourable Mr. J. Oi"era.r: (a) Yes. 
. (b) The figures quoted by the Honourable Member are t.hose which 
IgaV'e him on the 29th August ~  There has been no vioiation of any 
promiSe. The latelfi pronotlncements of Government on this subject is 
that of the 2nd March, 1925. Speaking in another place my predecessor 
pointed out that Government had accepted the principle that steps should 
be taken to secure that the services are not unduly overweighted with 
the representatives of anyone community or pr()ovince, and in order to 
~  effect to this principle he announced the procedure of reserving, if 
necessary, one-third of the direct Indian recruitmeht to the Indian Civil 
Service for the redress of inequalities. This procedure has been strictly 
adhered to eVer since. 

(c) It W8.'> made clear by Sir Alexander :M:uddiman in the statement 
I have already mentioned that it was not possible for GOovernment to give 
proportionate representation to any partiCUlar minority community. 

h8 M:.uo's BooK "M<mnm INDIA." 
, li28 .. "'Mr. iI., i. ~  Xli) B:ai the ~  of the Government 

been drawn to the follow.ing special message first publililicd in' ~ 
Hind'fstan, a. ~  daily of Bombay and since published in all the 
promInent IndIan ne"fVspapers : 

" Many of the ~ M. Ps. have been provided with a free copy 
; of 'Wi Katherine Mayo's bOok " ~  maia." ~ .. 

t }'01 an8wer to this question, see answer to question No. 1062 at page 4621 cd 
these proceedings. 
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(b ) Will the Govermnent be pleased to state whether free copies 
of ~  same. ~  have. been supplied to any officials and the Anglo-
Indian pubhClsts In IndIa also , 

(c) Will the Government be pleased to say whether the Publieity 
Department of 1jhe Government of India has been supplied with a copy of 
the book or not T 

The Honourable Mr. J. Crerar: (a) Government have seen the 
report, and have ascertained from the Secretary of State that no copies 
of the book have been distributed by the India Offiee or at public expense. 

(b) Not so far aR Government are aware. 
(c) No. 
Mr. A. Rangaswami Iyengar: May I know if Government. are 

aware that Miss Mayo is connected with the British Library of Literature 
in New York Y 

The Honourable Mr. J. Crerar: Will the Honourable Member kindly 
repeat the question ? 

Mr. A. Rangaswami Iyengar: May I know if GovernmeJitca:n tell 
us what connection Miss Mayo has with the British Lihrary of Literature 
in New York? 

The Honourable Mr. J. Orerar: I am afraid I have no information 
on the point. If the HOIJlOurable Member will put down the question, I 
shall endeayour to answer it. 

The Honourable Sir Basil Blackett : I will answer the question. 
The answer is that she has none. 

Mr. B. Das : Do I take it that Miss Mayo was not at all helped by 
any of the Provincial Governments ot' the Government of Inilla· iii the 
matter of collection of materials for her book, or that she was not at .11.11 
helped by the Secretary of State by the supply of any materials Y 

The Honourable Mli. J. Crerar: MisR Mayo received no more 
assistance from any officials of Government than would be accorded to any 
otber private person. 

Lala Lajpat Ra.i : The question is whether· she was. ~  assist-
ance. The question I wish to ask is, did the Publicity Department of 
the Government of India give any assistance to Miss Mayo in connection 
with the materials for her book ? 

The ~  Mr. J. Orerar: I am not aware that the Govern-
mahtof India gave· any assistance of any sort to Miss Mayo, but if she 
did get 8'I1j'· aSSistance, it was no more than would ordinarily be extended 
to any other member of the public. 

Mr. i· l&anPaW&DU Iyengar : May I ask if the Government of 
India's Publicity Department supplied Miss Mayo with any photographs 
that are published in her New York edition' 

5 ~  •. I. Orerar: I have no information on the 
point, but shall inquire. 

·ftc Honourable Sir Basil Blackett : The answer is in the negative. 
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Mr. It. Ahmed : In view of the fact that the Honourable Member 
has admitted that no more than ordinary courtesy was shown to Miss Mayo 
and no more mat.erials 'Were supplied than would ordinarily be supplied 
to a member of the public, do Government propose to supply us with the 
precise extent of the help accorded Y 

The Honourable Mr. I. Crerar : I did not say that any materials 
were supplied to Miss Mayo. If ordinary courtesy was extended to her, 
I think there would be no reasonable objection on that ground. 

Mr. A. Banga.awami Iyengar: May I know exactly what assistance 
was given to her, whether by way of courtesy or by way 0If departmental 
accommodation ~ 

The Honourable Mr. I. Orerar: Miss Mayo spent some months in 
the country. I am afraid I cannot give all the details the Honourable 
Memper requires. 

Lala Lajpat Bai : Are Government aware that Miss Mayo was a 
guest of a Superintendent of Police in Lahore and got information from 
the Head of the Publicity Department of the Government of India ? 

The Honourable Mr. I. Orerar: No, Sir. 
Mr. It. O. Heogy : Has the Honourable Member read the book him-

self, and has the Honourable Member read both the editions, American 
and English , . 

The Honourable Mr. J. Orerar : I have only read one edition. 
Mr. It. O. Beogy : Is it a fact that there is some difference between 

the two editions, and that things uncomplimentary to Muhammadans were 
left out in the English edition? 

The Honourable Mr .. I. Crerar: So far as I am aware, there is no 
difference in the letter press. 

Mr .•. 8 . .&ney: Is it a fact that Miss Mayo was furnished by some 
officials with materials before they were actually published, and that the 
materials were checked by some officials before they were actually 
published ? 

The Bonourable Mr. I. Orerar :. No, Sir. 
Mr. It. O. Heogy : Has the Publicity Department compared the two 

editions , 
Mr. President: I am prepared to let Mr. Coatman answer the 

question. 
Mr. It. O. Heogy: We would like to hear Mr. Coatman. __ . 
Mr. I. Coatman : I bave rep.d both thc cditif)ns, Sir, but I can not 

say that I have compared them as one would compare two different 
texts ; and I am not conscious of any material difference between the 
two editions. 

Mr. It. C. Heogy : Has the Honourable Member been supplied with 
complimentary copies of both the editions ? 

Mr. I. Coatman : No, Sir. 
Lala Lajpat Bai: Is the Honourable Member aware that a statement 

bas been made in the Press that a C. I. D. Inspector asked an Indian 
gentleman in Lahore to see Miss Mayo ? 
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T.heHonourable Mr. J. Crerar: The statement was made in the 
Press, but my information is that it is not correct. 

1Ir. B. D&I : Will the Honourable Member verify it Y 
The Honourable Mr. J. Orerar: I have already made an inquiry 

on the subject. 
Mr. ltI. R. Jaya.k&r : Having rega.rd to their present experience, will 

the Government consider the advisability of being more careful in future 
about extending such courtesies to American tourists T 

The Honourable Mr. J. Crerar : I cannot agree that the Govern-
ment has been in any respect careless in the matter. 

Lala Lajpat Ra.i : Are Government aware that Mahatma Gandhi 
and Miss Bose of the Victoria Girls School in Lahore have entirely re-
pudiated the statements Miss Mayo put into their mouths in her book? 

Kunahi Iswar Saran: Will the Honourable Member kindly state 
the nature of the courtesy they extended to Miss Mayo Y 

The Honourable Mr. J. Orerar: I have already answered that 
question. 

Kunshi Iswar Saran : As I am at a distance, I could not hear it 
fully. 

The Honourable Mr. J. Orerar: I said Miss Mayo spent some 
months in India and I am not in a position to give the complete details 
asked for. 

Kunshi lswar Saran : I do not want details ; I want to know the 
broad features of the courtesy. 

The Honourable Mr. J. Orerar : I have already answered the 
question. 

PERIOD .OR WHICH A POSTMASTER GENERAL RETAINS CHARGE OF A POSTAL 
CIRCLE. 

1129. -Mr. ltI. S. Aney : Will the Government be pleased to state what 
is the ~  period for which a Postmaster General is retained in charge 
of any PO!;tal Circle ill India , 

Mr. H. A. 8ams: No definite period is prescribed. 

,ApPEALS FROM THE ORDERS OF MR. BOOTH, POSTMASTER GENERAL, PUNJAB 
AND NORTH-WEST FRONTIER PROVINCE. 

1130. -Mr. ltI. S. Aney : Will the Government be pleased to state--
(a) the number of appeals received by the Director General of 

Posts and Telegraphs from the orders passed by Mr. Booth 
from the time he assumed charge of his office in the Punjab to 
the end of June 1927, and 

(b) the number of appeals allowed by the ~  General or 
the Government of India ? 

The Honourable Sir Bhupendra Nath Mitra : ~ information is 
being collected and will be furnished to the Honourable Member in due 
course. 
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RETENTION OF MR. BOOTH AS POSTMASTER GENERAL, PuNjAB AND NOBTi{-
WEST FRONTIER PROVINCE. 

11S1. -Mr. •. S. Aney: Will the Govermae:ttt he pleal!ledto say 
whether there are Ilny special reasons for keeping Mr. Booth in charge of 
his office of Postmaster General in the Punjab for an unduly long period ? 

The Honourable Sir Bhupendra Bath Mitra: There are no special 
reasons. The posting of ~  to particular a:ppointments is a matter 
entirely within the discretion of Government. 

Mr .•. S. hey: Is the Honourable Member able to say how long 
Mr. Booth has been in the Punjab T 

The Honourable Sir Bhupendra Bath Mitra : Will the Honourable 
Me'mber kindly repeat rus -question , 

Mr. M. S. Alley : Will the Honourable Member be able to state 
how long Mr. Booth has been in the Punjab! 

The Honourable Sir Bhupendra Ba.th Mitra: Mr. Booth has pro-
};ably been in the Punjab for five years or more, I cannot say preciSely. 

Mr. JIlL S. Alley : Is that the ordinary period for which Postmasters 
General are rctaineil in a province , 

The Honourable Sir Bhupendra Ba.th Mitra: There IS no fixed 
tenure to the appointmt'nt of Postmaster General in a particular 
circle. 

M1't M. S. Alley: Can it be said that at least five years or something 
more than that is the ordinary period for which these persons occupy ~  
post T 

_ The BonGlU'&b16 Sir Bhupendra Hath Mitra : I cannot give any 
definite answer to that question because I have not tried to examine the 
periods spent by Postmasters General in particular circles in the pasi. 

NUMBER AND NATIONALITY OF PILOTS IN THE BENGAL PILOT SERVICE. 

1132. -Mr. Sarabhallfeaclumd- Haji : Will the Gowrnment be ~  
to state the number of candidates admitted into the Bengal Pilot Service 
yearby year from the year ]910 up to March 1927; giving separately 
the ~ those who were recruiwd in India and those who were 
recruited in England as well as of those who were Indians and those who 
were non-Indians T 

NUMBER AND NATIONALITY OF PILOTS IN THE BENGAL PILOT SERVICE. 

1133. -Mr. Sarabha.i Bemchand Jlaji : Will the Government be pleased 
t() Rtate the present number of pilots in the- Bengal' Pilot Service giving 
separate figure!! of those who are Indians and those who Ul'e non-
Indians and those who are recruited in India and those who are recruited 
in ~  T 

'l"he Honourable Sir George Bainy : With your permission, Sii-', t 
will reply to questions Nos. 1132 and 1133 together. 
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The information asked for is being obtained from the Government of 
Bengal and will be supplied to the Honourable Member 0II!l-reeeipt. ' . 

.ANNuAL ADMINISTRATION REPORTS OF THE ORDNANCE AND CLOTHING 

~  I  : T  . J.4O'l'OII.mI. 

1l34. *JIr ..... l08lU: (a) Is it a fact that the annualll.dministra-
~  .. oOf &he.·Ordnapce and Clothing Factories under the OOJltrol 

of the Army Department are considered to be ~  document!'!. by 
tile eovt!rnment of India T 

(b) Will ~  be pleased to explain why these reports are 
treated as confidential , 

( c) Will they be pleased to state whether they will treat thcse ~ 
ments as public hereafter T 

(d) If these documents contain any information which mllst be treated 
as confidcntiltJ, are Government prepared to issue annual reports ()f the 

~  of these factories omitting such information as must be 
treated as ~  T . 

¥r. G .• '-l'oung: (a) Yes. 
(b) Because they contain information about military equipment and 

preparations. 

«(J) -I am afraid that would be impossible. 

(d) The administration reports of these military establishments neces-
sarily consist of information from which readiness for war can be gauged. 

Mr. N. M. Jo,hi: May I ask whether these reports are printed or 
not' 
Mr. G. M. YolUl( : They are, Sir. 

Mr. N. M. Joshi: May I ask whether it is very difficult for any 
people to sec-ure these report.;; ? 

Mr G. II. Young: I hope so, Sir. 

INmAN ORDNANCE FACTORIES LISTS OF EsTABLIlQPlE)ffS. 

1135. *Mr. N. M. Joshi: (a) fs ita fact that the -tnaian Ordnance 
Factories lists containing the names of the persons engaged in these fae-
t9J.'tes are treated as ~ doc1lDleI,l,ts by Govermnents I 

(b) Will Government be pleased to explain why they are treated 
as confidential , 

( c) Will Government be pleased to state whether they propose t() treat 
these. documents as public 7 

Mr. G. II. Y01Illg: (a) The answer is in the negative. 

(b) and ( c ) . Therefore do not arise; 

Mr. N. M. Joshi : I hope, Sir, the Honourable Member will supply 
J;D.e. \.\:ftb. ~ CORY. ~  the Ijonourable. Member wrote to me a few d'!-n 
&go lie said that the report was confidentIaL 
Mr. G. M. Young: No, Sir, when I wrote to the ~ ~  ~  

I drew a: distinction between the documents referred to lD thIS q.ueitlon 
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and the documents ref8l'l-ed to in the previous question. I shall be happy 
to supply him with copies. 

ESTABLIBBlrIENTS OF ORDNANCII AND CLOTHING FACTORIBS. 

1136. *JIIr. N .•. Joshi : Will Government be pleased to giye 8 state· 
ment (living the following informatioh regarding the Ordnance and ClothiDi 
Factories: 

(a) Names of the factories, 
(b) Number of permanent establishment in each, 
(c) Number of temporary employees in each, 
(d) Number of what are called extra temporary employees _ 

monthly salaries, 
(e) Number of extra temporary employees on daily wages, 
(f) The privileges regarding pension, provident and gratuity allow-

ances to each of these classes of employees, 
(g) privileges allowed to each of these classes of employees regard-

ing casual, privilege and sick leave T 

TEMPORABY EMPLOYEES IN ORDNANCE AND CLOTHING FAOTOBIBS. 

1137. *JIIr. N .•. Joshi: Will Gonrnment be pleased to give a state-
ment showing for each of the Ordnance and Clothing Factories uuder the 
Army Department, the number of temporary employees and the number 
of extra temporary employees, who have served more than 20 years, more 
than 10 years and more than 5 years ? 

Mr. G .•. Young: With your permission, Sir, I propose to answer 
this question and No. 1137 together. 

I will furnish the Honourable Member separately with statements 
giving the il'formation which he desires. 

ESTABLISHMENT OF A PROVIDENT FUND FOR, AND GRANT OF GRATUITIES TO, 
TEMPORABY AND EXTRA TEMPORARY STAPF EMPLOYED IN THE OBDNANCE 

AND CLOTHING FACTORIES. 

1138. *Mr. N .•. Joshi: (a) Will Government be pleased to state 
whether they propose to provide (i) provident fund, and (if; gratuity to 
the temporary and extra temporary establishments employed in the 
Ordnance and Clothing Factories under the Army Department T 

(b) If so, will Government be pleased to state when ~  provisi9J1 
will be made and whether all the workers will be benefited hy it ? 

Mr. G .•. Young: The question of establishing a provident fund, 
to include n contribntion by Government, is ~  

PosmON OF THE CLERICAL ESTABLISIDrIENT OF THE ORDNANCE AND CLOTHING 
FACTORIES. 

1139. *Mr. N .•. Joshi: (a) Will Government be pleased to st.ate 
whether they had made any inquiries either through a special officer named 
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~ and a ~  ~  over by General Kenyon regarding the 
P()!'lIt!<:'lI of the clerIcal establishment employed in the Ol'dnance and 
Clothing Factories controlled by the Army Department Y 

. ~  Will ~  pleased to state whether the reports on the 
mqmrIcs have been receIved· and whether they propose to publish these 
reports' If 110t, why Y 

(c) Is it a fact that the Government of India had recommended to 
~ :::;ecretary of State the adoption of tile proposals of the Kenyon Com-

Dut1 pc aDd that the Secretary of State had sanctioned the proposals in 
:March ~  ; if so, will Government be pleased to st,ate what effect they had 
,h'en to the recommendations of the Kenyon Committee as approved by 
the Go'·ernment of India and sanctioned by the Secretary of State ? 

(d) If so far no action has been taken, will they be pleased +0 state 
whether they will do so at an early date, and if not, why not Y 

:Mr. G .•. Young: (a) No inquiry about the position of the elerical 
establishments in Anny Factories was made cither by Mr. Coburn or by 
the Kenyon Committee. The latter investigated the condition .of Ordnance 
Factories after the war. 

(b) Government do not propose to publish the report of the Kenyon 
Committee, mainly because it contemplates thc establishment of Factories 
of a Rize and type which would be far more expensive than the present 
needs of the anny could jm::tify. 

(c) Such recommendations of the Kenyon Committee as allply to the 
existing Factories have been adopted and givell effect to with. the sanction 
of the Secretary of State. 

(d) Does not arise. 

THROWING OPEN OF CERTAIN GAZETTED APPOINTMENTS TO THE CLERICAL Es-
TABLISHMENT OF ORDNANOE AND CLOTHING FACTORIES. 

1140. *Mr. N. M. Joshi: (a) Will Government be pleased to state 
whether they had received in 1924 a memorial from the clerical establish-
mf'lIt (Jf the Ordnance and Clothing FactQries under the control of the 
Army Tiepartment Y 

I b I Is it a fact that in the Ordnance and Clothing Factories controlled 
by the Armv Department there are no posts of gazetted rank generally 
open to the ~  of the clerical establishment T 

«(;) Is it a fact that the members of the clerical ~  in tpe 
Ordnance and Cl01hing Factory Department had asked !D theIr J,nemorIsl 
that certain posts of gazetted rank be thrown open to them Y 

(d) Will ~  be pleased to state whether they propose to 
aeredc to this request and, if not, why not Y 

1IIr. G .•. Young: (a.) Yes. 
(b) All posts in the Factories are open to qualified men, but none are 

open to unqualified men. 
(e) Yes. 
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(d) No. The attemtion of the Honourable Member is invited to the 
reply given on the 18th February 19'>..4 to questions Nos. 351 and 353, 
and on the 2nd September 1925, to question No. 510. 

CREATION 01' POSTS OJ' PnsOlll'AL A.selsTA.lfr8 TO THE eBlU OFI'IOEBII OF 
~ FACTOluBfI. 

1141. -Mr.· N. II. Joshi: (a) Will Government be pleased to state 
if the Kenyon Committee reeommended the creation of a post of· Personal 
A,-ssiBtm,t to the Chief OffiCer of each of ~  Ordnance Factories , 

(b) Has this recommendation been given effect to t 
(c) If not, will Government be ~  to state when they mean to 

do so T . . 

(d) If the reply to (b) is in the affirmative, will they be plealled to 
state hoW' many of these posts are held by men who have risen from the 
clerical position TWas not this recO'Dlmended by the Kenyon Committee , 

Mr. O. II. YOUDg: (a) Yes. 
Cb) No. . 
(c) Not until the army is so increased as to justify the appointment. 
(d) Does not arise. But I may meBtion that the Kenyon Committee 

"pccifiQ8.lly ~  the a.ppointment of men with qualifieations not 
to be found m the clerical establishnle:nts. 

~  OJ' CJIIlI:J' ~  IN ~  F.A.CTOlUE8. 

114:2. -Mr. If: ]I. Joshi: (a) will. Government be pleased to state 
if the Kenyon Committee recommended the appoiBtment of a Chief Clerk 
in each of the Ordnance Factories , 

(b) Are Government aware that the recommendation of the appoint-
ment of a "('hie£ (;)lerk was ~  J;or ~ ~  aqp;ainistfutive ~ 
in the ~~ F4ctories , 

(c) If so, will they be pleased to state whether the recommendation has 
been acted upon T If not, why not' . 

Mr. G ... ~ ~  (a) ~  
(b) No. The Committee stated that they were unable to make any 

detailed reCommendations, but they desired to attract a higher· class of 
men who would work initially as Produetioll Staff. 

(c) The Honourable Member is referred to the answers given to parts 
(c) and (d) to qlle$tion No. 1139. 

REVISED·ScALE 0' PAY J'OR 80" CLUSB8 OJ!' orB ~  ~ 
KENT IN ORPNANCB F AC'J'ORIBS.. .. 

114:3. -Mr. N. 111. JOIhi: (a) Will Government be pleased to state 
if sanction was received for a revised scale of pay in 1920 foJ:. sOJPe classes 
of the subordinate establishment in Ordnance Fa.ctories f 

(b) If so, will they be pleased to state if the revised scale is found 
8&tisfactory , 
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(e) If the reply ~ (b) is in the affirmative, wilJ, Govermnent be pleaaed 
~ state ~  the Increase granted to clerks is commensurate with 0., 
IDcrease In the pay of ~  ranks , 

(d) Will they be pleased to ~  if they propose to revise the scale in 
the near future , 

Kr. G ... ~  : (4) and (b). Yes. 
(c) ~  is no ~ ~ standard of comparison. I understaDd that 

tht' average ~  In clencal establishment was approxilnately the same 
as the average Increase all round. 

(d). The Honourable Member is referred to my answer to part (d) 
of question No. 1140. , 
PENSION AND PBovmENT Fmm FOR SECTION OLBRllS IN ORDNANCB 1l' ACTORIB8. 

1144. -Mr. If .•. Joshi: (a) Will Government be pleased to atate 
if the section clerks in the Ordnance Factories are entitled to pension aDd 
provident fund , 

(b) Are Government aware that they are classed as permanent' 
( c) If the reply to (a) is in the negative, will they be pleased to state, 

why they are not entitled to pension and provident fund as in other 
.. rvices T 

Kr. G ... YoUDg : (a) No. But if promoted to higher grade, they 
count their service as permanent section clerks for pension. 

(b) No. A minimum nucleus sufficient to keep the Factories in 
t'xistence if there is no work are classed as pe!rmanent. The remainder 
are on the extra temporary establishment aDd are taken on as ~ by 
the state of work. . 

( c ) Clerks of various other departments in similar positions are ~  
tIO eBtitled, but Ordnance Factory clerks get the speeial concession referred 
to in the answer to part (a) of this question. 

PRoVISION OF QUARTERS FOR CLBRKS OF ORDNANCE AND CLOTHING 1l'ACTOBDS. 

11415. -Mr. R .•. .Joshi: (a) Will Government be pleased to state 
if most of the permanent establishment of the Ordnance and Clothing 
Factories is provided with quarters by Government T 

(b) If so, are Govenlment aware that the clerks are not provided with 
quarters by Government T 

(c) If so will Government be pleased to state why such distinution 
is made? 

(d) Will Government be pleased to state if ~  are thinking of pro-
viding quarters or paying separate allowances, In ~  of the fact th!1t 
the Ordnance and Clothing factories are generally SItuated at a long dia-
tanee from cities , 

Mr. G. II. YOUDg :(a) There is a shortage of quarters for all staif, 
;Uld quarters are being buih as funds permit. 

(b) Some clerks are provided with quarrers. 
( c) Does not arise. 
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(d) Quarters are being built as practicable. Government takes into 
account the· travelling' facilities existent within a reasonable distance of 
the factories. 

WORKING HOURS OF CLERKS IN ORDNANCE F AOTORIES. 

1146. -Mr. N. M. Joshi: (a) Will Government be pleased to state 
what is the number of working hours for clerks in Ordnanc8 factories Y 

. (b) Have they at any time ruled that the maximum number of 
hours should be six Y 

(c) If so, will they be pleased to state whether it is not a fact that a 
certain number of clerks have to work from 7-30 a.m. to 4.-15 p.m. Y If 80, 
why' 

(d) Do Government propose to inquire into the matter' 
Mr. G .•. YOUDg : (a) The ordinary production working hours of 

the factory. 
(b) The answer is in the negative, because a factory is not a sec-

retariat office. 
(c) Yes. The!le are the ordinary factory working hours. 
( d) Does not arise. 

GRAm OF' OvERTIME TO .ALL THE CLERICAL ESTABLISHIIENT iN ORDNANOB 
FAOTORIES. 

1147. -Mr. N ... Joshi': (a) Will Government be pleased to state 
if overtime work is paid extra in Ordnance Fl!.Ctories , 

(b) If so, will they be pleased to state why it is allowed only to clerks 
in a particular branch , 

(c) Will they be pleased to state, if they are prepared to extend it to all 
'the clerical establishment in the· Ordnance Factories 7 
, Mr. G. M. Young: (a), (b) and (c). Overtime work is paid for as 
laid down in the Indian Factories Act, with certain extra eOncessions. It 
is restricted to men actually employed on systematic overtime, ordered 
on account of a rush of production and Government do not propose to 
extend it beyond this restriction. The limit above which overtime pay is 
admissible in Ordnance Factories is only 44f hours a week. 

CoUNTING OF'- TEMPORARY SERVICE TOWARDS PENSION BY TEMPOlU.BY 
EMPLOYEES OF THE PuBLIC WORKS DEPARTMENT WHO ARE SUBSEQUENTLY 
MADE PERMANENT. 

1148. -Mr. N. M. Joshi: (a) Will Government be pleased to state 
'l'hethcr in the P. W. Department a large number of people are employed 
only in a tcmpomry capacity, sometimes for as long a period as 20 years 
continuously , 

(b) Is it a fact that when the temporary men are made permanent, 
the period of temporaryserviee is not counted either for pension or for 
provident fund , 
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(c) Are Government aware that this practice causes a great loss to 
the employees of the Department , . 

(d) Are Government aware that the practice gives rise to much 
discontent among the employed ? 

(e) ~  G ~~  prepared to consider the question of modifying 
the practlIcc by gIVIng some benefit of long temporary service to the em-
ployet's of the Ucpllrt.ment at the time of retirement ? 

The Honourable Sir Bhupendra Nath Mitra : So far as the temporary 
staff employed under Provincial Governments is concerned the subject 
matter of the questions is not primarily the concern of the Governor-
General in Council. As regards the temporary staff paid from tire 6E!ntral 
revenues the replies are as follows : • 

(a) The temporary staff employed is by no means large. 
(b) Yes, but exceptions are made in deserving cases. 
(c), (d) and (e). The replies are in the negative. 

REPOBT OF CoLONEL NEEDHAM, I.M.S., ON THE REORGANISATION OF MEDICAL 
ARRANGEMENTS ON THE NORTH-WESTERN RAILWAY. 

1149. eLieutenant-Colonel H. A. J. Gidney: (a) Will the Honourable 
Member please state whether the Report submitted to the Government of 
India on the Railway Medical Service by Colonel Needham, I. M. S., has 
been approve-d and whether it has been submitted for the appl·oval of the 
Secretary of Statt' for India Y 

(b) If the am.-wer to (a) is in the affirmative, will Government please 
fiate: 

(a) when the service will cOmmence to function, and 
(b) if the Government intend to place the Report before the Legis-

lative Assembly for its opinion before it commences to 
operate , 

lIIr. A. A. L. Parsons: Colonel Needham submitted a report not on 
the Railway Medical Service but on the reorganisation of medical arrange-
ments on the North-Western Railway. His recommendations have been 
accepted in the main and proposals to give effect to them will be placed 
before the Standing Finance Committee for Railways. Colonel Needham 
also gave certain advice in regard to the Railway Medical Service generally, 
but no decisions have yet been arrived at on this advice. 

UNDESIRABLE ADVERTISEMENTS IN THE BENGAL NAG PUR RAILWAY TurE 
~  

1150. epandit Nilakantha Das: Referring to Bengal Nagpur 
Railway Time Table No. 110 from 1st April 1927 onwards and numbers 
l;efore and after : 

(a) 

(b) 

~ the attentiion of the Railway Board been attracted to the 
undesirable advertisements specially on the first and fourth, 
cover pages of the Time Table Y 

Have they noticed the advertisement of the Tip,i;y John Baig 
with a whisky glass and the. almost.·naked· girl with Imperial 

c2 
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Special Cigarette in hand attracting the attention of the pas-
sengers and the public by their gay colours and appearance , 

(c) Al'f' they prepared to take steps to put a stop to such advertise-
ments T 

Mr. A. A. L. PanomI : (tJ) and (b). They have seen the advertise-
ID.p.nts. 

(c) They do not consider any action necessary. 
Pandit Rilakantha Das : I hope they have got a copy of the adver-

tisement and they will show it for the inspection of the How(e. 
1Ir. A . .A.. L. Panons : If Members of the House like to see the adver-

tisement,they cail for 2 or·· 4 annas purchase a copy of the time table. 
Pa.ndit Rilakantha Das : I have got a copy. Is this not the book 

(showing the advertisement)' This is John Haig clad in bright cSolours 
with a bottle of whisky and this is the gay girl with Imperial Special 
cigarettes in her hand. Will they like ..... . 

Mr. X. C. Neogy : Did the Publicity Department draw the attention 
of Miss Mayo to this advertisement f 

Pandit Rilakantha. Das : llay I know if this is the indication of the 
way in which our railway companies are making money , 

1Ir . .A.. A. L. Pancms : I doubt myself if this advertisement has added 
to the sales of the time table. 

Mr. B. Das : Will the Honourable Member consult the puritanic 
element of this House in future advertisements on railway time tables f 

ExPENDITURE INCURRED BY THE SELF-GoVERNING DOMDlIONS ON NAVAL 
. ESTABLI81D1ENT. 

1151. -Mr." B. oTayakaz : (a) Will Government be pleased to state 
the espenditure incurred by each of the self-governing Dominions under the 
Empire such as Canada, Australia and the Union of South Africa on uval 
establishment , 

(b) Will Government be pleased to state the strength of the Kavy 
of each Dominion and whether it is ofticered by the colonials or by British 
naval ofticers , 

(c) What facilities for naval education are provided by the Colonies 
to their subjects' What expenditure is incurred by each Y How many 
naval ~ fIre trained each year, at what cost and in what institutions T 

(rl) What control is exercised over this Colonial Navy by the Army 
Council of Great Britain or by the ~~  Government? 

Mr. G. M. Young : The Government of India have no official informa-
tion on these subjects, but I will endeavour to find out what works of 
reference are likely to contain such information, and communicate the 
:result to my Honourable friend. 

ADXISSION OF INDIANS FOR TRAINING IN RoYAL NAVAL ESTABLISIDmNTB AND 
COLONIAL TRAINING ESTABLISHMENTS. 

lUS2. *1Wr. M. B. J&yakar: Are Indians freely admitted to naval and 
eolonial centre.'! ~  as Bristol, Plymouth, Devonport, etc., in England T 
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. Mr. G. II. Young : . .At present Indians are not admittEld for training 
11\ Royal Naval EstablIshments. The -ffilvernment of India have no 
information in regard to Colonial Training Establishments. On the in-
auguration of. the. ~  Indian Navy, Indians, who pass the necessary 
entrance examInatIOn, WIll be trained for that service for a period of about 
three years in Naval Training Establishments in England. . 

NUMBER OF INDIAN AND EUROPEAN ~  IN THE llOYAL INDIAN MAmN'E. 

1153. -Mr. Itf. It . .Jayakar: (a) Will Government be pleased to state 
how many Indian officers and how many European officers are employed 
under the Marine Department, in all ranks such as general supervision 
dock-yard marine, marine stores and coal' . 

(b) What is the approximate expenditure incurred for the last 5 
years on the Marine Service f 

Mr. G. II. Young: (a) The total number of commissioned and 
gazetteo officers serving in the Royal Indian Marine is at present 121 
including 30 'in civil employment ; all these ar(' Europeanf:. 

(b) The net expenditure on the Royal Indian Marine incurred during 
each of the last five years h about 107 lakhR. 72 lakhs, 63 lakhs, 52! lakhs 
and 49 laklu;, respectively. 

Mr. A. :Rangaswami Iyengar: HflVP the G01'el'nment ever consinered 
the question of seeing that some lnnians aTe included ~ these 
officers' 

Mr. G. II. YOlIDg : Yes, Sir. 
Mr. A. Itangaswami Iyengar: What is the result, Sir' 
lIIr. G. Itf. Ycnmg : The result is the scheme of the Royal Indian 

Navy, by which 33-1j3 per eent. of the vacancies will be reserved for 
Indians. 

Mr. Bambhai Xemchand Baji : In view 'of the fact that all the oftl-
cers of the Royal Indian Marine to-day are Europeans, will the Govern-
ment consider the at1visability of taking in future as apprentices only 
Indian cadets at 3 pel' year, so that in a short time we might have a 
decent amount of Indianisation , 

Mr. G .•. Young: Sir, T am afraid I do not understand the ques-
tion. There is no such thing as apprentices in the Navy. 

Mr. Barabhai Nemchand Haji : May I repeat the question? In view 
of the filet that all the officers of the Royal Indian Marine to-day al'e 
Europeans and further in 'dew of the fact that it is the intention of the 
Government to transform the RoyaJ Indian Marine into the Royal Indian 
Navy will the Government conf:ider the advisability of recnriting only 

~  as. cadets in future or providing training for them, so that we 
might have Indianisation at a rapid pace. simultaneously ~  
the British character hc('anse the European officers have no IndIan 
colleagues to-day' 

Mr. G. II. ¥ollDg : Sir, I really think that that question is long 
enough for me to ask to see it on paper. 

Jrfr. II. It. Jayakar : Are there any political reasons £.01' keeping 
this branch of the public service entirely in the hands of Europeans , 
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:Kr. G ... YOllDl : The Department is Dot beiDg kept entirely in the 
hands of Europeans. There was never any actual bar to the appoint-
ment of Indians, but 80 far as I know none have ever applied. 

Mr. lVI. R. Jayakar : Is there any particular reason for' not having 
Indians in this Department T 

Mr. G ... Young: I have ex.plained that there is no such reason. 
A third of t.he vacancies are being reserved for Indians in future. 

Mr. A.. B.anguwami Iyengar: Have Government found out why 
Indians never apply T 

Pandit Birday Hath X1lDZl"U : Will the Honourable Member be good 
enough t.o tell us what the qualifications are T 

Mr. G. M. Young: I could not state all the qualifications in the com-
pass of an answer to a supplementary question, but if my Honourable 
friend will give me notice, I can supply him with the information. 

Mr. Gays Prasad Singh: May I ask what facilities have been 
offered to Indians for entering into this branch of the public service , 

Mr. G ... Young: Does my Honourable friend refer to the new 
Navy or the Royal Indian Marine! 

Mr. Gaya Prasad Singh : The Royal Indian Marine. 
Mr. 111. R. Jayikar : Do Government ever advertise for any of these 

places T 
Mr. G. M. Young: No, Sir. .1 do not think Govel'nment have ever 

advertised for Indians for the Royal Indian Marine. 
Lala Lajpat B.a.i : Have the Government shown any desire to find 

out why Indians have not applied for the Royal Indian Marine , 
Mr. G. lVI. Young: I d_o not know, Sir. 
Sir Karl Singh Gour : Will the Government be pleased to take stepH 

to see that some Indians get appointed to the Royal Indian Marine , 
Mr. G. lVI. Young: As I have already explained several times Gov-

ernment have taken steps in this direction. 
Mr. M. R. Jayakar: My Honourable friend just now spoke of 

qualifications. Is the presence of a large amount of pigment in the skin 
a disqualifieation T 

CESSATION OF THE AmmAL CoNTRIBUTION TO THE BRITISH GoVERNJlENT ON 
'l'JIB STARTING OF 'I'D INDIAN NAVY. 

11M. -Mr. II. R. Jayakar : Will Government state if in the event 
of an Indian Navy being started the annual contribution of 10 lakhs to 
the British Government will cease to be paid , 

Mr. G. II. Young: 'l'he a.nswer is in the negative. The Government 
of India agree ,vit.h the opinion expreRsed hy the Departmental Com-
mittee on t.he Re-organization of the Royal Indian Marine, that it would 
be premature to discuss this question until, at the earliest, the new 
Indian Navy is in a. position to perfol'm an appreciable portion of those 
services which are rendered to India by His Majesty's Navy, and in 
respect of whieh the contribution is paid. 



QUlISTIONS AND AN8WEB8. 

ENQUIRY INTO THE LOCOllOTIVE INDUSTRY. 

11M. -Mr. ~  Du : (a) Referring to the answer given by Sir Charles 
Innes to questIOn No. 406, dated 18th September 1924, will Govern-
ment be pleased to state whether any official was deputed to the United 
Kingdom 7 

(b) Has he submitted a report to Government y 

(c) Did Government place this report before the Standing Finance 
Committee f If not, why 110t 1 

(d) Was this report asked for by thc Peninsular Locomotive Co. 
Ltd. T ' 

(e ) Was this report asked for by the Tariff Board ? 
(I) Will Government be pleaHed to place that report on the table f 
1tIr. A. A. L. Parsons: (a) An officer on leave was deputed to pre-

pare a report for the consideration of the Railway Board. 
(b) Yes. 
(c) No concrete proposals, which could be placed before the Stand-

ing Finance Committee, were found in the report. 
(d) Yes. 
(e) Yes. 
(f) No. It is a purely departmental document and I may add that 

the Railway Board did not accept the conclusions arrived at in it as 
accurate. 

CONSTRUCTION OF RAILWAY WAGONS AND UNDERFRAMES. 

1llS6. -Mr. B. Das : Will Goverrunent be pleased to state what orders 
have been placed with each of the following firms for construction and 
delivery during 1927-28 indicating the value as well as quantity : 

Meo;;srs. Jessop and Company, Limited ; 
Messrs. Burn and Company, Limited; and 
Messrs. The Indian Standard Wagon Company, Limited f 

Mr. A. A; L. Parsons: It is presumed that the Honourable Member 
is referring to construction of railway wagons and underframes, the 
figures for which are as follows : 

No. Approllimate 
&mount of 
contraots. 

Jessop and Coy. 393 30 lakhs. 
Burn and Coy. 510 391 lakhs. 
Indian Standard Wagon Company 1,268 34 lakhs. 

Mr. M. S. Aney : Will the Honourable Member kindly say what was 
the date fixed in the agreement for the delivery of these wagons by each 
of these companies , 

1tIr. A. A. L. Parsons : The Honourable Member, I am afraid, must 
put down the question. There are about 20 or 30 contracts for the con-
struction of these wagons, etc., and he will hardly expect me to remem-
ber all the dates. 
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Mr. :M. 8. hey : Will the Honourable Member supply this informa-
tion some time lat.er , 

Mr. A. A. L. Pancms : I must ask t.he Honourable Mem'berto ;put 
down a question. 

MANuFAaruRE OF LoCOMOTIVES IN THE BOMBAY, ~  AND CENTBAL 
INDIA RAILWAY WORKSHOP AT AJMER. 

1157. -Mr. B. D&8 : (a) Will Government be pleased to state the 
cost of each of the seventeen locomotives for the metre gauge, which were 
shown as having been built at Ajmer in the Bombay, Baroda and Central 
India Railway workshop, in the statement. given in answer to starred 
question No. 669 T 

(b) For how many years has Ajmer been manufacturing locomo-
tives T 

(c) Is the work of manufacturing locomotives proceeding at Ajmer 
still T 

(d) If so, what was the objection to locomotive manufacture beine 
started in India' 

Mr. A. A. L. Parsons : The information is being obtained and will 
be furnished to the Honourable Member on receipt.. 

PuRCHASE OF LOCOMOTIVES IN THE YEARS 1920-21 TO 1927-28. 
1158. -Mr. B. Das : Will Government be pleased to give a statement 

corresponding to the statement given in reply to starred question No. 669 
for locomotives obtained during the years 1920-21, 1921-22, 1922-23, ~ 
1924-25, 1926-27 and 1927-28, and state how many locomotives are on 

. order for the current year on renewals account T 
Mr. A. A. L. Paraona : The information is being obtained and will 

be furnished to the Honourable Member on receipt. -

Tnl:ELY W A.RNING8 GIVEN BY THE METEoROLOGICAL DXPABTKENT REGABDIlWI 
THE HEAVY ~ IN GUJABAT AND ORIsSA IN JULY LAST. 

1159. -Mr. B. Baa : Will Government be pleased to state if the 
Meteorological Department did foreshadow the heavy rainfall in 
Gujarat and Orissa and if timely warnings were given in each case be-
we the occurrence of fioods in July last T 

The Honourable Sir Bhupendra Nath Mitra : Timely warnings ~  
given by the "Ieteorological Department in both cases and these warn-
ings were much appreciated by the local officials. 

Mr. B. Du : May I inquire, Sir, if these warnings were given only 
to Government officials or were they also supplied to the public , 

'lbe Honourable Sir Bhupendra Nath Mitra: They were furnished 
by the Meteorological Department to GoverDlDent officials.- It WM the 
duty of the latter to publish them if they considered that such pub:u.e. 
tion was of any use. 

Mr. It. O. Neogy : Have the Government information as to whether 
in these cases the warnings were communicated to the people at large by 
the oiBcia1s coneel'Ded , 



QUESTIONS AND ANSWERS. 

The Honourable Sir Bhupendra Hath Mitra: I have no information. 
on that point. ' 
. MI:. K. C. Heogy : Docs the Honourable Member's department con-

sIder Itself concerned about this matter-as to whether the warnings 
reach the people at large at all' Or is it only a matter for the local offi-
cials to decide 7 

The Honourable Sir Bhupendra Hath Kitra : So far as the Meteoro-
logical Department is concerned, the communications have to be address-
ed to the local offit'ials. It is the function of the latter to publish the 
information, if they consider that such publication irs likely to be of any 
use. 

Mr. B. D&8 : Is it not a fact that in England the Meteorological De-
partment not only gives such warnings to the people and the Govern-
ment but that their officials also visit the countryside where floodR and 
hekvy rains occur , 
, The Honourable Sir Bhupendra Nath Mitra : I have no information 
on that point. 

Mr. It. Ahmed: In view of the fact that the Honourable Member's 
Department (the Meteorological Department) has failed to serve the 
purpose for which it is maintained and therefore it is a burden on the 
public revenue, does the HonoHrahlf' ::\'If'mher propose to exercise his 
ability much more than be is doin!!: H) ~  the ~  object for which 
this Department is maintained may not be frustrated? 

DELAY IN THE RECEIPT BY MEMBERS 011' THE CENTIu.L LEGISLA.TUBE OF THE 
SKEEN CoMMITl'EE'S REPORT FROM THE CENTBAL PuBLICATION BRANCH IN 

CALCUTTA. 

1160. *Mr. H. G. Oocke: (a) Are Government aware that Membel'll 
of the Central Legislature are unable to obtain copies of the Skeen 
Report from the, Central Publication Branch of the Government of India 
in Calcutta except after considerable delay' 

(b) Who is in charge of the Publicatic.n Branch T What are his 
qualifications f How many assistants has he , 

(c) Is the Honourable Member-in-charge prepared to consider th. 
desirability of making enquiries into the management or mismanagement 
of thil'l office , 

(d) Are Government once more prepared to consider the desirability 
of opening a branch of the Cen1iral Publicatien Branch at Delli and Simla 
during the Sessions of the Legislature , 

, The Honourable air Bhupendra. Hath Mitra: (a) Nc. Government 
are informed that only two indents were received directly from indivi-
dual Members of the Central Legislature and that the!"e were complied 
with on the dates of receipt. If the Honourable Member will give any 
llpecific instance of delay, t.he matter will be ~  

(b) Mr. J. H. Golder the ~  inrumhent of the post is Oft 
leave and Mr. B. '{T. N. Mazllmdar. Assistant Mar,aller, who has had 
experience of the work of thp BrnnC'h from ~ inception, is at present ill. 
ebarge. As regards Mr. Golder's qualificationR the attention of the 
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Honourable Member is invited to t.he reply gh'en by me on 15th Feb-
ruary 1927 to queRtion No. 415 by Diwan Chaman Lall. The ministerial 
staff of the Central Publication Branch consists of one Assist.ant Manager, 
eight assistanh and fifty-five clerks. 

(c) This has ~  h(>('n 110Ilf.'. GovernIllt'nt increased substan-
tially the strength of thE" R!'fln!'t> in OctobE"r last and other steps have 
been taken to improve its efficiency. 

(d) The question is under the consideration of Government. 
Mr. M. Ruthnaswamy : Is it a fact that quite a number of Honour-

able Members of the Legislative Assembly are not put on the free list of 
the Central Publication Branch bec.ause I received a reply from the 
Director of the Central Publication Branch that my name was not on the 
free list of the Branch ? 

The Honourable Sir Bhnpendra Hath Mitra: I haw no informa-
tion on that point. If the Honourable Member will kindly put down 
the question on paper, the Secretary of the IJegislath'e Department will 
answer it. 

Mr. A. Bangaswami Iyengar : Is the Honourable Member aware 
that the state of the accounts books in the Central Publication Branch 
is chaotic T 

The Honourable Sir Bhnpendra Hath lWitra : I have no informa-
tion on that point. 

lIIrr. A. Rangaswami Iyengar: Will the Honourable ~  make 
inquiries T I think the auditor of the accounts has drawn the atten-
tion of the Honourable Member to it. 

Mr. H. G. Cocke: Is th(> Honourable Mf'ml'er aware that orders 
that were placed with the said Book DepOt of Calcutta through Messrs. 
Thacker, Spink and Co .. were not executed at all in one case and in 
another case they took three to four weeks to be executed f 

The- Honourable Sir BhnpeDdra Hath Mitra : I am not aware of 
that, Sir. AP, I haw alreR(ly staterl. if the Honourable Member will 
kindly bring t.o the noti!'e of m" ilen::ortment these ~  cases instead 
of making general statement&, I shaH be quite glad to help him 
in securing a settl£'ment of tbE"se matters. 

APPLICATION FROM: MAULVI MUSAJOUD SHAnE, M.L.A., TO KEEP A RBTAINEB 
:roB HIS GUN. 

1161. -Mr. Gaya Prasad Singh : (n) Is it a fact that Maulvi Muham-
med Shafee, M.L.A., applied to the Distriet Magistrate, Muzaffarpur, ~  
being allowed to keep a retainer for his gun in January last and that 
the said District Magistrate referred the matter to the Local Govern-
ment concerned , 

(b) Will the Government be pleased to state the decision arrived 
at hy the Local Government of Bihar and Orissa nnd the reasons for the 
IRme f 

(c) Is it a fact that in the Patna District some College Professors 
and others of the same status have been allowed to keep retainers for 
their guns without the 168Bt objection on the part of the Bihar and Orissa 
Government T 
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. . ( d). Do ~  propose. to consider the question of issuing a 
notification whIch may make explIcit provision that the Members of the 
Indian Legislature are entitled to keep retainers for their arms , 

The "Honourable Mr. J. Crerar: (a) (b) and (c). The Government 
of India have no information on the subject. 

(d) :Goyernment do not ~  to extend the exemption to cover 
retainers, but they will consider whether the present rules cause any 
avoidable inconvenience. 

Mr.Gaya Prasad Singh: Are Government aware that the District 
Magistrate, Muzafl'arpur, ~  informed Maulvi Muhammad 
Shafee that he WIlS 110t entitled tl) have any retainer's licence? 

The Honourable Mr. j. Crerar: J am .not in possession of that in-
formation, but, as I said in reply to the Honourable Member himself, 
Government propose to mal{/" inquiries in the matter. 

~  NOT PUT AT THE MEETING, WITH ANSWERS TO 
THE SAME. 

TRANSFERS AND PROMOTIONS OF ASSISTANTS AND CLERKS BETWEEN THE 
ATTACHED OFFICES AND THE GOVERNMENT OF INDIA SECRETARIAT. 

1077. ·Sir Jlarl Singh Gour: (a) Is it a fact that assistants and 
clerks holding permanent appointments in the Attached Offices are 
employed on the selection of the Public Service Commission and that their 
qualifications are the same as those employed in ~ Imperial Secre-
tariat ~ 

(b) If so, "are there inter-transfers and promotion of employees 
between the two classes of offices T 

(c) If not, why not' 
The Honourable Mr. J. Crerar: (a) The assistants and clerks in 

question are recruited on the results of an examination held by the 
Public ~  Commission. The qualifications required are, and since 
1922 llayc been, the same as those of assistants and clerks employed 
in the Imperial Secretariat. 

(b) 'l'ransfers and promotions between the Attached Offices and the 
Secretariat are permitted. 

( r.) Does not arise. 

SCALES OF PAY IN THE ATTACHED OFFICES. 

1078. -Sir Bari Singh Com : Is it a fact that the scale of pay in the 
Attached Offices is lower than that of the Imperial Secretariat, though 
the employees are required to possess ~  ~  and are 
ulected by the same authority, viz., the Public ServIce COmmISSIOn' 

The Honourable Mr. J. Orera.r: Yes. 

PRoKOTION OF QUALIFIED AsSISTANTS AND OLERKS IN THE GoVERNMENT OJ' 
INDIA SECltETARIAT AND ATTACHED"OFFICES WHO HAVE NOT PASSBD THE 
REQUISITE EXAMINATION. 

1079. -Sir Harl Singh Cour: (a) Is it a fact that ~  the institu-
tion of examinations for recruitment to the SecretarIat or Attached 
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OfIices a .ylUllber of assistants.and clerks were· employed and their DAlDes 
are borne on the permanent lists, but in regard to promotioll their 
claims are overlooked on the ground tbat they have not pasHed the reo 
quisite examination' 

(b) Is it a fact that some of these permanent employees are not no .... 
eligible for passing the examination on account of age or University 
qualifications , 

(c) Is it a fact that depal'tmentall'ules absolutely prohibit the pro-
motion of such clerks from the lower to the upper division, even ~  
~  mar be ~  efficient and fully experienced and capable of-

- d1l:Ichargmg the dutIes of assistants , 

(d) Do the Government propose to see that these old servants are 
not prejudiced by the mere failure to pass the examination if their quali-
fications otherwise are considered sufficient for promotion T 

(e) Is it a fact that the Public Service Commission do not treat 
such unpassed permanent hands on the same footing as passed ones for 
purposes of promotion Hnd that tht' Heads of Departments under the 
present rules treat them likewisa, the result being that tbey are being 8uper-
seded by new entrants f 

The Honourable Mr. I. Orerar: (a) The reply to the 'first part is 
in the affirmative. All persons employed in departments at the time-
of thE lljsntution of examinations by the late Staft' Sclection Board .."ete 
given lin ~  of qualifying themselves by examination, and pro-
motion to a higher division ordinarily depended on success at the 
examina;-jon. In certain cases for very special reasons exemption from 
appearance at the examination has been granted. 

(b) 'rhe facts are probably as stated. 
(c) It is a general rule that clerks are not promoted from the lower 

to the upper division without passing the qualifying examination. As I 
have statt:d in answer to (a) above in certain cases for vel'Y' special 
reas/JUs exemption from appearance at the examination has been granted. 

(d) I am not at present in a position to make any statement in the 
matter, but the point will be considered. 

(f,) Yes. 

DIsCHARGE OF LABOUREBS FBOJ( THE WORKSHOP OJ' TBB,SoUTB IWDlj.N 
RAILWAY AT TmCBINOPOLY. -.- . 

. 1083. *111'.111. I. Sesha Iyengar: (a) Will the Government be pleased 
to -state if it is a fact that nearly 400 labourers were sent put from th.-
Engineering Workshop of t.be South Indian Railway at Triehinopoly on the 
16th and 17th August this year 7 

(b) If so, what are the reaseDS' 
Mr. A. A. L. P&rIODI: (a) and (b). 293 temporary hands who ap· 

plied for work on the dates were turned awa.,. at ~  .. no 1fQ1'k 
for them. . 
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BnIlP1'ION 011' POSTAL EHPLOYEBS WITH 20 YBARB' SERVICE lI'ROM THE NXA.JII. 
_ATION FOR PRoMOTION TO SELECTION GRADE ApPOINTMENT8. 

1084. *Mr." S. Seaha Iyengar: Will the Government be pleased te 
_te if they propose to exempt officials, with 20 years' service and over from 
the examination, newly devised for promotion to selection grade appoint-
IIlflIIta, under Director-General's (of Posts and Telegraphs) G. O. No. 5 
dated 19th July 1927 , ' 

The Honourable 8Ir BhupeDdra .ath Mitra : No, Sir. 

IEzm.US10N 011' EUROPBA.N8 FRO)l THE NON-MUlIA.JDlA.DAN ELECTORATl:8 II'OB 
THE COUNCIL OF STATE IN BENGAL. 

1091. *OoloDel I. D. Crawford: (a) Are Government aware that 
JIaropeans in Bengal having the necessary qualifications are excluded from 
BOB-Muhammadan electorates for the Council of State whereas they are 
included in all other provinces , 

(b) Will Government please state the reasons, if any, for this differ-
entiation 7 

(c) Will Government consider the desirability of amending the electoral 
rules to remove this racial discrimination , 

The Honourable Mr. J. Crerar: Government are aware of the facts 
brought to notice and they will be taken into consideration when the 
electoral rules are next revised. 

TERM8 OF EMPLOYMENT OF MR. MACKAY IN THE ABcH&OLOGICAL 
DEPA.RTKENT. 

]'092. *EUDiar Ganganand Sinha : With reference to the reply given 
to starred question No. 762, on Thursday, the 1st September, will Govern-
mat be pleased to stat(l : 

(a) Whether Mr. Mackay has been engaged on a short term con· 
tract' 

(b) If so, what are the terms of the contract , 
(c) Will Government be pleased to state whether Mr. Mackay will 

take precedence in the seniority list according to his pay f 
If so, why' 

(d) If Mr. Mackay is engaged on a penn anent footing, will Goyern-
ment be pleased to state how the seniority rights of those 
engaged before him will be safeguarded , 

Mr. A. R. Dalal: (a) Mr. Mackay has been engaged for a period 
of two years in the first instance. 

(b) A copy of the Agreement with him is placed in the library. 
(c) No. 
(d) Does not arise. 

DUTY ON STEEL BA.RS OF i" THICKNESS. 

1100. *1Ir. ianmacias 11[. lWehta: (a) Will Government be pleaseti 
to state whether steel bal'S i" thick are rolled by the Tata Iron aM 
Steel Company, Limited, at their JaInshedpur works' 
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(b) If not, are they liable to the protective duty of RB. 37 per toa 
when imported from non-British sources , . 

(c) What was the rate of duty on these bars after the Steel Industry 
Protection Act of 1924 , 

(d) What is the duty on them according to the Act of 1927 , 
(e) If the duty of 1927 is higher than that in 1924 will Government 

sl ate the reason for the higher duty ! 
(f) Have Government ~ any ~  from,: the iron 

merchants against the increase T . 
(g) If so, have Government referred the matter to the Tariff Board 

for opinion, and if so, with what result' If not, are Government pre-
pared to do so now' If not, why not , 

The Honourable Sir George Ba.iJ1y: (a) .As far as the Government 
of India are aware steel bars lth inch thick are not rolled by the Tata 
Iron and Steel Company. 

(b) Non-British bars of this thickness are liable to the protective 
duty of Rs. 37 per ton provided they are not under one inch wide. 

(c) If of common merchant quality or designed for the reinforcing 
of concrete steel bars of all sizes were liable to duty at Rs. 40 per ton ; 
if of other qualities at 10 per cent. ad valorem. 

(d) The current rates of duty on steel bars will be found. in Nos. 62 
and 152 of the Statutory Tariff Schedule as amended by the Steel Industry 
(Protection) Act, 1927. 

(e) As my replies to parts (b) and (c) show, the protective duty on 
steel bars of lth inch thickness, where leviable, is less in 1.927 than it was 
~  . . . 

(f) The Government of India have received a representation from 
certain iron merchants on this subject. 

(g) The Government of India have not referred the matter to the 
Tariff Board, nor do they propose to do so. I would invite the Honourable 
Member's attention to paragraph 112 of their last Steel Report, in which 
they say that one of the principles by which they were guided in making 
their t'ecommendations was that the saheme of protection should include 
tl10se forms of iron or steel which, though not manufactured in India, 
might be usee! in substitution for protected clflSS!lS of steel unless the duty 
was sufficiently high to make the substitution unremunerative. 

RECRUITMENT OF CHEAPER CLERICAL STAFF IN THE POSTAL DEPARTMENT. 

1101. *lIt'Ir. B. P. Naidu : Will the ~  please state whether 
the cheaper clerical staff they intend to employ in Post Office work, 
would be ~  from efficient postmen only T If S0, do they propose 
to issue strict and explicit instructions in the matter T 

The Honourable Sir Bhupendra Nath lIIIitra : The .mattllr is still 
under consideration and suitable orders on the subject will be issued as 
BOon as a decision is ~  . 

! . 
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POSTAL ACCOUNTANT'S' EXAMINATION. 

Il02. *1Ir. B. P. Naidu: Is it a fact that the Postal Accountants' 
examination, though a public one, has not been thrown open during the 
last two years to all servants of the Department but only to the ~  
of the Divisional Superintendents T Why y. .Axe the "Government pre-
pared to change this rule T . 

The Honourable Sir Bhupendra Nath Mitra.: The examination is 
open to all servants of the department with not less than 3 years' service. 
~  to appear is given as a matter of course, unless the Super-
mtendent or first class Postmaster hu any objection in which case a 
reference to the Head of the Circle is necessary. ~  have no 
information that this procedure is not followed and is not prepared to 
cancel the rule. 

EXAMINATION FOR INSPECTORS OF POST OFFICES. 

1103. *Mr. B. P. Naidu : Is it a fact that the Departmental Exami-
nation held for the selection of officials for the posts of Inspectors and 
Postmasters is not thrown open to all officials without any restriction' 
Are the Government prepared to remedy this grievance ? 

The Honourable Sir Bhupendra N&th Mitra; No examination is held 
for the selection of postmasters. The examination for Inspectors is not 
open to all officials without restriction. Government do not admit that 
there is a grievance. 

EVENING TURN CuSSES IN THE COMMERCE DEPARTMENT. 

1120. -Mr.:ad Abmad ltidwai : (a) Is it a fact that in the Commerce 
D.epartroent (If the Government of India an " evening turll class" is 
maintained and that conscquently the assistants and clerks have to 
wait in office till Vl'ry late in the evening and cannot leave office till all 
the of'licers of the Department have left' 

(b) Is it also a fact that" in no other Department of the Govern-
ment of ~  is such a tum class maintained? If so, wiil Government 
please state wlJy it is not possible t.o do without a " turn class" in that 
Depnrtment , 

The Honourable Sir George Rainy: (a) The Commerce Department 
Manual of Office Procedure requires that one responsible clerk should 
remain in charge of each branch until all the officers have left office. If, 
however, any officer sits very late, the men on turn maY' ask him after 
6-30 ·P.M., if they are likely to be required and may leave office with his 
permission. The practical etrect of this rule is that a clerk may be 
l'equired, at times of pressure, as when the Legislature is sitting, to 
remain until 6-30 P.M. on not more than one evening in the week. 

(b) It is underr;;tood that other Departments have no regular rule 
on the subject, but that in practice clerks do remain in office to attend 
to requisitions from ~  who are working ~  ~  ~ ~ • 
lIember will doubtless realIse that an officer who IS detaIned In office to 
dillpose of urgent work might be in considerable difficulty if the office 
were altogether closed. and papers to which he WIshed to refer were 
inaccessible. 
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SHORT NOTICE ~  AND ANSWER. 
RIOTS AT NAGPUB. 

1Ir. Abdul Qadir lidctiqi : Will the Government be pleased to 
ate: 

(a) Is it a fact that in the recent Nagpur riots hundreds of MU88&l-
mans had to ron away from their houses to save their livell 
leaving their belongings behind and are lying in places of 
security T 

(b) What is the number of- such refugees T 
(c) What arrangements if any have been made to supply them with 

food and clothing , 
(d) What action if any have the Government taken to settle the 

refugees in their houses and safeguard their life and pro-
perty' 

(6) Has the investigation been started and will the Government 
state who is actually conducting the investigation , 

The Honourable Mr. I. Orera.r: (a) and (b). The total number of 
llOuses evacuated by Muhammadans during the recent riots at Nagpur 
was approximately 640. Some of these persons took refuge in the Gond 
Raja's fort and in the Muhammadan quarters while some left Nagpur. 

(c) A shop was opened in the Gond Raja's fort to sell food to 
Tefugees. In the northern part of the town no such shop was necessary, 
but the Tahsildar of Nagpur was deputed to enquire in Mominpura and 
arrange for the supply of food to persons who had difficulty in obtaining 
it. Very little assistance was found necessary. 

(d) Refugees are steadily returning of their own accord. Military 
And police pickets were posted and confidence was restored. Police 
pickets are still posted at places where they are considered necessary. 

(6) Investigation is being undertaken under the direction of the 
Deputy Inspector General of Police into cases in which useful results 
.are anticipated. 

:Mr. K. Ahmed : Are Government aware that people were not allowed 
12 NOON. to go out of their ~  and that on account 

of this difficulty they could not purchase their 
provisions and they were thus compelled to starve in their houses! 

Xawab Sir Sahibzada Abdul Qaiyum: Will the Government please 
state if any Muslims were assaulted or injured while under the protec-
tion of the police 1 

The Honourable:Mr. I. Crerar : I am afraid that I cannot add to the 
information contained in my reply and in the communique which has 
been issued by the Local Government and which contains full details. 

Baja Ghazanfar Ali Khan : Is the Government aware that Mr. 
Natique, who was a Member of the Assembly during the last Session, 
was confined to his house ~  48 hours and that the police could not 
relCue him till then , 

'lbe lIcmoarable :Mr. I. Crerar: I have no informatioD on that 
p6int. 



QUBS'nONS AND ANSWERS. 

Raja Ghuanfar Ali Khan: Will the Government please make 
enquiries? ., 

Nawab Sir ~  ~  Qaiyum: Is there any truth in the 
statements pubhshed that Just before the riots the Government were 
warned of the impending riots and that there ~  an idea in the minds 
of the non-Muslim population in Nagpur that theY' would not be fired on 
even if the riots took place Y 

The Honourable Mr. J. Crerar: I am not aware that there was any 
reuson to apprehend a disturbance of this character which arose on what 
appeared to be an entirely insignificant incident. 

Nawab Sir Sahibzada Abdul Qaiyum : Were any preparations made 
by the Hindus and, if so, whether they had . come to the knowledge of 
tht Government? What steps did the Government take when these 
matters were brought to their notice ? 

The Honourable Mr. J. Crerar: Perhaps the Honourable Member 
did not hear the reply I gave. I said that Government had no original 
reason to apprehend so serious a disturbance which arose out of what 
w&s apparently an insignificant incident. 

Nawab Sir Sahibzada Abdul Qaiyum: Do I understand, Sir, that 
the Government were not approached by the Muslims and warned of the 
impending riots or of the possibility of serious riots breaking out T 

The Honourable Mr. J. Crerar: I must point out that while I was 
prepared to give all such general information as is in my .power, the 
r..latter is really one which is primarily the concern of the Local Govern-
ment. I have no information on the particular point raised by my 
Hllllourable friend. 

BIr. B. Das : Will the Honourable Member say whether he is satisfied 
that a peaceful atmosphere has been restored' 

The Honourable Mr. I. Crerar: Yes ; I am satisfied that the report 
of the Local Government in that matter is correct. 

Mr. K. Ahmed: What steps did the Government take with regard 
to the inability of the Mussalmans to have egress out of or ingress in-
to their houses' Are the Government aware that on account of this 
difficulty many of the Mussalmans had to starve in their houses for want 
of food T What steps did the Government take in this matter T 

The Honourable Mr. I. Crerar: The answer to the Honourable 
Member's question . will, I think, be found in t.he original anSwer I 
have given. 

Mr. K. Ahmed: Are the Government aware that detailed accounts 
of the riots at Nagpur have appeared in the newspapers T The newspaper 
cuttings must have been submitted to the Department of the Honourable 
1lember. What steps has he taken in the matter T (Laughter.) 

UN STARRED QUESTIONS AND ANSWERS. 
CONSTITUENCIES OF THE LEGISLATIVE AsSEMBLY, Ere. 

129. BIr. Satyendra Ohandra Mitra: Will the H0Il;0urable the Home 
Member be pleased to lay on the table a statement ~ : 

(i) the names of constituencies of the LegIslatIve Assembly; 
II 
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ency; • 
(iii) tile ~  of \4ote!l V01Ied .lthe ~ eleGti. iii each 

(!OtistitUency : 
(tv) the ~~  of candidates at the last election iii. each ~ 

encY' ; 
t,,) the eleet\on ex\)ensea ineu1'l'ed by the sueeelilsful eandidate ; 

and 
(\Ii) the average amount spent as election expenses in each 

constituency at the last. election T 

. The Honourable Itr. I. Crerar : ~  to (':"). Tbf' Honoutable Member 
16 referred to tht" report on the results of thE' 1926 elections a coP" of 
which is in the Library. . 

(t') In pursuanec of mle 19 (11) of tIle Electoral Rules records are 
prepared and maintained in the Legislath-e Department showing the 
names, constituencies and election expenses of all ~  at e,-ery 
election. ThE records are open to public inspection and any lIember 
may· see them at any time during office hours. 

(t'i) I must leave the Honourable Member with the assistance of 
these records to work out the a,'erage referred to iIi this part of the 
question. 

VACANT MILITARY BUILDINGS AT SATARA. 

130. Mr. Faw Ibrahim 11ahimtulla: (a) Is it a fact that the 
military buildings at Satara are lying vacant. ? . 

(b) What was the cost to Government in removiitg the Small ~ 
School from Satara in the Deccan and ac.commodating it at Pachmarhi, 
Central Provinces, in the year 1925-26 and 1926-27 , 
. (c) Is it likely in any near future date for the military buildings 

lying vacant at Satara being utilized for any military purpose f 
Mr. G. II. ~  (a) Yes. 
(b) The amount 80 far spent. in providing accom,modation at Pacb-

marhi as a result of the amalgamation of the two schoOls is about 21 lakhs. 
I have· not the figUres of the actual cost of the move from Satara to 
Pachmarhi, but the measure as a whole resqlts in a aaving of about 1 
lakh a year. 

(c) A pruposal for utilil5ing the buildings is under consideration. 

PAY OF GlU.DUATES .&ltD UNDBR GiU.DUA1'l!:8 IN 'l'1lE POST OFFIOS. 

, 131. Mr. Am&r Hath Dutt: (a,) Will the Oovemment be pleased 
to state if it is a fact that graduates and Under graduates recruited in tht> 
Post Office after the introduction of the ~  Gf pay were entitled 
to the 5th aDd the 3rd. stages of tlle sealc of pay respectively T 

(b) Are they siID entitled to the Same bene-dt after the introduction 
of ~  ~ ~ ~  ' .. ~  sO, .. hat startinc pay is gtanted to thoate 
who tlntered the ~  8fttt the 1st Ma.reh 1927 , 



_1 
. til. H .... ~  : .(0-) . aDd (,,). ~  and lWiergraduates re-
~  fOF elenca.l Sj'lpvlee In the. ~  Office ~ the intNductioli (j.f the 

~  of ~  ar.f ~ ~ ~ ~ ~  ~ initial pay. thai of the 5th 
~ 31'4 ~  ~  ()f the ti .. ~  in fOJ1ce at the time of 

tht:Jr recrUItment. This rule is still in farce. 

PAY OF ~  AN.D UNDER GRADUATES IN THE POST OFF1CE. 

132. Mr. Amar Bath Dntt : Is it a fact that O'raduates and under-
f6raduates w.ith two years' service at their credit are drawing less pay than 
those reerultM after the 1st }larch 1927 T If so, will the Government 
be pleased to state why thes(' officials should be deprived of even the miui-
mum pay fixed for them , 

'!he Honourable 8ir Bhnpendra Bath Mitra : The Honourable Mem-
ber is referred to the answer given to UDstarred question No. 100 asked 
by Mr. V. V. Jogiah in the Assembly on the 6th September lt127. 

PAY OF GRADUATES AND UNDER GUDUATES IN THE POST OFFICE. 

133. Mr. Amar Bath Dutt : Is it !,l faet thllt grllduates and under-
graduates with three and four years' service a.t +heir credit are drawing 
equar pay with the new entrants Y If so, will the Government be pleased 
to state whether their long experience in the departmental rules and work 
will be taken into consideration in fixing their pay Y 

The Honourable Sir Bhnpendra. Bath Mitra : The matter is undt:r 
the consideration of the Government of India. The Honourable Member 
is refered in this connection to the reply given to nnstarred question 
No. 100 asked by Mr. V. V. Jogiah in the Assembly on the 6th September 
1927. 

RESOLUTION No. 90 PASSED AT THE 7TH SESSION OF THE ALL IlIlDlA POSTAL 
AND R. M. S. CONFERENCE HELD AT NAGPUR. 

134. Mr. Amar Bath Dutt : Has the attention of the Government 
been drawn to Resolution No. 90 passed at the 7th session of the All India 
Postal and R. M. S. Conference held at Nagpur on the 11th, 12th, 13th. 
.. Tune 1927 T If so, will the Government be pleased to state whether they 
propose to take any action as suggested in the Resolution , 

The ~ Sir Bhupendra Nath Mitra: Yes. The matter is 
under the consideration of the Government of India. 

APl'OINTIlENT TO THE FIRST DIVISION OF THE GOVERNMENT OF INDIA SECRE-
TARIAT OF CANDIDATES SUCCESSFUL AT THE 1920 AND 1922 EXAMINATIONS. 

135. 1tIr. Amar Nath Dut.t : (a) Iii it a fact that a number of depart-
mental candidates as well as outsiders who passed the prescribed test of 
the late Staff Selection Board in 1920 and 1922 for appointments to the 
first division in the Government of India Secretariat still remain unpro-
"ided for with appointments in that division f 

(b) ls it also a fact that while these men remain unproyide:d, others 
who qualified for the first division appointments at later ~  have 
been IUlpointed in that diviaiop.' If so, will ~  ~  ~  ~  
reasons fOIl' cioiDl so , 

02 
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(e) Are Government aware that this has caused: great·diseentent 
amongst the men of category (a) above Y How many of such men are 
awaiting confirmation in the first division and how many of such out-
siders have since accepted lower division appointments for paucity of 
vacancies in the first division , 

(d) Are Government considering the question of absorbing these men 
by inter-departmental transfer or by any other suitable method T If not, 
why not Y 

(e) Do Government propose to hold further examinations for recruit-
ment to the first division pending the absorption of these T If so, why Y 

(f) What is the generally accepted principle for determining relative 
seniority for confirmation in the first division other things being equal' 
Is the length of service as well as War service taken into account in deter-
mining relative seniority? If not, why not' 

(g) Is the principle of determining relative seniority uniform in all 
Departments of the Government of India Y If not, why not , 

The Honourable Mr. I. Orerar: (a) to (d). I would refer the 
Honourable Memher to the replies given on 1st March last to Mr. Gaya 
Prasad Singh's questions Nos. 678 and 679. As then explained the 
detailed information asked for in regard to departmental candidates 
iN not readily available. Such candidates can ordinarily look to promo-
tion only in their own departments, though there is nothing to prohibit 
inter-departmental transfers, provided the Department in which a man 
is employed permits him to seek an appointment in another Department. 
Vacancies are very often of short duration and it is not always possible 
for a Department to spare the services of a man for short term vacancies. 
As regards outside candidates, of those who passed for the upper division 
of the Secretariat in 1920 and for the upper division of Attached Offices 
:in 1922 and whose names are at present on the list of waiting candidates 
nlaintained by the Public Service Commission, only one man remains to 

:1>e provided for in the upper division of the Secretariat and 4 men in 
<the upper division of Attached Offices. In addition there are 8 men 
who are temporarily employed in the grades for which they passed. Of 
those outside candidates who passed the upper division test in 1920, 12 
candidates have accepted permanent lower division vacancies. The 
names of these men have been removed from the Commission's list. 
Certain candidates, who qualified for the upper division at the exami-
nation held bY' the Public Service Commission in November 1926, have 
heen nominated for temporary vacancies of short duration, for which it 
waf. not possible to consider candidates who passed in 1920 and 1922 
<Jwing to their unWillingness to accept such vacancies. 

(e) There is no proposal at present to hold a further examination 
ie)!' recruitment to the first division. 

(I) and (y). I am not sure that I quite understand the Honourable 
Member's question. Confirmation in the first division must depend on 
whether a man has passed the necessary examination or not, and on 
such factors as merit and capacity, position on the establishment list, 
age, and length of service, including war service, if any. Much must 
necessarily rest in matters of this sort on the dis.cretion. of the Depart-
ment concerned, and absolute uniformity cannot be expected. 
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~  AL OJ' THE .ARsENAL AND FORT ON THE SLOPES OJ!' Tml SHWEDAOO. 
PAGODA AT RANGOON. 

, 136. U. lthiD. MaUD&" : Will the Government be ,plealiled to state on 
waat date the removal of the arsenal a,nd fort on the slopes of the 
Shwcdagon Pagoda at Rangoon will be effected Y 

~  G,' M. YoUDg : I am inquiring from the local military authorities 
and Will let the ~  ~  know as ~  as possibie. 

A.s ~ stated in my answer to question No., 1128 'on the23rd Marek 
1927, It IS hoped to make the move before the end of 1927. 

GRIEVANCES OF EHPLO"Y:EES OF THE GovERNMENT 'oF,INDIA PRESSES. 

137. 1Ir .•. II. JOIhi: (a) Will Government be pleased to state 
if they have received a copy of the proceedings and resolutions of the .All-
India Press Employees Conference, which was held in Calcutta in- August 
13th and 14th, 1927 T 

(b) Will the Government be pleased to state what action, if any, 
Government intend to take on these resolutions , 

The Honourable Sir Bhupendra Bath Mitra: (a) Yes .. 
(b) None. It is open to any employee in a Government of India 

Press to put forward a memorial in respect of any grievance and, as a 
matter of fact, memorials are constantly received and considered. It is 
also open to press employees to secure recognition for any trade union 
which conforms t.o the rules governing trade unions of Government 
Eenants, and t.o bring grievances to the notice of the proper authority 
hy means of such trade unions. The Government of India are not 
prepared to accord consideration to grievances put forward by press 
workers through other channels. 

MEMORIAL FROM THE EMPLOYEES OF THE GOVERNMENT m' INDIA PRESS, 
CALCUTTA. 

138. Mr. B. M. Joshi: (a.) Is it a fact that the employees in the 
Government (If IndiH Press, ~  submitted in December 1926 a 
memorial to the Honourahle Sir B. X ,l\1itra, Member in charge of the 
Department or Industries and Labonr ~ 

(1,) If 1 he rcpJr to (a) is in the affirmatiw, ~  ~  ~  pleased 
to state what steps, if any, have been taken regardmg tIns memorIal? 

(c) If J1(lthing has been done as yet, will Governmem kindly state 
when they mean to do so ? 

The Honourable Sir Bhupendra Ba.th Mitra: (0) Yt'S, 

(b) and (c). The memorial ha:'! ~ ~  a ~  ~  
of the various points raised and IS reCeiVIng the careful ~  
of Government. As the memorialists were informed at the tIme, It IS 
unlikely that any action can be taken before the commencement of the 
financial year 1928-29. 
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~ AND SAL'! 'OP'M:ACliINES B"t 'rBE GOVSR!nrBNT OJ!' INDIA PRES$J!J8 

IN CAWUTTA, DELlII A'ND SIMLA. 

139. Mr .•. : •. ~  ('6) Will -GovernmMt 'be pleased to lay on 
tWae table ·a'.at8tem 'of * DlHilb6r m maohiR'eS' ~  by the Go'\tern-
ment of India Preases at ~  i·Detbi 'fdKl ·Simla 'fl'olld.909·-to ·1 .. , 
yqr by 'year '. . 

'.:11 . 1.4 tsif __ lO.ad 
(b) ''''IIN-~ ~  ~ ~  . ~ 

.. discount OD 'the purchase of each machine , 

~ ~  'be ~ 19 J., .'. ~  ~  1\ ~  
showing tor ~ ~ ~  -yeat"",. yelt" : 

(i) ijJ.e nlWlber ~~ ~ ~ ~  the ~  
1St-India P"tiiiBeII llt Ca1ctttta, Deihi lina-Sitilla ;MDd 

(ii) 'die (amoUnt 1101" .'Mdaieh 10Gb ..... as.ld,!f&lPtbilt ~  etiginal 
.. ~ I.ar tftieh ieaeh ·wes 1JouPt, ,as· well utile ·date of pur-
!ebue ad. ale ..t 'eM:' 

The Honourable Sir ~ Bath lIIitra : The collection or parti-
,ow:iars of the ,purchase and ·sale .of e-verymaehine in each of three ,presses 
for each of eighteen years would involve a very ~  amount of labour, 
e,oen if the necessary records are available and the Government do not 
feel justified in undertaking this .enquiry. Particulars for the last two 
.or three years could ,probably be furnished without an undue amount of 
lahour and difficulty. and if these will serve the Honourable Member's 
,purpose I shall endeavour to have them supplied to him. 

SALE OF WASTE PAPER BY THE GoVERNMENT OF INDIA PRESSES IN CALCUTTA, 

DELm AND SIMLA. . 

14.0. Mr. B .• , Joshi: (a) Will Government be pleased to state 
whether the Government of India Presses at Calcutta, Delhi and Simla 
call for tendel's with regard to the sale of old papers ? 

(b) If the answer to (a) is in the negative, will Government be pleased 
to state the ~  for not doing so , 

(c) Will Government be pleased to lay on the table a statement show-
ing, year by year, from 1915 to 1926, the amount realised from the sale of 
waste paper T 

The Honourable Sir Bhupendra Bath Mitra: Information is being 
coHected and will be supplied to the Honourable Member when available, 

MESSAGil FROM THE COUNCIL OF STATE. 

Secretary of the Assembly : Sir; the following Message has been 
received from the Secretary of the ('ouncil of State : 

" I am directed to inform you that the Council of State has at their meeting he:ld 
,on 17th September 1927 ~ without any amendment&. to tbe following Billa ,puee4 
-by the I'f'!gislative Assembly on the 7th and 8th September 1927 : . 

A· Biil ,further ·toamend ·the Indian Tanff Act, .. !llt4, in ordAr to protect the lIll'nu. 
fa,'tuT(' of eotton yarn in British India ; . 

... Bm furthl'r to amend thl' IndiAn Tariff Act, 1894,,'" 



THE CRIMINAJ,. .LA W ~ ~  BILL.-conttl. 

Mr .. Preaident : The ~  will now ~~  ~  co,o.W4eration 
of the BIll to amend the ~  PeD.ai ,CQde .and ~ ~ Ri. ~ ~  
eedul'e, 1898, tor a eertJUp ~  as ~  RJ' ~  iele..t ~ ... :+t";e 
clause by cIawre. . . '. .  . .. .1'" . ~ , 
" 

TPJ! ~~  ~  
~  ~ eMIe ~ AP ~ ~ it'ge.i8W--" 
. .. -... ... 

~ ~ ~  ~ ~~ ~~ ~ ~~  ~  ~ ~~~ ~~

. "l· .. ~ ~ (M) .VI ~ ~  ~ ~ ~~ ~ ~ ~  ~  ~ ("'I ~ 
(Ii) ~  ~~ ~  " ,"" '. .  , 

Puulit ..... ~ 8barpn .(.Ambala Di:villil\1l:. ~
madan) : Sir, t:heotb"e'r day i: moveli' the ~  ·ia·lllY 

~  Now, I Pr.opose to submit wme of the grounds.oil which' I .ubJDit 
~  thili amendment shoula ·besupported. . 'hi themt place, I maintain 
that it is quite wrong in: principle .to deprive a .subject of the liberty Of 
prosecuting a person who transgresses the laW'. The vindication .of the 
law and the punishment ,of the oft'ender is not the sole concern of the State. 
It is clearly to the grea,ter advantage of the individual .or the .class con-
cerned that an offender who' has l?een guilty of an offence' against an 
individual. or any elass should 110t be allowed to persist in his' aCtivities 
and thus continue to injure eit.her the individual or the class. Ii is 
therefore t.hat. t.he general law of the country lays down that any person 
is entitled to initiate a prosecution in respect of offences except such as 
have been exempted by certain sections of the Code of Criminal Pro-
cedure. I need not quote any authorities for such a patent .proposition 
like this. If any authorities were needed, I would quote 13 Bombay, 
page 600 and 43 Calcutta, page 1043. All the authorities are agreed that 
the right of initiating proceedings is a very valuable right and I should 
say that it ill really one of bulwarks of individual freedom and liberty. If 
any person brings a complaint, the court cannot refuse to entertain 
that complaint and the court is incompetent to enquire into the motives 
which actuate that person or the objects with which that person brings 
that complaint. This being the general law of the land, there is a, very 
heavy onus on the Government to prov:e that. ill this particular case a,n 
exception is justified. This right of initiation of prosecution is a very 
great safeguard and is in the nature of a safety valve to all human 
instincts of retaliation and revenge. At the same time, it constitutes a 
very serious restraint on the wrong doer because he fears that any 
individual in the land can bring him to book. In fact, Sir, the right to 
petition the King, .the right to bring a complaint, these are the very 
essence of ~  of action and of freedom of any individual. I would 
therefore submit that unless very strong reasons can be advanced by the 
Government for a reservation of t.his nature, the House should not be 
a party to a deviation in that ~  . 

lI!Ir.X. 4bmed (Bajshahi Diyision : ~ ~  : What 
ia ,the ~  of the ~  ~  in ~ ~  ~  ;Bill 'T 

,(4J5.7fj . ) 
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Pandit Tha.lmr Daa Bhargava : Sir, you will be pleased to see that 
thel'e are certain sections O'f the Code of Criminal Procedure which 8l'e at 
present on the Statute-book and which constitute the only exceptions to 
this rule. These sections are sections 195 to ~  The perusal of those 
sections will eStablish, Sir, that the law has made an exception to the 
general rule in respect of several kinds of offences but there is one clear 
principle which is, I submit, .of ~  ~  It underlies. all 

-those sections, and passes as It were lIke a strmg through them. Now 
sections 198 and 199 deal with defamation and offences aga,inst marriage, 
breach of contract -: all tHfences ofa privatecha,racter ; and section 199 
deala.witb sections 498 and 497 in the ~  Code. Now, Sir, I ~~  
submit that public ~  requires that in private matters like -these 'no-
body need poke hiS nOse into. Moreover, ihis principle will appearevei:t 
from those sections, that the persons injured have got 8. perfect right of 
action, even to this extent that the Government cannot depnve the person 
injured -of his right and the Government itself haye D.O, right tp ,initiate a 
prosecution iJi. respect of those mattezos. Apart from thO'se two sectiO'ns, 
section 195 is also one of the exceptions; ,but you will be pleased to see 
that sectiO'n 195 deals with three kinds O'f O'ffences. ThO'se dealt with in 
195 (a) constitute in substance contempt of the authO'rity O'f a public 
servant and it is public servants who by the fictiO'n O'f the law are 
thO'ught to be injured by those O'ffences. Public servants 80 in-
jured 8l'e given the right of initiating proceedings. Similarly, in 
sectiO'n 195 (b) particul8l' courts are by fiction O'f the law 
regarded as the injured party, and the CO'urts concerned are 
given the right to initiate prO'secutiO'ns. Similarly, again, . in sectiO'n 
195 (c), the CO'urts in respect of whom such offences are committed, are 
given the right of initiation of proceedings. In section 196 you will be 
pleased to see that the offences a,re against the State and it includes 
certain offences which are ~ to' the State. Chapter VI and Chapter 
IX-A and sectiO'n 505 are such offences. Section 294-A is also 
mentioned and in thai case an exception is made in respect of an offence 
against public mora,ls. An exception is also made in the case of section 
153-A, for the reason that it is an offence against pnblic tranqUillity and 
public tranquillity is the special concern of the State. In section 196 
also that particular exception which I have already indicated is found to 
be of universal application. That is, the State, taken as a legal person, 
is the person .who in contemplation of .law is injured by the offences 
enumerated In that sectIOn. SectIOn 197 deals with public 
servants of a special dignity. As regards these persons also the law 
regards that in certain eases sanction can be given as it is the Govern-
ment who employs them which is injured by the action of those persons. 
So in all these sections the principle is that the person injured has got 
the right to initia,te proceedings. 

Sir Bari Singh Gour (Central Provinces Hindi Divisions: Non-
Muhammadan) : Who is injured' A class. 

Pandit Thakur Das Bhargava : In this particular case either a class 
or a ~  of. a class i.s injured .. To take an example, supposing an 
offence IS ~  ~  the HIndu .community, it may be that the 
whole communIty IS Injured or only partIcular persons belonging to that 
class. So that either individual members of the class or the class as a 
"!Vhole can .be ~ as victims. In this case my humble submission 
18 that lOgIcally speakIng there is absO'lutely no reason why this power 



THE CRIKINAL LAW AMENDMENT BILL. 4577 

should ~ reserved to the State and not be enjoyed by individuals or 
the pubbc.. A perusal of section 295A in the present Bill will establish 
that this is an offence relating to religion ; this new offence is not an 
offence relating to public tranquillity. Such considerations as that there 
1s ~  ~~  ~ is a particular agitation for something, that a 
person IS politIcally Important, that it will be, in the public interests 
other than those based upon justice-all such considerations are not 
germane to the subject. When this particular o:lfence has:. been. $assed 
under the headiBg " Offences relating to Religion ''', lIlY hriinDIoe submis-
aionis that this particular section has be,en given a sacl'(tI'l8net··,lace ,in 

~  Chapter:; and I would. ~ ~  ,as I submitted on the last oc-
caSIon, that offences under sections' 295 and 296 are not less heinous in 
their character than an. 'affence under section 295A. But, in the offences 
coming under Chapter XV there is no reservation on behalf of Govern-
ment with regard to ~  initiation of proceedings·; and I for ().'D.e 
do not know what reason there is for meting out ' special' treatment 
to this section. So far as this section is concerned, this section 
has in many ways been treated more favourably than the <lither 
sections in the Penal Code under that Chapter. Offences under 
this section are triable by the Sessions Judge, whereas offences under 
section 295, which deals with such things as the breaking of idols and 
defiling other objects held sacred by certain sections of the community, 
are triable by a second class magistrate. Anyhow, Sir, so far as the 
individuals of a class are concerned, it is clear that so far as these two 
sections are concerned, my humble submission is that if sections 295 and 
296 are not more important and heinous than 295A, still they are equally 
important and heinous, and therefore no distinction should have been 
made, and when there is no reservation in the Government for proceeding 
under those sections, there is absolutely no reason why there should be 
any reservation in regard to this section. Further, Sir, it will be very 
difficult for the Government to decide in many cases whether a particular 
insult is one in which the Government should interfere. The Government 
are taking a very heavy responsibility on themselves and in fact it will 
appear that the Government will be taking the place of the injured party 
in the real sense, and will assume to themselves the powers which shoufd 
be given to the head of those religions or the associations of those reli-
gions or the members of those religions. In fact, Sir, it appears to me 
that this kind of reservation is a serious interference with the religious 
liberties of the members of the partiCUlar communities concerned. This 
Government of India being quite irreligious in· their nature-I mean 
secular-must realise that in many cases their action would give rise 
to resentment and heartburning. And, Sir, if there is a private prosecu-
tion the Government need not bear the expense as otherwise they shall 
have to. In the Ramgilu RaSll1 case, where several counsel appeared, 
the Government had to pay Rs. ] ,500 a day to one counse1 alone. Those 
persons who feel aggrieved will be able to bring the best evidence before 
the court and in case the evidence is not put forward by the Govern-
ment then the people will have a very genuine cause of grievance. So 
that my humble submission is that on principle and logic there is no 
reason 'why this Government should arrogate to itself the powers which 
in all ordinary cases belong to the public. 

Mr. 1[. Ahmed: It is just the other way -round.- The logic ill on 
this side. 
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P&Dd.it Tbakur Das ~  : The other argument which I will sub-
mit before you is that the Government as su.c.h should never be ,aJlowed to 
lnterfere in these matters. It is not merely 8 question whether the power 
should be reserved to an individual or a claNS of individuals or the GOY-
,ernment. Th,e question in realit;y is whether this ~ ~  ~ ~  
"abwllil be ~  top.ave a ~  of Init.iation ~  ~ i» ~
.go,rd to ~ ~ Qf ~  pat,ure. 

~ ~ ~~  ~~ ~  ~~  . ~~ ~ ~ ~  

~ ....... nu IlJaarlava : If the HODourabie Member w.ants ~  

~  ~ ~  ~  ~ ~  -,hi,m kindly spi:ak up ~  in. ,a ~  . ~~ ~  . is 
~  me. I 40 )lot ~  'Il:nifel'Stlpdi ~  ~  ~  

ean ~~  \0 ~  ~ ~  ,0Jily if tpey are ~~  ~~  the 
~  IS ~  dns Government whoSe past coi\duct we haye been 
sf"eing' is one which should be granted 1:he power of m«;mopoly in this 
. eonneetion. We know that the effect of the act of a fanatic is of a two-
fold nature; firstly, it attacks a particular religion and wound!! the 
susceptibilities of that relillion, and ~  as my Honourable friend, 
''Mr: Jayakar pointed out the other day, to an extent it disturhs the 
public peace also. and to that extent, in so far as that act aliep.ates the 

~  between the different classes, it produces a sense of ~  

and at the same time it produces an element of discord and jealousy. 
My humble submission is that this GOYernmf'nt is ~ the saml' thing 
b,\' its conduct. Govermnent diYides all the jobs ill this ~  in .,uch 
a fashion. it giYes the 10aYes and fishes of office in such a fashion, that it 
divides all t.he classes into W'aterti!!ht compartments, so much so that it 
recognises the birth principle also in crystallising the classes in this 
country. Thp Government has dh'ided till' peopll' into mfll·tial and nOD-
martial races, into aj!ricuIturist ano nOD-agri!'lIiturist class('s and ill 
many other ~  The most potent weapon of this GoY<'rnnwnt is di"icil' 
ef imperII. ~  the thing which is sought to hI' ~  ahout hy the 
fanatic. \Yhpn this is so. lIIay I ask wl1l'ther this GnYl'rnnll'nt ean he 
entrusted with a power like t'his which will affect :100 millions (of )Jis 
Majesty's ~  ~ 

Mr. K. Ahmed: How can you be trusted ~  the Goyernment anrl hy 
the other section of the people? 

Pandit Thakur Das Bha.rgava : ~  it is not in the power 
of the other section of the House to stop me from speaking, and I ~ 

my right to speak not 'm the indulgenee of my Honourable friend who 
has just interrupted me, hut on my right itself I do want to make SUC}I 
submissions before you on the hasis of my privilege to sppak from my 
placp in this House. I want tn place before ~  practical illustrations 
of the fact which I han' suhmitted. On the last oeeasioll, Sir .\ h{1111 
Qaiyum was pleaserl to call into question the activities of the Arya Samaj, 
and hI" told the Hom;e that sinee thp ad,'ent of that hotly, whom he \\"11" 
pleas!'d to eall a new seet, thp relations hetween the two communities 
JIsve ~  more and more hitter. I do .not want to enter into a discus-
sion, but thou!!h I have not the fortune of hping an Arya Samajist, I want 
to rppudiate that char!?e and to sublllit that thisaUcgation ;:1 ~  

~  and most unjustified. 

Mr. :1[.. Ahmed : Who has charged you with that' 
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Nawab Sir Sahibzada Abdul Qaiyum Uliol'th WeHt Frontier Pro-
;..-jJlI'e : ~  Non-Official) : On Ii point of personal explanation, Sil . 
. J .never ~  that the Al'ya Hamaj waH a new sect. I said that I was 
not tlure whether it was Ii new religion or the revival of an ,old religion, 
but t.l;lat the movement had ,newly spr'Wg up, " 

Pandit Tba.Imr Das Bhargava: I am not concerned hare whfilhel' 
the Arya Samaj is a new sect or :not, I may infoI;Dl the ,Honourable 
1rlember that, the Arya Samaj ~  10 repJ;6sent the ~  ~ cul-
ture perhaps In the:world.. ' , ' .... WU. ~  That ,may be.so. 

Pa.nd,it t'hakurDu Bhaqplva : ,No doubt, this is n9,t ~  .. : .... 
•. IL.&hmed : Trise to.apoint of order: 'Is my HonourableiruuMl 

speaking on the amendment' ' 
lIIr. President: The Honourable' Member is not.in OJIderin refel"ring 

to tht> AryaSamaj and its ancient culture on this amendment, 
Pandit Thakur Das Bhargava : Before we can decide whetht>r a 

power of this nature should be entrusted to Government, I want to sub-
mit before you how the present position has arisen and under what cir-
cumstances this Bill has come before you. Unless and uutil we under-
stand how matters stand to-day and how the Government has been COIl-
ducting' itself in the past, we cannot come to a conclusion whether this 
powel' oug-ht to be entrusted to Government. ~  submission is that the 
past conduct of GoW'rnment is the only criterion by which we can judge 
whethl'1' this powp1' should be !!iYen to Government or not. In the pre-
st'nt discussion the Rangila Ra.,-II.{ case has figured prominently. but :f 
you cOll!;idcl' thl' history of that case and how Government treated those 
who fil'st came into tIlt' fipld and aroused bitter feelin!!s between th13 
1wIl (·oJlllllllnitips .. \"(Hi will certainly appreciatl' the argument of mine 
that (lon'I'llllll'nt should not be entrusted with any such power. Xow, 
PI't'\'jolis 10 thl' publication of Rangila Rw;ul, a book was writtcn known as 
.. {""is/'i solidi k(l JJaharishi .. and it IS admitt('(l, Hni! (Iuite correctly. and 
I thank ~  HOllourable friend, :\11'. Abdul Haye for saying that it i<; a 
"cry nbjeetionable book ..... . 

Mr. President: I ('annot allow the Honourable )lember to go into the 
oril!in and history £If the Ran[!ifa Rasu.l case and til{' subsequent camifi-
cations tlwr!'of. The Honourable ~  has taken nearly 20 minutes 
0\"1'1' this amendment, and I would like him now to concludr his ob8e1'\"a-
tions. 

Pandit Thakur Das Bhargava : It is far from me to enter intu the 
history of the Rmlgila ~  case ..... . 

Nawab Sir Sahibzada Abdul Qaiyum : You intent:onally use the 
words" R(l.l1gila RaslIl case" instead of the words" Rajpal ease ". 

Mr. President: Order, order. The Honourable ~  must con-
clude his observations. 

Pandit Thakur Das Bhargava : I Wit.'! only submitting that the Gov-
ernmf'nt in initiation of pl'oceedin!!s so far have not been quite impartial. 
That is my first point. and with your permission I would like to illustrate 
it by one or two examples. If you think those examples are not in point, 
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(Pandit Thnkur Ilas Bhartl8\·a.J 
then I would proct1eti to m,r 8('('OIH1 point. ff tIll' llmlRP thinks 'hR.' IlJe 

past conduct of Government ~ beE'D such that it call pItH't' full ~  
in it in a mattel' like this. then I lVould procf't1d to m,'- other POint. 1 
therefore request J"on eitller to sHow me to go on or to give mE' 8 ruling 
on the point. 

(The Honourable Alember resumed his Reat.) 
Mr. President: Sir Abdul Qaiyum. 
lfawab Sir Bahibzada Abdul Qaiyum : Sir, I want ..... ~  

(At this stage Pandit·Thakur Das Bhargava rose in ,his place.) 
Mr. President: If the Honourable Member (Pandit Thakur Das 

Bhargava) wishes to proceed. he could not do so by resuming his .,;eat. 
The Chair will allow him to continue so long as he is relevant. ._ 

Pedit ThaJmr Das Bharpva : Then, Sir, I will eome to tbe in'Jtances. 
On the day on which Swami Shradhanand was murdered, on that very 
day ~  gentleman was murdered and a book was written - ..... 

111'. President: Order, order. The Honourable Member is not rele-
vant. 

Pandit Thakur Das Bhargava : So far as the other instance is con-
cerned, it relates to the Risala. Vartma-1l case which was also a reply to 
the other pUblications appearing in other papers. My complaint is that 
up to this time the authors of those books. in reply to which these later 
pUblications were written, are still free and the Government ha!> not 
touched them. The reply which the Goyt'rnment gives is that, inasmuch 
as there was no sufficient agitation in the country and tht're was no clam-
our, those persons,were not prosecutt'd. If that is the way in which this 
Government is going to start prosecutions ~  ofi'endt'rs of religion, 
we should not give this power to Government with a view to <;trenQ'then 
its hands so that it can dole out nwrcies in thl' ,,'av in which it chooses 
to do. These are the two (lxamplrs.l wish to ~  liut sinc(I 1 haw· taken 
more time than I should han' taken I hesitate to giyt' other (·xamples. 
Still I submit before yon that ~  two ('xamples art' not til(' only two 
examples. I could give scores of other example!>. I could quott' nHmy 
instances in which Christians and ~  haY£' heen ~  
and flouting the most cherished beliefs of the Hindus and tlit' Government 
haw ~  ~  and )]ot l'aist'd theil' littl(' fingel·. Xo\\,. ~  thc' question ~ 
what would happen to the other small commnnities ~ in this cOllutr:v. 
This is not a measure for IIiudm; fl.nd ~  alon('. TIll' ,;maller 
communities "'ill not 1)(' abl(' to ('xercise that influence with lilt' GOYP!'n-
ment which tht' more influential communities can. Fnles" dw onl" con-
sideration ,,'hich the Govt'J'nment should haY(' in thc initiation r;f pro-
ceedings is justice and justice alone, I fear these smaller communities 
will never bt' protected. 
. ~  I come to the third point. It has been said that if this powt'r 
IS not ~  to ~  Government there will be a flood of prosecutions and 

~ ~  ~  frlyolous accusations. May I point out that the t'xisting 
prOVISIOns m the .Act are quite sufficient and that they provide lIufficient 
safe/!Uards. SectIOns 182, 211 and 250 are quite ampll' and there is no occa-
sion for finding out more protection. Barring that, the Select Committee 
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has been pleased to devise a ~  good protection for offenders of this 
class: ~ you know, this ~  is triable by a Sessions JUdge. All pro-
ceedmgs m the Court of SesslOn have to pass through the commitment 
stage. All cases in which there is no reasonable chance, of conviction 
will be arrested in the seene of the commitment stage and the only cases 
that will go up to the Court of Session will be those in which there will 
be a reasonable probability of conviction. Further, there is even now a 
section in the Criminal Procedure Code, section 196A, which says that the 
Government are authorised to make a preliminary inquiry or investiga-
tion made by a police inspector. Instead of a police inspector's report 
we have an ordinary court of law armed with powers of commitment, 
and therefore I submit that the safeguards provided in this Bill are clear-
ly more protective in their nature than those contf'mplated in section 
196A. There is one point which I want to bring to your notice specially. 
If prosecutions are initiRted by the sanction of Government, there is an 
tmconscious bias in the mind of every judge that since the. thing comes 
from the Government, there is a prima facie case. There are greater 
chances of conviction than in others. I am not suggesting that the 
judges consciously do it, but I submit that every person will be affected 
in that way. Every person will think that it has been done with due 
care and caution .. : ... 

Mr. President: Order, order. The Honourable Member seems deter-
mined to disregard the hint given to him by the Chair that he should 
conclude his observations. 

Pamt Thakur Daa Bhargava : Then this is all I have to Imbmit. I 
move my amendment. . 

Nawab Sir Bahibzada Abdul Qaiyum : I do not want to make a long 
speech. I only want to touch a few points raised by the last speaker. In the 
first place I am very sorry to hear in this debate that the Rajpal case is still 
referred to Ill" the Rangila Rasul case. I thought we had got rid of that 
word " Uangila " by the decision of the High Court. 

Mr. President: All references to the Rangila Rasul ease Rre out of 
order. 

Nawab Sir Babibzada Abdul Qaiyum : Inasmuch as it injures the 
feelings of )Illssalmans I thought the Honourable Members would ~  to 
the clUle as the Rajpal case instead of the Rangila Rasul cllse. That IS all 
I want to say on this point. 

Then ~  the speaker said that Government were trying to create 
divisions ;Imong the various communities in India. :rhe ~  fiud 
all these ~  existing in the country and are SImply trym.g to keep 
the hnlanm> finO safeguard the interests of the minority. 1Iy Honourable 
friend was trying to prove a grievance ~  the ~  on the 
part of ~ I'ommullity. l\Ia:r I point out ~  hIm that III the ~  
Frontif'l' Proyince there is a small commumty of 5 per cent. whose r!ghts 
are as \'iJ!ilalltly safeguarded and protected by G.overnment as :the ~  
of the l\[nslim minority in certain parts of India. (Lala, LU'J'I!(J,t Ra·t. ~ 
" Quef>tion 7") You have only to go there and see. (LullJ LaJpat Rat: 
" I kIlO'W it ".) 
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.... K. Acbaryt. (South Arcot cv.m Chinglepu.t: Non-Muham-
~ Rural) : l\Iay I ask, ~  if this is in order 7 

.... 11 Bit 8ahi1Mada Abdal Qr.tyuat.: Theil', Sir, if the right of 
pruceetltion weN' allowed to be exercised by ind-ividuals, 1 fear that wltu 
we au trying to avoid will be more definitely eneonraged. IDStead of 
Bghting O"et" "theil' "griev&neeS in the open streets in the form of riots, the 
masses wilt be Cltl'rYmg oli.- a warfare in" the law eltul'ts. (Lal.i La-;iPtJt Ba4 : 
" Will it DDt be bettet ''') The result will be the same; If this riRh.t 
is alklwed to individuals, the better Ofltanised sections of the COfJU41Hlities; 
!J'\stpad of fighting matters in an open way, wil.l be simply ~ 
on a Witrfarl! in the courts. I know theTe are individuals among the-
Hindu ~  Who ean spal'e a good deal of money for RilCh litigat.ion_ 
.As a matter (If fact I am told that there are individuals, who are already 
spending a good deal in this way-tholislinds and thousand.H of rupees in 
the form of allowances and passage moneys, and in the form of presents 
to men, \Tho are carrying on a regular campaip for them in what they 
call a constitutional way. If this is allowed to pl'OCeed, then rich men 
can easily save their skins and injury to their persons, by raising funds 
to enable people to institute cases and carry on a warfare in the law 
courts. I" ~  I could put this point a little more clearly, but I do 1Iot 
think I ('an do it more ~  I thought the p.ew ofi'ellCl' \vhich was 
going to be added to the Penal Code, waR a more serious offence and that 
it was beiug enacted for the sake of avoiding trouble and disordct" in the 
-country. It is certainly for Government to take action in ca!';es in which 
there is ~ possibility of a general disturbance of the peace because of 
insults to religions or the religious feelings of a elass of pel'8Ons--it is 
not a question of insult to the personal feeling of an individual, for which 
he is, I am sure, always entitled to seek redress. It is really a matter 
of the insult to the whole community or class of persons, 11'1 it is \vorded 
in the section, that has to be defended ; and in such eases it is only the 
Government \vhich ought to take action. I do not see why individllaIs 
should be burdened with the expenses of bringing law suits when this can 
more (:onvemently be taken up by Government. This is not the concern 
of individuals, it is a class or communal affair, and as the GoverlWlent has 
guaraJlteed the protection of the religious beliefs of the public and the 
liberty to pel"form their religious practices, it is also the duty of Govern-
ment ttl defend those beliefs iuid practiees whenever the same are violated 
and the freedom of thought and action in matters religious is ~  
v-ith by anybody in this country. 

III ~  Sir, this measure is practically the creation or outcome of 
the misplaced sympathy of certain members of the last speaker's cf)mmnnity 
in the Rajpal ease. 

The Hono1l1'&ble Mr. J. Orerar (Home Member) : Sir, [ rise tf) oppose 
the mne!ldmp])t. When I first asked that this Bill be referred to Select 
Committee I made it quite clear to the House, and I think the HOllsp. at 
that ~ .H·eepted the view, that this provision which require;; the authority 
of the How'rr.ment for the institution of a prosecution was, next liftel' the 
"lam.e ercatil'g the offence, the most essential part of the Bill. 'I'ltat point 
I)f view wa'l ('arefully examined by the Select Committee, It!! will be fully 
apparent Irnm t.heir Report. In the Select Committee thiR matter was. 
regardE'd f!S n matter of the greatest importance and the conclusion arrived 
at jA fllllht\(liPd in the Report 
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Now, Sir, I will examine in the first place some of the grounds which 
bave been alleged by the Honourable gentleman opposite in moving his 
amendment. He suggested in the firSt instance that this provision was a 
seriou!!! interl:erence with liberty, and secondly, thai it was it serious infringe-
ment of a J!eneral rule of. law. Now, as regards the first question, serious 
intcrfei't'nee with liberty, I point out that the offence which this Bill 
would create has not yet been created-that in point of fact no right to 
prosecute in l·esp,ect of such an offence is in ~  and consequently 
this provision requiring the authority of Government cannot coneeiyably 
be represented as making any inroads upon the liberty of the subject. 
Secondly, the general rule of law which the Honourable Member referred 
to really i!!! tllis, that where a part;.cular individual is inj\l1'ed by a criminal 
offence he Khould have his own remedy. In this case the ofl'ell('e is not an 
offence which is directed against or is suffered in particnlar by anyone 
individual. The offence is of a totally different nature; and when the 
Honourable Member instances the sections of Chapter XV in the Code, 
he will, I think, if he examines them a little bit more carefully, find that 

~ in nearly every case they are offences committed either against a 
specific individual or against a specific and ascertainable group of iudivi-
dual->. I c;ontend therefore that on the two points of principle on which 
he moves hiH amendment his grounds are erroneous. 

But, Sir, the really important matter is the practical consideration. 
My insist.·nc·I.' ou the necessity of this provision was not merely a desire to 
add to ~ executive ~  of Government. Anyone who con!'jitlers-
carefully the object of this Bill and the circumstances in which it has been 
brought to the judgment of the House will realize at once that to ~  the 
Bill and ttO put it into operation without this particular provision ~  
be tantamount to talting a barrel of gun-powder and ~ it in au 
open space where sparks from a .smouldering fire are still flying round. 
That, Sir, is a proposition which Government would never submit to this 
Legislature, and it is one, I hope, which this Legislature would never 
consent to agree to. 

(Several Honourable Members moved that the question be put.) 
Mr. President : The question is that the question be no\\" put. 
The motion was adopted. 
Mr. President: Order, order. The question is : 

" Delete sub· clause (ii) of elause 3 and re·number 8ub·clauses (iii) and (iv) nor· 
(ii) and (iii), respeetively." 

The . .\Hsembly divided : 

Aney, Mr. M. S. 
Bhargava, Pandit Thakur Das. 
DaB, Mr. B. 
Dutt, Mr. Amar Nath. 
Gulab ~  Sardar. 
Kartar Singh, Sarda.r. 
Mitra, Mr. Satyendra ChaDdra. 
Maonje, Dr. B. S. 
. : ukbtar 8ingh, Mr. 

AYES-IS. 

Neogy, Mr. K. C. 
Prakasam, Mr. T. 
Sarda, Rai Sahib Harbilas. 
Singh, Mr. Gaya Prasad. 
Singb, Mr. Narayan Prasad. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Ganganand. 
Sinha, Mr. R. P. 
Sinha, Mr. Siddhetlwar . 
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Abdul  Haye, Mr. 

Abdul Matin Chaudhury, Mauln. 

Abdul ~  Nawab Sir Sahibzada. 
Abdullah Haji Kasim, Khan Bahadur Haji 

Ahmad, Khan Bahadur Nasir-ud-lIin. 
Ahmed, Mr. K. 

Alexander, Mr. William. 
AliwlIr-ul-Azim, Mr. 

Ashrafuddin Ahmad, Khan Bahaflur 
NawlIbzada Sayid. 

Ayangar, Mr. V. K. Aravamudha. 

Ayyangar, 'Bao Bahadur NarasimJm 
Gopalaswami. 

Badi-uz-Zaman, Mauln. 

Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Basil 

Bray, Sir Denys. 
Chalmers, Mr. T. A. 
Chunder, Mr. Nirmal Chunder. 
Coatman, Mr. J. 

Cocke, Mr. H. G. 
.Cosgrave, Mr. W. A. 

~  Mr. R. H. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Crofton, Mr. B. M. 
Dakhan, Mr_ W. 11. P. GhuJam Kadir 
Khan. 

'Dalal, lb. A. B. 
Dalal, Sardar Sir BomaIlji. 
Donovan, Mr. J_ T. 

Dunnett, Mr. J. M. 

},'arookhi, Mr. Abdul Latif Baheb. 

Ghazanfar Ali Khan, Baja. 
Gh1lZJl&vi, Mr. A. H. 

Gidney, Lieut.-Colonel H. A. J. 
(,lour, Sir Hari Singh. 

The motion was negatived. 

Haigh, Mr. P. B. 

Irving, Mr. Miles. 
Ismail Khan, Mr. 

Iswar Samn, Munshi. 
Iyengar, Mr. A. Rangaswami. 
Jayakar, Mr. M. R. 
Jiunah, Mr. M. A. 
Joshi, Mr. N. M. 

Jowahir Singh, Sardar Bahadur SIn-dar. 
Kabul Singh Bahadur, Captain. 
Keane, Mr. M. 

Khin Maung, U. 
Kidwai, Mr. Rall. Ahmad. 
Kirk, Mr. R. T. F. 
Kunzru, Pandit Hirday Nath. 
Mitra, The Honourable Sir Bhupt"ndra 
Nath. 

Mukherjee, Mr. S. C. 

Murtuza Saheb Bahadur, Mauln S3yyid. 
Parsons, Mr. A. A. L. 

Rainy, The Honourable Sir Georg.:. 

Rajan Bakhsh Shah, Khan Bahndur 
Makhdum Syed. 

Rao, Mr. G. Barvotham. 
Roy, Mr. K. C. 
Sams, Mr. H. A. 

Shafee, Mauln Mohammad. 
Shah Nawaz, Mian Mohammad. 
Shervani, Mr. T. A. K. 
Siddiqi, Mr. Abdul Qadir. 

Singh, Rai Bahadur S. N. 
Suhrawardy, Dr. A. 
Tonkinson, Mr. H. 
Wright, Mr. W. T. M. 
Yakub, Maulvi Muhammad. 
Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

Zulfiqar  Ali Khan, ~  Sir. 

Mr. Abdul Baye (East Punjab: Muhammadan) : Sir, I riMe to move 
the following amendment that stands in my name : 

" That in eelumn 5 of the entry in clause 3 (Hi) of the Bill, for the word' bailable ' 
the words ' not bailable ' be Bubstituted. 

I believe, Sir, the House is aware that when this Bill was originally intro-
dueed in this Assembly by my Honourable friend, the Home Member. it 
providen. that the offence should be non-bailable. Since then the Seieet 
Committf'e has by a narrow majority made it bailable, and bcnee my amend-
ment. While moving this amendment I have in view only thOMI! specific 
ca'*lS for ~  we are providing by means of this legislation. We nre· here 
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~  .for .cases '!Vhere some unscrupulous persons, about whom I have 
no ~  In saYIng that they are the enemies of society, take it into 
theIr heads 1;0. ~  scurrilous attacks against religion or ugainst the 
founders of relIgIons. When we bear in mind such cases I believe there 
can be no two opinions as regards the necessity of this ~  Sir, 
I hope that for such persons f.JJ.ere can be no 'sympathy in themind.<; of 
the HonouraUle Members; and, Sir, we must also bear in mind what may 
quite naturally follow such scurrilous attacks. Once we haye such attacks, 
or once we have such abusive publications, tpese publications and these 
attacks, I venture to submit may lead to breaches of the peace, to riots, 
murders, arson, and what is still worse to chaos and even to civil war. 
We should bear in mind what happened in this country, what happened 
in the provinc,e from which I have the honour to come, what happened in 
the North W fst Frontier, over the pUblication of that vile pamphlet with 
a sti,n more vile title which .was writteriby. RajpaL Sir, when we bear 
that in mind, I for one feel sUrprised at the tone: of the 'speech of my 
Honourable friend, Mr. AniarNath Dutt. He seems to suggest that tnat 

1 P l( agitation was a got up one-or ,that it 'Was a spurious 
. . ,: . ;. .:. one. I. need .only· refer ~ to ~  thll4 my 

~ ~ .. ~~  Sir .. penys .Bray .. ~  ~  .t}J.js ~  in ~ 1I0use ~ 
al$Qin: another place. Sir, those H,oncturl,Lble.: ~ ~ .who·do "not see eye 
to eye with me have· ~ ~  in v.iew. the ~  pf ~ .pt:rROns. ~  bona 
fide and honfEtly want to ~ religiIJus tene1:.l! and religious leaders. 
To them my answer isJhat they need have'no misgivingso.n their account. 
(An HOlloltm7)/e Member:" Why ,_ ") ~  writings and such criticisms 
do not come within the purview of tbi!!! law. Why ~  you as legisla.-
tors assmr.e that they will be prosecute. C. l'Sir, do they not have suifi"ient 
immunity 8(!8JDSt prosecution in the prIoumon to which we have just agreed; 
namely, that no prosecutions shall Me aunched except with the authority 
of a Local Government Y I would ;ectJJ' step further ..... . 

Lala Lajpat Rai (Jullundur ~  : ~  : Why do 
you assume that Local ~ ~  always infallible Y 

Mr. Abd\l.l Kaye: I make no such assumption but why should you 
suspect the Local Governments ? 

Mr. M. S. bey (Berar Representative) : We have rcasons not to 
feel confidence. Is it not a fact that the' majority of State prosecutions 
have served to shake and undermine the confidence of the Indian people 
in British Justice more than any thing else . 

.Mr. Abdul Kaye: Sir, I would go a step further and meet my 
friends on their own ground. Even assuming that the Local Governments 
go wrong, ewn assuming that ~ ~  critic of ~ ~ ~ a religious 
leader would he hauled up in a crlIDlDal court, my submISSIon IS ~ ~  
is ample pro":ision in the existing law, i.e.,. in sect.ion 497 d the ~  
Procedure ~  to release that man on baIl at once and ~ WIll he no 
difficulty in doing so. Thm;e Honourable Memb.e:s who 'practIse .the pro-
fession of law know perfectly well that the proVISIOns of that sect.IOn have 
been sufficiently enlarged and they arc being freely used at present by the 
criminal eonrts. 

Pandit 'l'bakur DaB Bhargava : A new. circular, has been ism.ed. , 

" .;, ·Mr. Abdul Hay. : To what effect ,. 
.J 
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PaDdit !'Mimr Du lIharga"," : That bail should not he taken in 
ordinary non-bailable cases. 

:Mr. Abdul Kaye : My submission further is that I cannot llream of 
a case which would be ~  triable by a Court of Session and yet it 
would be bailllble. It would be a departure from the ~  arrange-
ment of the Criminal Procedure Code. And the last word,Sir, that I have 
to urge before the House is (hat we are to-day by means of this legislation 

~  f'('unilous attacks on religion and religious founders Il distinct and 
specific ofl'enec. And now, after the recent decision of the Divi8ioll Bench 
of the ~  High Court there are no two opinions on this point that 
such scurrilous attacks would also come within the purview of section 153A, 
let it be ~  that an offence under section 153A is non-bailable. 
So, if you make this present offence bailable, the position would be this, 
~~~  an oft'enl.'e which would come merely under .section ~  would be 
1l.0n-b:Lilable. whereas another offence which would be an offence under the 
~  ~  &6 :Well.as und,.er 153A ~ be bin'able. 

Sir, I move my ~  

1Ir. .&mar ~ D..- (Bllrdwan Division: Non-Muhammadan 
RUral) : 8"tr, I rise to "Oppose this ameatlmeDt, '!md in fact when I was 

~ to the ~ of my Honourable friend Mr. Abdul Haye I thought. 
that I was in a inagistrate's eourt listening to the argument of a prose-

~ counsel not to ~  bail to the prisoner before him. One other 
aspect of the controversy that has arisen iu this' House seems to me that 
a certain section of the community thinks that these prosecutions are safe 
in the hands of the Government. Af'1 in spite of their political creed being 
not to co-operate with the ~  they went to the same lobby with 
the Government, thinking that 1.1. • matters are not safe in the hands of 
their own countrymen, but safe ~  '/.e hands of an alien bureaucracy. I 
was pained to see many Honou. I friends going to the same lobby a'! 
the Government in this matter. ~  I Sir, I am very sorry that my friend 
Mr. Abdul Haye ha'l taken exceptiO! ) my speech. I do not know wherein 
I said anything which might be ('.Om, rued to haye been anything to cause 
pain in the minds of my friend. If I have uttered any such thing, although 
after a careful pernsal of my "pf'f'('h whf'n it waR sent to me, I did not find 
~  of the typc, still I express my regret, if any word!! of mine un-
com,ciously have caused him pain. (Hear, hear.) 

Mr. Abdul Haye : ~  tone of your speeches and the mischievous 
amendments propo<.:cd by ~  hayc cnnsed ~  g-rellt delll of pain in the mindR 
of J\lussaIIrulns. 

1Ir. Amar Hath Dutt : I am very sorry. I honestly belieycd that I 
was advancing the cause. But I have found worse things than this in 
thi8 House about the two communities. In fact, I will not be justified in 
88ying what I feel about religions as they are practised in this world. For 
myself I may tell thiH .House that my opinion is that these religions are 
at the root of all the mischief in this world. (Hear, hear.) The !!Ooner 
religlonvanishes from this world the better. Whatever may be my indi-
,,;dual opinion, I beg to submit that, the more we want to strengthen the 
hands of the Government in these matters, the more we give the foreign 
bureaucracy morEl powers in their hands to create a servile class amongst 
us tn fact. arguments in this House have proceeded on the line as if a 
certain section ill the favourite of the foreip ~~  wttSla ~  other 
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is not, (An Honourable Member: "Question ''') ·{An-· ~  
Jlember: "Child wife. ") Those friends who now have 80 much faith 
in tile bureaucracy, ~ ~ go to the Government lobby, shoUld remember 
1i1l.at others may also ImItate the same trick and they lila)" also join hands 
With ~  ~  and where will they be then? ftey maybe in 
tile mmorlty, and I waTn them against such a contin .. encv in the future. 
In this view of the case, Sir, I think the offence should not be mMe non-
bailable, but it should be made bailable. 

The Honourable Mr. J. Onrar : Sir, I riRe to support this amendment 
(Applause), and the reasons which prompt me to d() S9 I shall place very 
briefly before the House. In the first instance, we have to consider what 
t1Ie law in the matter is. Broadly speaking, .y own opinion is that 
ail offence of this character, in view of its graviiy, in view of the serioua 
piblic consequences that might flow from it, is an oifenoe whiehpe, .. 
o.t to be a non-bailable oifenee. . 

o .'0 t. O. IfN7 ~  ~  ~ ~  ~ What about ~ 295' Bead that ~ Uld eompare. 

itie ~  ... I. otenr : That. iss somewhat ~  m:;;itei •. 
~  the ~  there is a purely local oifence COJDDlitted against -, 
pltticular indivMuat -•. 

mo. It; O. -eot1 : Not at all, any' class ef pemODS. 

!"he Bonowable 1Ir. I. Orerar: A local effence committed by 8 
person 8t A particular spot. (Mr. K. C. Neogy : "Where do you get 
that T") Apart from that, Sir, the House must, I think, be disposed to 
give a certain amount of credit to the discretion of the courts. The law 
in the matter is perfectly clear, perfectly simple and full of safeguards. 
This offence is not. an offence for which the police can arrest without a 
warrant. Proceedings therefore can only be Instituted when a warrant 
is issued by a duly authorised court. That court has complete discretion 
under the Criminal Procedure Code whether the warrant it issues shall 
be a warrant wit.h bailor without bail. Now, the suggestion has been 
made that the kind of persons likely to commit ofl'eJnces under this Bill 
Rl'"3 persons whose st-nse of responsibility will be sUch that they would not 
attempt to evade the process of the <¥'urt but would come J1Dd justify their 
cOitduct in the court. These are circumstances of which the court can take 
cognizance and it can exercise its discretion and issue a bailable warrant. 
But, as a matter of fact, I think it will be generally recognised that the 
kind of person most likely to commit an o1fence under this Bill will be 
sOme obscure and scurrilous scribler writing from some obscure den or 
pot-house in a bazaar, whORe apnearance in the court could by no meani 
be relied upon. As soon as the law iR set in motioh agaim.:t him, he will 
set himself in motion. Those are the considerations which, I think, so far 
aR the safeguards and the neceRRll.ry security and also the pra.ctical require-
ments of the case are concerned, are such as to render thIS amendment 
a desirable amendment of the Rill. 

(Several Honourable Members moved -that the question be pnt.) 
irt. I(; a. ~  (Bombay City: Non-Muhammadan Urban): 

Sit, I !'We tl' epl40M tIti8 -ldDtmdment. 
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[Mr. 14. R. Jayakar.] 

.. This question was Considered very carefully and in a 'Very dispaa-
aiol)ate manner by the Select Committee and the balance of opinion w. 
that, haYing regard to the special circumstances of this Bill, this offence 
should be made, bailable. I am very sorry, Sir, that a non-official Member 
should have mOTed thia amendment. My reasons for opposing this amend-
ment are briefly as follows. Many of us, Sir, are supporting this Bill as 
a necessary measure, as a necessary evil, and we are anxious that ~ should 
inot make; this Bill more drastic than the necessities of the c2I8e require. 
It is Ofl that principle that Honourable Members will find some of the 
amendments tabled, for instance, an amendment that this Act should be 
in operati(ul for three years only. The point of view of ~ of os on this 
side of the' HOWle is that it will be a part of wisdom not to make this Bill 
more drastic than is necessary. Now, what arc the fatrts' This Bill 
,contemplates a crime which ex hyptJtkeft will ~ by someone 
who writes or speaks words atta6king a religion. In. ~  majo.rity,. of 
-eliSeS'the offender will be connected with some newspaper, some-pre. Qr 
some organisation and therefore he will not be a solitary individual who 
will ~  ~  ~ ~  his trial. , He will have a loc,aijonand an ()rgani-
Z9;fion ;' ~  will have a basis which he cannot obliterate by ~  'pel"SQrutl 
absconi:lUig.- That' ili' one principle to be borne in mind. The seoond 
principle br which questions of bail are generally determined is whether 
by being at large he is likely to tamper with the ~  I .ant 
Honourable Members, who are not lawyers, especially to 'remember the two 
principles by which questions of bail are gener:ally determined. Thefirst 
principle is : Is the offender likely to abscond T About this poiJlt, I have 
already stated my views. He will not abscond, because his press, his news-
paper o! his organisation are all there ; they eannot be wiped out. There-
fore, there is very little chance of his running away pending his trial. 
The second principle is: Is he likely to tamper with the evidence' I 
submit he is not, because it is purely a question of construing his weeches 
as reported or interpreting his writings as written. It is not a question 
in whieh oral evidence is very material or witnesses are likely to be 
tampered with. The main question which .this Bill involves for the court 
to find out whether the words of the infringing article or speech consti-
tute an attack on religion. '1'he next question is whet.her there is the neces-
sary imention of insulting the religion. The third question is whether 
that intention is deliberate and the fourth question, which is a very com-
plex question, is whether it is a maliciom intention. These are all ques-
tions in which oral evidence is of very little value. On the contrary, these 
are such complex questions' that it is desirable in the interests of justice 
and fair play that the man should be at liberty to instruct his counsel and 
his vakil and prepare his defence, because, these are all complex questions 
of intention in which his personal explanation and criticism outside the 
prison house is material for his defence. I do not want Honourable Mem-
bers merely to vote on this question on party lines, but I want them to 
apply their mind as to whether it is really necessary in the interests of 
justice that we should put the offender in prison from the very start. 80 
that his counsel, solicitor, or vakil would lose the benefit of a personal 
explanation or efforts in preparing the Case. The offence here is unlike 
waging war or rebellion. The offender here has made a Ipeeeb-'\of 'Which 
there is a report somewhere or has written an article ~  which :theN is 



some. reeord. His press is there and his organisation is there . and he is 
not likely to run away. A fanatic is not likely to abscond. He is often a: 
courageous man. T.herefore, I ~ there is not much riilk in allowing 
~  man out on ball. ~  SIr, the offence in this ~ is a very 
~  one to try and determme. What the court has to try is a series 
of ~  ~ complex :psychological questions. I dq. not envy the 
posltlon of the Judge who will have to determine these questions. He has 
three conundrums set to him to answer. What is the intention' This in 
itself is a very difficult question and lawyers know how difficult it is to 
prove ~  apart from the words conveying it. The difficulty increases 
when proof IS further needed that the intention is deliberate and malicious. 
Having regard to the complexity of these questions, I think that it is 
desirable that the man should be outside the prison house to prepare his 
trial rendered unusually difficult by this complexity. The Honourable 
Member Mr. Abdul Haye said that the Bill relates to unscrupulous 
offenders. But let him note that the Bill is not confined to unscrupulous 
offenders, but, as many Honourable Members have shown, the chances are 
that the ev('n honest-minded men may come under it. Therefore we must 
not judge of this question merely by considering as if in all cases this Bill 
will be set in motion against unscrupulous offenders. Further, Mr. Abdul 
Baye said that even if the offence is made non-bailable, the judge has 
authority to give bail. My experience, Sir, is this that it'is very difficult 
to obtain bail in non-bailable ClaBes except from the highest tribunal. I 
am not speaking with any disrespect of the lower judiciary, but I am 
stating the truth when' I say that they are generally overcautious in such 
questions, being perhaps· afraid of superior courts. Generallytbey do not 
give bail. Is it desirable that the man should be put to the ..expense in all 
cases of going to the High Court Y Even the High Court often goes 
.upon the opinion of the lower court and does not give bail. 

I submit that having regard to all these considerations, the ~ of 
convenience requires that the man should be allowed to remain outside 
prison. There is a danger the other way. The Honourable the ;Home 
Member remarked that serious public consequences are likely to follow 
from such an offence. Assuming, for the sake of argument, that it is so, 
how is the seriousness increased by allowing the offender to remain at 
large after the offence was committed Y What is the reason for locking 
the man in the prison immediately the article is indicted Y What diffi-
culties are likelv to arise if he is at large' As said above, there are only 
two possible difficulties that may arise. Is he likely to run away or is he 
likely to tamper with the evidence? These ~  ~ not very 
possible in this ease. Besi.des, in ~  cases, or!11 eVldence IS. ~ very 
material. The only oral e'Vldence WhICh may at tImes be ~ ~  IS that 
of his listeners as to what impression was created on theIr mmd by the 
speech or writing. But that evidence will be given onlY in very rare 
cases where the words are not clear. Where the words are not ~  I 
submit there is not likely to be a conviction and it i"" no use locking the 
man in jail before his fault is proved.. I submit, ~  ~  the 
balancc of convenience which weighed WIth the Select CommIttee IS that 
this should not be made a non-bailable offence. 

(Severnl Honourable Members moved that thf' question be put.) 
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~  ~ PreIidaD\·: ~  ~  . is that the question be; now. {)1:':t •. 

The ~  W_. aciopted. 

Mr. PreaidID' : The question is : 

.. That in eolumn 5 of the entry in claUlle 3 (iii) of the Bill, for the word • bai1able ' 
the words • not bailable • be substituted ". 

The .As8embly tlivided. 

AYEB-54. 

A.bd.ul Ha"e, :Mr. Dunnett, Mr. J. M. 

Abdul }(atin Chau.dhmy, Maulri. Farookhi, Mr. Abdul Latif Saheb. 

Abdul Q.aiyum, Nawab Sir Bahibzada. Ghazanfar Ali Khan, Baja. 
AbduJJab.lJaji KaIQm, JDaaa Bahadar BajL Gidney, Lieut.·Colonel H. A. J. 

Ahmad, nan Baha4ur Nasir-ud-dill. 

Ahmed, Mr. K. 

AJaaIl'lar, ](r; W'Uliaa. 

An_r-ul-ADm,. JIz. 

AJr/lrafudatiB ~ ..... Babador 
,l\iawabu41a ~  

AyaalR, Mr. V. K.. Aranmadha. 

Ayyangar, Bao Babadur NaraaimJla 
GopaJaawami. . 

Badi-Wl-ZamaJI, Manlvi. 

• jpai, Mr. G. S. 

Bb!.ekett, The Boaomable Sfr BasiL 

Bray, Sir Denys. 

ChalDIem, Mr. T. A. 

~  Mr . .T. 
Oeeb, lb. H. G. 

~  )[r. W. A. 

Courtenay, Kl. B. H. 
CrawfoM, CoIoael 1. D. 
Crerar, The B;onowabJe Mr. 1. 
Croltoa, Mr. K. M-: 

Daldlan, Mr. W. M. P. ~  Kadir 
Khaa. 

DaJaJ, Mr. A. R. 

Dalal, Baroar Sir Bomanji. 
Doneftll, lk. 1. ".. 

Ba.igh, lIr. P. B. 
Imng, Mr. Miles. 

hmail Khaa, Mr. 

.Jo_hir Binp, Sard8r BalIadur Barcia •• 

KabuJ. Bingh Bahaclur, Captain. 
Keue, »;1'. II. 
~  Mr. BaA Ahmad. 

1Utk. :Mr. B. T. F. 
Mitra, The Honourable Sir Bhupendra 

Nath . 

Makhesjee, Mr. B. C. 
Mumua Baheb ~  Maulri Bayyid,. 

PallODll, Mr. A. A. L. 
Bailly, The BollODnWe Sir Oleo .... 

Baje Bakhah Shah, Kh&a Babadu 
lI1Ia.khdllDl eyed. . 

~ Mr. B. A. 

Bluafee, Maulvi MObaIlUll&C1. 

Shah l!Jawaz, lUII.n Jrlaha_d. 
8i41tiql, Mr. Abdul Qadir. 

8iagh, Rai Bahadur S. N. 

TlIlkia80n, Mr. H. 
Wright, Mr-. W. T. M. 

YOUD&, Mr. G. M. 

Zu11l.qar Ali Khan, Nawab Sir. 
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NO'ES-40. 
Aeharya, Mr. M. K. 
Aney, Mr. M. S. 
Ayyangar, Mr. K. V. Banga8"":!!!!!. 
Bhargava, Panclit Thalwr 1>all. 
Chunder, Mr. Nirmal Chunder. 
Da8, MT. B. 
Das, Pandit Nilakantha. 
Dutt, Mr. Amar Nath. 
Dutta, Mr. Srish Chandra. 
Ghuznavi, Mr. A. H. 
Gour, Sir Hari Singh. 
Iawar Saran, MWlIJhi. 
Iyengar, Mr. A. Rangaswami. 
Iyengar, Mr. S. Srinivaaa. 
Jayakar, Mr. M. R. 
Joshi, Mr. N. M. 
Xartar Singh, Sam. .. 
nin Maung, U. 

MalaviYH, Pandit' , .. d .. .... n an. ,,{nit,!. 
Mitra, Mr. Sa.tyendra Cltan.Ira. 
Moonje, Dr. B. 8. 
Mukhtar Singh, Mr. 
Xaidu; Mr. B. P. 
Neogy, Mr. K. C. 
Prakasam, Mr. T. 
Hang Behari Lal, LaJa. 
Bao, Mr. G. Sarvotham. 
Roy, Mr. K. C. 
Ruthna8wamy, Mr. M. 
Sarela, Bai Sahib Harbillls. 
Singh, .Mr. Gaya Praaad. 
tiingh, Mr. Naraysn. ~  

SiT.gh, Mr. Bam Narayan 
SIJ'ha., Kumar Gangamwd. 
Slnha.. Mr. lL P. 
Sinha, Mr. Biddheswar. 
Flt;.hrawardy, Dr. A. Kunsru, Pandit BUday NRth. 

Laj'pat Bai, LaIa. 
I YHrllin ~  Mr. )(ul!a.mm!ui. 

The motion was adopted. 
The Assembly then adjollmed for Lunch till Half Past Two of the 

Clock.' . ." . 

The Assembly re-.assembled after Lunch at Half Past Two of the 
Cloek, Mr. President in the Chair. 

111'. President : The question is : 
•• 'l'hat ela1l8tl. 3 do.8talld part ~ the Bill." 

The motion was adopted . • 
lIIIr. ~  : Tbe ~ is : 

.. That elau8e 1. dO,8tand part of the Bill" 

•. K. O. x.on.: Sir, I beg to move : 
~ elauH 1 be ~ as IJ1ib·ela118e 1 (1) and the folIomg new lub-

~  

" (II) It Ihall remain in I.Oree up to the 811t dayotDecamber, aBO.'." 

I feel, Sir, that not many words are needed from me in support of 
this amendment. 11; is admitted on aU hands that the situation that 
has necessitated the enactment of this special legislation did not "exiSt 
.. few ~  back, and we 'all hope, we are optimistic enough to hope, 
that in course of time the necessity for. putting into operation legisla. 
tion like the present one will be gone. Sir, it is principally withWs 
~  that I gave notice of my amendment. I understand that On a 
"cent occasion it has been admitted by some leading Muhammadu. 
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[Mr. IC. C. Neogy.] 
(lentlemen that there is some connection between the present communal 
unrest and the Reforms, particularly the forthcoming revision of the 
Constitution. I find, Sir, that speaking in the House of Lords in July 
1926, the Secretary of State himself admitted that there was some such 
connection. This is what Lord Birkenhead stated : 

" It would in my judgment be untrue, for the reasOD.ll that I have given, to deny 
all connection between the Reforms and the present state of tension between Hindu 
and 11oslem." 
I therefore very much hope that when the necessary Parliamentary 
enquiry has been held and the revision of the constitution made, calm 
will be restored in the politiC'.al atmosphere of this country and we shall 
have seen the end of these commlIDal troubles. 

Sir, the reason why I fixed the 31st December 1930, as the last date 
up to which it should remain in force is that it is expected that the 
report of ~ next ~  enquiry will have been considered 
by that time, and whatever necessary legislation may be undertaken in 
Parliament to give effect to it will also have been passed. 

Sir, having said this much, I cannot altogether keep from this House 
another reason which prompted me to give notice of this amendment. 
On the last occasion I made it qnite clear that by reason of the prosecu-
tion under this new .section being made dependent on the sanction of 
the Local Government, apprehensions are entertained in very many 
quarters, particularly in the province from which I come, as to whether 
this new law will be administered in an impartial manner. The speeches 
that have been made this .moming by Members from some other pro-
vinces also go to substantiate that fear. On the last occasion I referred 
to the evidence which a District Magistrate in Bengal gave in connec-
tion with a communal case as showing that what the Government take 
into consideration in coming to a decision in regard to such matters is 
the numerical strength of the people to whom any offence may be giV8D. 
Since then I have received the full text of the evidence of that ~ 
Magistrate and I want to place two sentences from his ~  ~ 
the House. This is what he states : . 

" The Muhammadan feeling is more important, .. they are more numerous, leu 
edueatcd, less cultured and 1e88 self·restrained. If the Mnbammadu got out of hand 
the result would be horrid ". . • 

That is to say, when you consider the advisability of proceeding in a 
particular direction, say, under the proposed new legislation whic:h we 
are considering, if you were to take all those factors into considera-
tion, factors which have been mentioned by a very responsible officer in 
Bengal very recently, then certainly there is ample justification for 
entertaining apprehensions about the manner in whieh the law may be 
~ ~  

Sir, let ns consider what would happen if people belonging to the 
Hindu community were to insult the religion of the Christians. The 
Christians in every province are in a minority. Let us assume .that the 
Christians are possessed of all the Christian virtues and that particu-
larly they follow that precept which requires them, if they are smitten 
on one eheek, to turn the other for similar treatment. The Hindus an 
of course more numerous; supposing moreover that they were less 
educated, less cultured and less self restrained than the Christians, I ask 



the Honourable the Home Member to say whether that would be a con-
sideration in ~  to a conelusion . .8.8 to whether this particular section 
should be put mto operation against the Hindus or not. Yet that is 
exactly the position which was taken up by the District ~  of 
Barisal. . 

Now, Sir, on the last occasion as also in connection with the amend-
ment of section 99A in ] 926, I made a complaint that the Government 
of Bengal had not made sufficient use of the powers which the existing 
law gave them for the purpose of putting down or rather preventing 
those communal outbreaks. I particularly mentioned the fact that on 
the occasion of the last Calcutta riots a large number of inflammatory 
pamphlets were in circulation which were held to be the primary cause 
of those riots. Sir, I hold in my hand a copy of the Indian Law Reports, 
Calcutta series, dated January 1927, in which there appears a judgment 
of the Calcutta High Court, and with your permission I will read out 
just a few sentences to show that the ~ ~ which I brought against the 
Government of Bengal is fully substantiated. This judgment was deli-
vered by Mr. Justice Rankin and another Judge. Mr. Justice Ranlrin 
now being the Chief Justice of that High Court. The title of the case 
is P. K. Chakravarti v. Emperor. It is reported. on page 59 of the Cal-
cutta series of the Indian Law Reports for last January, Volume 54 . 
. Sir, this is what the present Chief Justice states in this particular case: 

" In this case the appellant Mr. P. K. Chakravarti has been ordered to enter in-
to his own reeognillanee in the aum of Re. 500 to be of good behaviour uder aeetion 
158 of the Criminal Procedure Code. The order baa been made in respect of an amele 
in the issue for the 27th April of this year of a newspaper .called the Forward which 
ill a newspaper printed in English and circulated in .Calcutta." 

•• The circumataneea at the time of the publication are shortly these. An ont-
break of rioting having occurred some little time before in parts of this city, it was: 
after some time brought to notice that one of the causes of this outbreak, or, a.t least 
of its continuance, was the faet that certain people were circulating inflammatory 
leatlets in the vernacular in the streets-leatlets calculated to incite members of differ-
ent (ommunities to violence a.gaiDst one another. The particular pa.mphlet, which 
i8 animadverted on in the article in question, was a. pamphlet in Urdu printed on 
yellow paper and circulating apparently for the benefit of the Ma.homedans_ What the· 
appellant has done as editor in this. He has printed the pamphlet in an English transla-
tion. He has also given a transliteration in English letters of the origina.l Urdu; and 
what he says is that this pamphlet was beiDg circulated and that it is not ~  to 
trace the Bource from which it emanated. Then he adds • Let us wait and see what· 

~ the guardians of • 1&w and order' take in the matter '0' I 

For having committed this ofl:ence the editor of the Forward was hauled 
up on a charge under section 153A, the Government of Bengal did not 
care to find out the author of the original Urdu pamphlet which was 
circulated in the streets of Calcutta; and for merely drawing pointed 
attention to that pamphlet in the columns of the .Forward, this editor 
was tried under section 153A. It was lucky, of course, that he got off 
in the Calcutta High Court, but that shows the ~  in which section 
153A has been in operation in Bengal for some tIme. I do not want to 
dilate on this point any further, but as I said, one of the reasons why 
I gave notice of this amendment was that I wanted to see ~  the 
action of the Local Governments to whom we a:re f'.Dtrustmg _the ~
ministration of this new clause will justify the confidence whIch thIs, 
Legislature is called upon to repose in them. 

Sir, I move the amendment. . 
'!'he Honourable Mr. J. Crerar: Sir, I rise to oppose the amendment. 



·(Mr. J. Crerar.] 

I ~  the argUments by which my Honourable and'learned friend 
~  his amendment are really designed to deal with the question of 
. the sanct.ion of Local Governments. I wish to point out that that point 
has already been decided by t.his House and it is not a question with 
'which the House is at present concerned. Whatever the obiter dicta of 
the District Magistrate of Barisal may have been, divorced as they IJl"e 
from their context, I submit they would have nothing whatever to do 
with the question now before the House. Nor has the question raised by 
the Honourable ~  as to the extent to whieh members of particular 
communities might conceivably eom(' within the danger of this BilJ-.. 
neither has that point any relevance to the duration of the Act if and 
when the Bin is passed. 

Mr. K. O. Neon : We want Government to be placed on probation. 

The Honourable :Mr. J. Orerar: The essential point is this. The 
81lggestion that this Bill was ~  merely in order to conclude a 
<enrrent controversy is incorrect. The Bill was designed to establish 
beyond any question of· doubt a legal principle. .' That principle 
"is In. my opinion a sound: one. It has already been twice a:fBrmed by this 
aODSe, and. it it is a sound prineiple, it is one of permanent value ~ 
validity. I say, Sir, that the Honse has already pronounced twice on 
tltat question of ~ I veD.tUl'e to say that we ought in this par-
timdar matter ile ~ Bot only the C.ourage of our opinion but con-

~  in olW ~  

111'. Prelident : Tire qnestion to put is : 
1.1 That eJaulte 1 be re-numbered' u 8Ilb-clauae 1 (1) Slld the toDowiug new .ab-

aUIM! bel .ddell : 

I (2) It slIall reaaiIl ill 10l'\1li up to ,tile' alet da!f .1 DeIe.her. 1930 '." 

The .Assembly· di-rided': 

~ lb. 14. lt. 
Aney, Vr. M. B. 

Bbargava, Pandit Thabr l)aL 

Chunjler, ~ ~~ ~  

Du, Mr. B. 

DaB, Pudit ~  

Datt, Mr . .Amar ·Na.th. 

Dotta, M_r. Br:ish Chandra, 

Gulab Singh, Ba.rdar. 

Iswa.r Saran, Munahi. 

Iyengar, Mr. A_ Baagaawami 

Iyengar, Mr. S. Srinivaea. 

J oah;', ],Jr. N. M. 

Kartar Singh, Sardar. 

Kunzru, Pandit Hirda,. Nath. 

LajJ?at Bai, ~ 

AYES.......a2. 

¥i,tr.a, ¥r. s-ty:U#lra ClaaDdn. 
Moonje, Dr. B. 8. 

MUhtar ~  Ill. 

~  M.r, ~ . .P. 
~  If,. K. (l 
~  If#;. ~  

Bang. Behari Lal, LaIa. 

1\&0, ¥t:. ~  Sarrotham• 
~  Mr. K. C. 

Sards, na,i Sahib Ha,dIUIM. 

Singh, Mr. Gaya Pruac1 

SiDgh, lIr. Narayan Pruad. 

Singh, Mr. Ram ~  

~  ~  ~~  

Sin,ha, Mr. R. P. 

Binha(. Mr. ~ ~~  



Abdul Haye, Mr. ~ 

Abelllll ~  Chaudhul'1, Maulvi .• 
Abdul Qaiymn, Nawab Sir Sahibzada. 
Abdul Haji Kasim, Khan Bahadur Haji. 
Ahmad, Khan Bahadur Nasir·ud·din. 
Ahmed, Mr. K. 
Alexander, Mr. William. 
Anwar·ul-Azim, Mr. 
Ashraf uddin Ahmad, Khan Bahadllr 

Nawabzada Sayid. 
Ayangar, Mr. V. K. Aravamudha. 
Ayyangar, Rao Bahadur Narasimha 

Gopalalwami. 
Badi-uz-Zaman, Maulvi. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Basil 
Bray, Sir Deny .. 
Coat.an, }fr. J. 
ODe., lIr. B .. Q. 
o.gia'ft, Mr. ·W. A. 
Courtenay, Mr. R. H. 
Cnwford, Colonel J. D. 
CJrerar, Tile RoIloaraWe Jb. J, 
Dalal, lIr. A. B. 
Dalal,Sard,ar Sir Bo.manji. 
Donovan, :Mr. J. T. 
Dunnett, Mr. J. M. 

The motion W8,S' ~  

Farookhi, Mr. Abdul Lattt Baheb. 

Haigh, Mr. P. B. 

Irving, Mr. :Miles. 

J()wahir Singh, Sardar Bahadur Sardar. 

Kabul Singh Bahadur, Captain. 

Keane, Mr. M. 

Khin Maung, U. 

Kirk, Mr. R. T. F. 
Mitra, The Honourable Sir Bhupennra 

N:1th. 
lfuhammad Nawaz Khan, Lieut. Sardar. 
Murtuza Saheb Bahad.'I1r, Maulvi Sayyid. 
Parsona, Mr. A. A. L. 
Rainy, The Boaoura\}le Sir George. 
JIejaa BaklRh BIaah, l{han Bahadur 

lolakhd.lDU eyed. 
~  Ab. IlL 
SaDl8, lb. H. A. 
Bb,ah Nawaz, Mian ~  

Siddiqi, Mr. Abdul Qadir. 
Siqrh, Bai ~  ~  Ji.. -
SulaawaNy. lb. A. 
TODkinaeIl, Mr. B. 
Wright, Mr. W. T. 1IL 
Ya.luJh. Man,lvi ~ 

Yamin Khan, Mr. ~  

Mr. Pralilhat : The questitm is : 
" That ela_ 1 do .taU put of· th BilL" 

Tile motion. was adopted. 
-Clause 1 was added to the Bin': 

The Title and Preamble were added to the Bill. 
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!'he Honourable Kr. I. Crerar : Sir, I move that the Bill, as amend-
ed, be passed. ' 

As the House has already considered the principle of the Bill at 
length and has twice affirmed its view on' the subject, and as the details 
of the' Bill have been considered at length, I do not propose to say any,-
thing more in commendation of the motion which I now make. 

Mr. President : The question is : 
•• That the Bill, 811 amended, be P8llBed." 

Oolonel J. D. Orawford (Bengal: European) : Mr. President, I feel 
t.hat this is an issue upon which we Europeans should be very largely 
influenced by the views of our Hindu and Mussalman friends. We be-
long to a religion so small in numbers that it is as regards the protago-
nists in this miserable communal strife---where men hate one another 
for the love of God-a mere bystander. Yet we cannot escape the re-
actions arising from so much bitterness. 

The opinion of my group is that this Bill, which is supported-as 
it seems-by most of the members of both communities and which we 
welcome as an instalment, is hardly likely to prove adequate to the task.' 
The scurrilous organs which foster communal hatred in this country are 
already well-prepared to evade the provisions of this Bill. We are 
concentrating our attention on the indh'iduals ostensibly responsible who 
are made liable to fine or imprisonment or both. Now that may have 
the effect of making editors of reputable papers very cautious in the 
articles and news they publish ; we know that it is the opinion of a 
number of Members of this House who are Journalists and therefore 
compet.ent to judge that it may impose a heavy\mrden on editors who 
make an error of judgment or' whose news-editors make an error of 
judgment. I hope that may not be the case, and I think the wQrding 
of the measure, since amendment by the Select Committee •• Deliberately 
and Maliciously" will have made that danger remote. 

But what I am uncertain about is whether the individuals whom this 
measure is designed to catch-those who with deliberate and malicious 
intent outrage religious feelings will be caught in the 'meShes of our net. 
Tbose malicious individuals may not be the ostensible editors or proprietors 
of the paper: they may not ostensibly control its:policy. 

As a matter of fact it is by no means an, uncommon event that t.he 
nominal editor of a paper is not the·true editor and still,more of ten. he 
does not control the policy of the paper. A dummy editor ~  be paid to 
run the risk of impriSonment and it may fie agreed that his fines are to 
be paid by the real controlling power. Some Honourable Members may say 
that such cases are not. common: perhaps they are not, but it is precisely 
against those exceptional individuals, those few propagators of commllD;al 
hatred, that this Bill is directed. I know that the average newspaper m 
India is not edited by a nonentity whose function it is to be ready to go to 
'jail-but then I am glad to think that it is not the average newspaper, 
pamphlet or book that we are legislating against. 

My remedy for this problem is that ~ Bill should. have been or 
another should be directed against the press Itself. The guIlty party may 
be difficult to find; your editorship may be,. !IS I have ~  
llominal ; responsibility for the offence may be dIVIded, but your press 18 
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~~  It is my belief that if we provided that the penalty for 
~ mflammatory propaganda should be the confiscatio:p -of the press 

used, you 'Yould make the ~  of this kind of offence simpler and 
~ ~  By a legal fictum and ~  may be brougkt for damage 

agatnst a slu.p herself for tke offe1lC6 whtch she is held to haw committed : 
1 w01dd treat a press in tke same way. I agree that the owner of the press 
may not in every cue be the -original conspirator, but you cannot attempt 
to find, even if it were right to punish, the individual in whose mind the 
idea first occurred of committing the offence. You will be wise to confine 
,yourself to dealing with the overt act. 

I make this suggestion because I feel that the Government of India 
8 P K. is not taking sufficiently active measures to sup-

. press the forces of discord. His Excellency the 
Viceroy made a very fine and a very moving appeal, and I believe that 
the . leaders to whoJJl he then addressed himself are prepared to do their 
best to bring about that atmosphere of conciliation 8Jld eompromise which is 
essential. It is they alone who can-if anyone can-make. the .right ~ 
lIJosphere for peace. But they are entitled to ask of Government that it 
1\hall maintain order and suppress disQrder while they are $1;riving to 
~  the spirit of peace .. Suppressian is obviously not enough in.itself 
but it isa fim essential and is, the particular task ,0f-GovernrileDt .. 

So far from there being at the· moment any' improvement in the 
oommunal situation, it appears to an outsider to be getting WOl'8e. Since 
the Viceroy's recent speech we have had serious riots in Nagpur and 
Bareilly and Sholapur, in this mornings telegrams I read that the autho-
rities had to take special measures at Ahmedabad and Karaehi. Until 
now the trouble has been in the main confined to the towns, but with so 
much inflammable material lying about it might at any moment spread 
to the villages. I confess to an anxiety lest at any moment a general 
outbreak may occur involving a whole province, and should that pro-
vince be anywhere near the Frontier the consequences might be extremely 
grave. 

I hope that this suggestion will appeal to the responsible leaders in this 
House. I read that the unity board in Cawnpore proposes to take upon 
itself the duty of censoring the local papers. Although I can hardly 
approve on principle to the usurpation of one .of the functions of Gov-

~~  by an ~ body, however responsible and high-minded, 
I welcome it as a genuine effort on the part of communal leaders to re-
move ODe of the causes and sources of unrest, and I feel that this action 
on the part. ,of the Cawnpore Board implies a rel)'ake to the ~  
'of India for not having adopted sterner and severer methods to mamtam, 
or rather I might say, to re-t'stablish that peace in India which is so 
.earnestly desired by all men of good will. 

-.. ulvi Badi-uz-Zaman (Bhagalpur Division: Muhammadan).: Sir, 
I thank you for this opportunity. I have listened to the sneeches delIvered 
by the Honourable Members of this House but I have not fou?J-d any cogent 
reason against the passing of this Bill. Some Honourable Hmdu Members 
do not want the Bill because it is the result of a demand on the part of 
l-fuhammadans. (An Honou,.able Member:" That is not so. ':) That 
WIUI apparent from the spt'ech delivered by my Honourable fl'lend Mr. 
Amar Nath Dutt and some others characterised it as a Muslim Bill. But 
my submission i; that this Bill is Dot a Muslim Bill. It seeks t,o protect 

• 8peechnot eorreeted by the Honourable Member. 
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~  Badi-uz-Zaman.] 
the honour not only of Islam but of all other religions also, and it is 
therefore a protection for all communities and not for the Muhammadam. 
only. Therefore, I think that this argument has no foundation; I am 
rather inclined to think that it is a wholly sentimental aTgtlment inspired 
by communal bias. 

Then, Sir, some Honourable Hindu Members of the House, who sup-
port the decision of the Lahore High Court as delivered by Justice Dalip 
Singh, are of opinion that the existing law is inadequate to deal with 
cases of the nature with reference to which this Bill is being passed. I 
do not understand this mentality. If the existing law is inadequate then 
it is all the more necessary that another law ought to be passed to deal 
lI'ith such cases. Sir, I share the view of sOme Honourable Members who 
are of opinion that the existing law would be quite adequate but for the 
eurious judgment of the Lahore High Court in the ease of Rajpal delivered 
by Justice Dalip SiBgh. 
. ~  Sir, it bas been Said that the proposed measure ten .. to ~  

the liberty of the Pft8a. I do not nhderstand how it ~ di.e liberty 
of the Press. ~ scope ot the Bill haS been snftl.ciently Darrowed dOW1l m the ~ and it n01lV glWS fair and adequate ~  
t.o fair criticism. There must be some limit to the liberty we Can allow_ 
If the liberty of the Pre. result. ill. ctialtonest aDd mischie.011s activities, 
if the PreBII does anything "WI'Im«, if it diabmleBtly or malieiously attaeIIa 
any religion or the fouaders or. saints tlteNlOf, there is no reason why the 
press should not be puilished. Sir, if villification of the Prophet and other 
Mcred personages meaDS fair criticism I would not tolerate it to that 
extent. But I submit that that is not fair criticism but a vicious and 
abominable crime which must be stopped at once. 

Sir, the object of this legislation is to deter dishonest and malicious 
attacks on religion and religious beliefs which may lead to serious conse-
quences. Therefore, in view of the serious situation which has been created 
in the country I think it is the duty of the House t() pass the Bill without 
further delay. With these remarks, Sir, I support the motion of the 
Honourable the Home Member that the Bill be passed. (Applause.) 

Khan Bahadur Makhdum 8yed Rajan Bakhsh Shah (South-West 
Punjah : Muhammadan) : Delivered a speech in Urdu, a translation of 
which will be published as an Appendix to the proceedings of the 20th 
September 1927. 

Mr. Gaya Praaad Singh (Muzaffarpur cum Champaran: Non-
::\luhammadan) : Sir, I do not want to give a silent vote on this Bill. At 
the outset, I must make my position perfectly clear, by stating that ru; a 
true Hindu I am opposed to any scurrilous speeoo or writing being indulged 
in by the followers of one faith against the founder ~ holy pel'liOnage 
of any other faith or religion. It pains me, Sir, to see that a man profes-
sing the same religion which I hold so dear to myself, should have so far 
laplied from his sense of culture as to revile the founder of Islam. In this 
connection, I have no hesitation in endorsing whole heartedly the Resolu-
tion which was passed by the Working Committee of the Hindu Maha-
sabha at Benares in August last. The Resolution was as follows : 

.. The Working Committee of the Hindu Mahasabha strongly condemns the aUaeU 
made by followers of one religion on Avatars, prophet., founden and object. of wor. 
ship OJ Jt'VereJlee of another ~  .!Uldealla. upon leaden of public opinion of ~ 



IcOIUlI1unitil!8 anu ~ ~ of ~  country to use their inlluenee to diseourage HUl,h 
a,th!clts ~  prevent their clrc?latJon to the full extent of their power. The Com-
lI!ittCl' ~ !o drsw the attention ,of all ~  to the fact that a person who attacb 

~  a ~  ar ~  outlltandmg penonahty connected with the religion sets an 
e.vJi example and provokes cowlter·attacks upon hi8 own religion or religious heau8." 

Sir, I should also like to refer to the statement which was made by Rajpal 
when he came to know that the feelings of our Muhammadan friends had 
been greatly outraged by his pamphlet. This is what he said : 

•• If any words of nune can soothe the feelings of my Moelem brethren I &88ura-
them that I reapeet their lI('ntiment8 no le88 than I do mine. I have no iuea of bringiDg 
Ollt 11lI{lth<'l edition of the Ra1lgila llaaul, even th01;lgh the law does not stand in the way 
of Diy doing so. III fact I stopped selling it a8 soon a8 I was told that 80nie Moslems 
felt oilended at its publication. This was done before any action was taken or even 
contemplated by Government." 

Sir, it wilt be eoaceded that this was the only honeurable course left ~  
the .uthor of the pamphlet to undo his miaeG.ief, aad it ought to _1ft bee. 
8it.CeptM bf our Modem fneDda. But.. spirit M ~  w .. 
abroad ~ ad III ltgitatiOb wasaet &foet whose rir1lletlce did .. spare evea 
~ Besch of the Punjab High ·CoUl't. (An H:oaD1&f'Obu JI.aber: "No, 
M "). Mr. Justiee n.Jip Siagh ... e ill fer • .-~ of adverse an4 
~  «*itici8bl for having ~  'Irilat be ooaceived; Do he his dDty 
aecording to the light of his judicial coll8cieaee. 

Sir, the Bill as it was ()riginally introduced by Government was a. very 
~ measure, and I e.m surprised to see that some of the non-

official leaders in this House should have given their unstinted support t() 
~ e-ven in that form. But I gladly recognize that the Bill 88 it has 
emerged out of the Select Committee is shorn of much of its objectionable· 
features. There are, however, still one or two points in it which I am 
nuahle to accept. Th(' Bill creates a new offence, and /l.6ts as a menace to 
the liherty of thought and expression. Its net is cast too wide, and it 
may also include within its scope many innocent men, such as the printer 
or pub!isher of a pamphlet. Sir, I will refer to one quotation from the 
Sfa.+esman of Calcutta. which in its issue dated 9th September speaks as 
follows: 

•• 1'0 m('ll.8url' luore out of harmony with tlte Yiceroy's speech, none more difficult 
to ~ ~  in tbe light of modern tllOugbt, could Wl'lI be plael'd on the Statute·b,>ok. 
Thl' pIa in flirt is that thl' GO"l'rnml'nt has lost its heRd in face of a riotous agitatilm, 
aUII ~ h"l'lI follow('d ill th.at course by a hast::r Assl'Dlbly, which in this matter ~ 

plainl." misn'I"'l'sellting any Indi:1II opini!>n that finds ,"oice in the mOllt infl.uential 
organs of the natiTe owned Press. It w(;uld be a tragedy without measure if :It the 
beginllings of populur gDvernllll'nt in Iudia, the Legislatufe.ll, under the eucouragcllit'Jlt 
of thl' Oowrnmellt, ",,'rl' to IISl' tlll'ir powers to suppress ~  of thought, 8pceCh. 
alld writing, and ""'r,, to erowd the Penal Code with new offences fonceived in the 
IIpirit of the Spanisls Inqnisition." . 

Sir, these are not my words. I regret that the amendme!lt to make it a 
temporary meaRure, to remain in force for a limited time .. say !hree ~  
has failed. Th(' present phast' of communal trouble whIch gn'es rIse to 
such writiJll?!4 or spf't'ehes mav he, after all. a ~ phase. It mar be 
followed, as we all hope and trust, hy an era of peace aJ?d good ~  
(Applause). I am opposed, Sir, to the ~ retentIon.?f thIS 
measure on the Statute-book. I also do not agree WIth the proVISion that 
tlte offence lIho1tld be made non-bailable, and the right tG initiate pPOeeed-
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[Mr. Gaya Prasad Singh.] 
ings should rest exclusively with the GovElrnment; for in thef words of 
my Honourable friend Mr. Kelkar in his minute of dissent : 
" some seetions of society who are It'ss clamorous and turbulent are likely to be denied 
the use of tht' remedy under this Bill, and their virtue may be penalised, though thoy 
would bt' equally entitled to judicial relief with any other section of the aoeiety." 

I am afraid, Sir, that this power is likely to be abused ; and in actual 
practice, it is neither the Hindus nor the Muhammadans that are likely to 

~ but the Christian missionaries who vilify both the Hindu and the 
Muhammadan religions and their holy personages in unmeasured terms 
with impunity (cries of " No, no "). 

With these few words, I beg to oppose the passage of this Bill. 
lIIaulvi Abdul lIIatin Ohaudhury (Assam: Muhammadan) : I rise, 

Sir, not to discuss the merits or the demerits of this Bill, but to condemn 
the manner in which certain amendments have been moved in this House. 
One particular Member in trying to make an exhibition of his ~  of 
]lUmour or the want of it, -did not spare even what he referred to as 'f the 
Prophet: of the Muhammadans." This fling at the Prophet, thill ~ 
at buffoonery at his expense, reveals a mentality which is, to say the. least, 
most deplorable. It betrays a taste which is more reminiscent ·of slums 
and gutters than of decent society. .: ~ .. 

Mr. President: Order, ordt'r. Weare dealing with the Bill, )lot 
with the particular Member. 

Mr. Ama.r Bath Dutt : Let him have his full say. 
Mr. President: If the cap fits the Honourable Member he might wear 

it. 
Maulvi Abdul Matin Chaudhury : Sir, it is a matter of gratification 

that this House treated these vapourings with the contempt that they 
deserved. But, Sir, I would say at the same time that it is a shame 
and disgrace that the President of the Congress, for whose fairness and 
lIen<;e of justice. I have got the highest respect and admiration, should have 
permitted a Member of his Party to move an amendment like that. It is 
a pity that it escaped your vigilant eye, Sir. 

1II11DBhi Iswar Saran (Lucknow Division: Non-Muhammadan 
Rural) : Sir, I do not wish to speak about this Bill from the ..... . 

Mr. President: Then, the Honourable Member need not rise. It is 
the Bill that is under consideration. The Honourable Member said that 
he ~ not 'Wish to speak on this Bill ; if that is his position, he need not 
rise. 

M:1lD8hi IsWar Saran : May I say, with the most profound respect, 
that if I had been allowed to complete the sentence, the Chair would not 
have been put to the inconvenience od' getting up to reprimand me. 
(Laughter.) 

Sir, I do not wish to Rpeak about this Bill from the point of view 
either of a Hindu or of a Muhammadan. Unfortunately the issues have 
been clouded and a great deal of heat has been introduced into this con-
troversy. When you will find this Act on the Statute-book it will have 
to be .. dministercd against a. Hindu, ~  ii. ~ ~ ~ 
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Christian, against a Parsee. The religion of the pel'8On will not matter . 
what will matter will be the offence that will be committed by him. ' 

. Before I proceed further, I wish to say that there was one remark 
of the Honourable the Home Member which I was unable to understand. 
The Honourable the Home Member, in his speech which was more short 
than sweet, said that the House having accepted the principle of this Bill 
on two oooasions it should now pass it. I venture to think that he re-
ferred to the reference of this Bill t(l the Select Committee and then he 
referred to the qUfBtion that the Bill be taken into consideration. Both 
these propositions having been accepted by the House, the Honourable 
the Home Member has told us-and we have to accept his authority, 
because his authority is great-that we cannot after that reject the Bill. 
Are we to understand, Sir, that if a Bill is referred to a Select Committee 
and if after that it is taken into consideration, the House then is divested 
of its right to reject it Y (Some HOft(;urable Members: "No ".) 

111'. President: The Honourable the Home Member is not entitled 
to lay down the law on the subject. The Honourable Member is per-
fectly entitled to oppose the Bill. 

M1UI8hi Iswar Saran: If I had not made this submission, we would 
not have been fortunate to get this authoritative ruling from the Chair. 

~  . 

Sir, Colonel Crawford spoke on behalf of the European community ; 
he might have disappointed anybody else, but he did not disappoint me. 
What Colonel CrawfOlrd said was ,. We want more stern measures in 
order to maintain peace in this country." If Colonel Crawford and 
others of his way of thinking had their own way, I suppose we would 
have ,. martial law and no d---d nonsense." Colonel Crawford 
represents that class and it is very good that from time to time he reminds 
us of the existence of his class in· this country. 

:Mr. E. Alimed : Does not the country require him and his class , 
MUD8hi Inrar Baran! My oountry may not require him. but my 

Honourable friend Mr. Kabeer-ud-Din Ahmed does. Colonel Crawford 
unconsciously supported those of us who are not ~  ~  this 
Bill. He said in effect, ., Yes. the honest. editor, the C8utI()oUS ~  may 
have very IlOOd cause to fear the consequences of this measure, but as 
far alS the dummy editors are concerned, the men who are put up for a 
few rupees to insult either this religion or that, will remain untouched ':. 
I submit. Sir that is exactly the position which we take. ·What I submIt 
is that a 'man' who is deliberately out to insult any religion or to insult any 
religions teacher. would not care yery much for the measures ~ !he 
House is about to pass to-day. It is only the ~  of honest OpInIOn 
OR l'eligimIs questions which in ~  humble OpInIon WIll be greatly ~
pered by the existence of this measure on the ~  If ~ wIll 
be pleased, Sir, to refer to the law in England, you WIll. fin? that It ~  
undergone various changes, and now it has been lI;uthorItatlvely held In 
England in a case which is reported in 48 Law TImes at page 739,. the 
name of the ease being-Rex v. Ramsey and !<'oote, where LOord ColerIdge 
distinctlv laid down this rule : 
. .. If . the decencies of controversy &:r8 ~  even the ~~  of reli· 
glon may be attacked without a person being gudty of blasphemous libeL ., 
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[Munshi Iswar Saran.l 
I submit., Sir, that we shall only get the ~  perspective of this Bill if 
we divest our minds of a great deal of preJudIce that has been creat,ed. 
It is not a Hindu attacking a Muhammadan or a Muhammadan attacking 
a Hindu. I shall ask the House to bear in mind the case of a Hindu 
expressing views about the faith of the vast majority of his !!wn co-
religionists. Take, for instance, the case of an Arya SamaJlSt who 
attacks idol worship. His attack may be right or it may be wrong. 
Please do not imagine that this measure will come into operation only 
when the trouble. is between one religion and another. This Bill may 
come into operation even when a man of the same religion expresses views 
about certain doctrines with which he does not agree. Taking the 
Muhammadan religion, there are certain Muhammadan dissenters who 
may express views 'Which may be unpalatable to the vast majority of their 
(lo-religionists. What will happen then T Take the Shiahs and the 
Sunnis. I submit to this House with all respect that this question has 
to be looked at not from the pQint of view of the Hindu religion or the-
Muhammadan religion. It should be remembered that it is a piece of 
legislation which is being enacted and which will apply not only when 
there is a question between a Hindu tI. a Muhammadan or ttice tle,..,a. but 
.vhichwill apply to any case where there is attack on any religion. either 
by a man who profeSses that religion or some other religion. The House 
will notice ~ this measure has been disapproved of not only by Hindus-
unfortunately it has become a Hindu-Muhammadan qUeRtion-but even 
by non-Hindus, by Christians and. by those who cannot be accused of any 
Hindu bias. ::\ow, if you accept the submission which I have made, then 
I venture to hope that the House will agree with me that this is a very 
severe, a very drastic-I shall not use a stronger word-measure which 
is being put on the Statute-book. 

Take, now, Sir, the provisien that the Select Committee rightly in-
corporated in one of the clauses, namely, that this was a bailable offence. 
The House has made it non-bailable. It is rather difficUlt to understand 
the distinction between this meamrre and sedtion 295 of, the Indian Penal 
C0ci8. :. submit that if you look at it dispassionately, not from the point 
of view of a Muhammadan or a Hindu or from the point of view of a 
partisan, you will find that in substance there is no difference between 
the two provisions. Section 295 of the Indian Penal Code runs as follows : 

" Whoever destr0YI, damages or de1ilea any plaee of worship or any object held 
IIBcred by any elasB of persons with the intentiOll. of thereby iDaulting the religion 
of any claill! of persOJ18 or with the knowledge that any ewe of persons is likely to 
COD sider such deetruetioD, damage or de1ilement 88 an insult to their religion, shall 
t'P. puuished with imprisonment of either description for a term which may extend 
to two ye:trt!, or with fine, or with both." • 

'fhis is a bailable offence. As I have already submitted, there is no 
ditrerence in principle between the two offences. 

I shall only express the hope that very soon our feelings will become 
normal and we shall bring in a measure not to amend but to remove this 
objectionable measure from the Statute-book. And I do sincerely hope 
that the Local Governments will administer this measure in the spirit in 
which it ought to be administered. I do also hope that my Honourable 
friend MJ'. Neogy's apprehensions that Local Governments will Dot be 
guided by just eOll8iderations will prove unfounded.· 
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Mr. K. O. lfeogy : They have not heen in the paRt I 
Malhi &war laran: I do hl)pe that I.ocal Governments will hold 

the balance even and will see that prosecutions are very seldom 
launched under this Act, because it has to be remembered that in order 
that our thought may advance and in order that there may be no impedi-
ment to the progre88 of ~ ideas, there shcmld be no bllr on free 
thought and discussion. It will be useful if this measure will be used &8 
sparingly as poISible. 

Mr. !'. Prakuam (East Godavari and West Godavari cum Kistna : 
Non-Muhammadan Rural) : Sir,.1 rise to oppose the passiugofthis Bill. 
At the very outset 1 may say that the opposition 1n this Bill is not with a 
view to prevent redress which my Muhammadan brethren are anxious to 
get by way of punishing those who had attacked in the past the Muham-
madan religion or the founder of the religion, the Prophet. If, as I thought, 
the object of the Bill was to give redress by way of providing penalties 
against such attacks, I should have expected the Government to make the 
provisions of this Bill more clear and more definite. They abandoned that 
course altogether and they have framed a section which applies not only 
to liuch specific cases, but to SG many other general bona fide criticisms that 
might be brought under the Act. That is the chief complaint of mine 
before the House. This is an extraordinary piece of legislation under-
taken by the Government, no ~  under difficult circumstances, when 
communal riots are going on and when they, as well as the leaders of the 
communities concerned, are anxious to put a stop to these disturbances and 
bring about a unity between the warring communities. 

Xow, Sit-. there is section 298 of the IndIan Penal Code. My ~ 
tinn is that that sect.ion would have been quite sufficient to ~ all the 
offenders within the clutches of the law and punish them. Of course, one 
of the learned Judges of the High Court of Lahore pointed out that the 
law was defective as was understood by him. My submission is that that 
learn('d Judge is one of so many Judges who have erred in intl'rpreting 
the law. My Honourable friend Mr. Kabernddin Ahmed is always happy 
and be always laughs. I can only point out that section 29R of the 
Indian Penal Code lays down that whenever anyone deliberately wounds 
the religious feelings of any person or any class he should be tried and 
sentencedl to one year's imprisonment. That is the section. (Official 
JVeml,crs : " No ".) I hear the cries of " No ", but, perhaps the word 
" !:lass" is not there. I take it, Sir, that the word " religion " is not 
thert' ; I t.ake it that the word "prophet" or the "founder of any 
rf'liJrinn " is not to be found in tpe section. But how else can ~  
feelings of individuals be wounded, if it cannot be done by attackIng the 
religoion or the founder hims{'lf. It is a matter of orc!inary common sense 

~ regard to the interpretation of law; one need not ~ ~ much !If hnv .• 
Whill'ver attacks a religion or a founder wounds the relIgIOUS ~ of 
that Koeiety. He is guilty WIder section 298. With .regard to that sectIon, 
my· snbmission is that the Government has been durIng the last five years, . 
eyer ~  these communal riots stJllrted, between the devil and the deep 
sPoa. They did not know wbat, to do. Interference .in· ~ ~~  ~  
perhAps make the public feel' tliat they were interferIng I? ~  matte.rs. 
They were not able to lay their hands upon the proVISIOns ,of ~ ~ ~  
('ourage and approrroh the matter a!\d ~  at the ~  and .pdt tMHI 
on their trial and cOllvict them. As I said on another occaSIon, these 

.' ~ 



LEGISLATIVE ASSEMBLY. [19rH SEPT. 1927. 

[Mr. 'f. Prakasam.] 
communal riot!! started just at a time when it was very helpful t() -Gov-
el'DJDl"nt with regud to putting a stop to the great non-co-operation move--
ment. Four yean We elapsed now. nay after de.y, month after month,. 
year after year. there have been ~  but what ~  had been taken ~  
regard to proeeeutions under section 298 or sectIon 153A of the Indlan 
Penal Code T 

Sir, no doubt prosecutions ha¥e been launched under the general 
provisions of riot, murder and other oifen0e8, ad people had been sentenc-
ed. Not one step had been taken. by the. ~  regard to this 
matter of wounding religious feelings at least to ilie extent to which they 
could have gone. Of course, the question -of insulting the Prophet came 
only very recently, and I do not say that they were not justified in attempt-
ing to remedy the defect in the law as was pointed out. ~ the--law as 
it stands has been quite sufficient to meet these cases also. Now, what is 
it that they have marked out in new section 295A f They have added the 
word "religion", they have added the word ,. class ". The singular 
includes the plmal in law. Now, by merely adding the word" religi'ln " 
or the word" class ", you have not in any way improved the position at aU. 
Again, Sir, the Select Committee, on which many of my distinguished 
friends sat, have added the two words before the word" intention ", 
namely, " deliberately and maliciously" .. I spent a good part of my life 
in the jugglery of the law in the law courts. The word " intention " is 
a pillin honest word. Whoever intends to commit a crime comes within 
t.he purview of the law. The words ., deliberately intends with malicious 
intention " are added. 'What is " malice "! Where is it defined f You 
have to go back only to civil law to know what is meant by " malicioll€ ". 
" Constructive malice ", " legal malice", " actual malice " and all Soo1.8 
.(>f speculation have been gone t)J.rough by the learned Judges who were 
caUed upon to interpret that word: and any indirect motive was held to 
.constitute a malice. How does it make any difference. from intention, I 
am not able to understand. I do not understand the difference hetween 
intention and deliberate intention. Having made that provision. they 
l>8ti::died themselves that this section would cover only those cases where 
a prophet is attacked or a religion is attacked, maliciously aud deliberately 
with dishonest intention. lIy submission is that it is not only such class 
of cases that would be brought within the mischief of this section. Fl'om 
my 25 years' experience as an advocate or pleader. I could tell YOIl tbat 
SI) much ~  was done o-n the interpretation that was put by the 
great, great Judges or learned advocates like my Honourable friend Mr. 
S. Srinivasa Iyengar on the word " intention ". How many people had 
been hanged, ~  many innocent people had been hanged-(Laughter)-

.how many guilty persons had been acquitted ? 
Mr. ~  Sriniv .... Iyenga,r (Madras City: Non-Muhamnuullin Urban) : 

On n pomt of personal explanation, Sir. I never had to construe the 
'Ineaning of the word " intention " in any case. 

Mr.T. Prakaaam : I did not mean apy oftence to my leader. I 
thought he would take it in the spirit in which I meni;ioned it. 

Mr. S. ~  Iyengar: I never had to appear in that class of 
~  W;here It was nec8BBary to construe the meaning of the word 

" mtentIon ". 
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. ~  T. Pnlraaam : As haa. been pointed out by my Honourable 
frIend who spoke before me, thIs section might apply to 80 many other 
classes of oifences, not as between Hindus and Mussalmans alone but it 
may be as between Hindus and the Christian missionaries. ~ mc to 
tell the Honourable Members of this House that in $e hamlet of one 
village in one of my districts nearly as many as 300 peop!e who belonged 
to the pancltama class and who formed all the population of that hamlp-t 
had been converted in one moment by one Christian missionary. Conver-
sions to Christiani1\f are going On ona very large scale in the southern 
part of India. May I point out to my Honourable MussallDan friends who 
seem to be labouring .under a misapprehension, that they are verv ~  
mistaken in thinking itat those of us who are opposing this ~  are 
haviug any idea against their own beliefs or ideas T That is not. 110. This 
~  is a very mischievous measure. As this measure is worked out in 
fnture-I only hope I will live to see it-you will find that this section 
"'ill he applied in a most mischievous manner as regards the granting of 
sanctions for prosecution and with regard to prosecution itself. 

Mr. K . .Ahmed: You can amend the Act later on. 

Mr. T. lrakasam : My Honourable friend says 'vc can amend this 
Act later on. We are all sent here to legislate laws for our countrymen. 
Why not prevent instead of amending T I hope my. Honourable friend 
will be able to amend the law before it is too late. I submit that; this is a 
DJt'asnre which would apply not only as bt'tween Hindus and Mussalmans, 
as is veT!' much misunderstood now, but it would also apply to every 
other ~  Who are the persons after all that l\'ould accord sanc-
tion for prosecution? There was an amending Clause tabled here that 
the lIuthority to accord sanction for prosecution should not vest solcly in 
Government. That was voted down. Who are the persons that grant 
~  gt'nerally ? We know who would be approached in Local Gov-
t'rnmt'nts for sanction to prosecute. Who is tht' officer approached' What 
is the judgment of that officer' Again; ·Sir, who are the Judges that hear 
these cases T In India, one cannot say that a Hindu would be a Judge 
to ht'ar disputes relating ta Hindus alone. When communal difterenees 
aud dissensions arise, when prosecutions are ~  nnder the existing 
law, an Englishman might be the Judge, a Hindu might be the Judge, 
R !\Inssalman might be the Judge, a Christian might be the Judge or a 
person belonging to any other community might be the Judge. What is 
it tluit this Judge can possibly understand with regard to these disputes 
as ht'twE'en two different religions f The J ~  belOlngS only to one 
faith. one religion. It would be ~  difficult for the Judge to decide 
aright. If it is a bailable offence or if it is an offence which is compound-
able, it will be a matter as between the communities affected. Certainly 
there must be a prosecution. If there is no provision in the 1ft'! ~  
l!oDlpounding there will necesssarily be a conviction. But my subnnsslon 
is that. it ~  be left to the leadt'l'S of tbe· communities ultimately to 
decide whether it is a case in which the man should be convicted or whether 
the matter should be adjusted between the communities ~  J 
Hu<paest thiH course because it is a matter which l'{'latesto crItiCIsm agamst 
a ~  or against religious feelings of ~  particular individual or 
the founder of.a religion. 

Mr. ][. A1nMd: In the meantime we will murder each other. 
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Mr. '1'. Prakuam : As regards killing each othel', my Honourable 
friend has been ~ very safe ground. He has never killed ~  nOl 
has he got himself killed. He has never been in the fighting line where 
these riots take place. He has never given one blow, nor has he received 
~  According to my conception, the manner ill which t:hese ~ should 
have been approached by ourselves or by the Government 18 qUlte dttfl'l'ent. 
According· to life, at the very first instant of an outbreak of a riot, the 
GoYernment or the leaders should jump into the breach and should take 
the necessary steps to put a stop to the whole thing. They  must also 
attempt to settle disputes from time to time. If only the Government had 
done this, there would have been no trouble at all. You will pardon me, 
Sir, when I refer to the incident at Multan where you were also present. 
You were present at that time when the first riot occurred.  You went 
from door to door,You yoUl'Self heard the tales of 'WOe narrated by some 
of the ladies from within closed doors. What happened in Multan 1 l\ly 
HOnOlll'able friend Pandit Madan Mohan Malaviya and my friend Hakim 
AjmRl Khan went to Mult;an and tried their best to bring about a com-
proDlise in the first instance. All of us were present at the first trip. Bitt 
the second time when they were there with a view to bring about a settle-
ment between the Hindus and l\lussalmans, who was responsible for not 
allowing that to be done T It was ()IDe of the Government officers who was 
responsible for the break down. They were prevented from bringing about 
n compromise. That was the first attempt in which they failed. Since 
then so many riots have occurred. Sir, I would like to point out that 
these riots, these disturbances, could have been quelled completely if the 
Government had had a heart and if the Government had  had a soul and 
had jumped into the breach between the two communities and had done 
their best to give relief to those who suffered and endeavoured to settle 
the differences. What suffering there was, what losses there were! And 
what redress was given by the Government by way at least of temporary 
relief to those who had suffered , Nothing has been done up t,ill now, and 
that is why I submit the question of disturbances ought to be approached 
.9(o1h by the .Government and :by the leaders of the country in quite .a 
,W.ft;el;eD.t ~  J now see after living to this stage that the Government 
)laVE: at last realised their past error and that they are anxious to l>ring 
about a better state of things. Anything that they do will be wel(lome 
in the country and also by the leaders of the communities who have heEm 
so anxious to give full ~  to the Government with regard to these 
matters. Therefore, Sir, this measure is unnecessary. It really interferes 
with the freedom of speech, with the freedom of the Press, with the liberty 
of ~  and the liberty of property also. That has been pointed out 
by my Honourable friend Mr. K. C. Roy, but because it is a journalist'8 
opinion it ~ considered not to be of sufficient imporitance. And lilY 
~ ~ fnend ~  Crawford wants to have another piece of legis-
latiOn ~  agamst the Press. Well, I have been in charge of a prcliS 

~  durmg the last 6 yeaI:S and I know what trouble we are having even 
WIthout your Acts and your legislation, without these prosecutions. What 
trouble are we having even to-day T The press which I control i61 nnder 
the ~ ?f the ¥a4r8;S Government even now. It is no good your enacting 
a ~  ~  Will cover the whole ground and bring about the pro-
se(mtlOn of mnocent people. I do not charge the heads of Government 
f?! all these prosecutions. I may say at once it is not the Governor, the 
V Iccroy .or the Honourable the Home Member that wonld be dU-ectly 
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responsible for these prosecutions. We know who gives thOle OP.lnionB, 
how that get,..; the seal of the Government and the whole prosecution is 
started under the authority and in the dignified name of the ~  and 
ho\\' poor individuals have to go through it all, and it is very rarely that 
a pC-Non escapes at t,he hands of the Magistrate or the Judge under the 
present constitution and the system of government in this country. So, 
Sir, 1 oppose the passing of this measure. 

Sir Bari Singh Gour : I cannot permit this measure to pass out 
of our hands without informing this House as to the very great oon&titu-
tional change that· this law embodies. Frequent references have beeu 
made on both sides of the House, by the Honourable the Home Member 
in his openinl! speech as well as by HOnourable Members on this side 
of the House, to the English law of blasphemy and blasphemous . libel ; but 
may I remind the Honourable the Home Member and the Honourable 
Members .who have followed suit that the English law cannot be compar-
ed to the Indian law, becauSll under the English law the King is the 
Defender of the Faith and under the Established Church it is the duty of 
King and Parliament to protect the Protestant Church, and all the laws 
that have been made with that object in view' But is that the position 
of the Government of India t Are the Government of India the defender 
of the faith or of any faith in this country·f I submit, Sir, they are the 
defender of peace and not the defender of faith, and consequently the 
law that they are entitled to enact should have been directed against 
the breach of public peace. . 

Even in England with the growth of the Constitution and the multi-
plication of the dissenting sects the English law, which was originally in-
tended to protect the Protestant Church, has been widened so as to pro· . 
tect the people against cracking each other's heads. In the numerous 
Statutes which Honourable Members will find regulatMg the course of 
religious debates in England, all that the English law aims at at the Pre-
sent moment is the preservation of public peace. I have in my ~  
Sir, a reference to no less than eight English Statutes, and what is ~ 
summary of them all! The summary of them all is that these Statutes 
have all been enacted with the object of preventing disturbances b:t 
churches, disturbing dissenting congregations, obstructing or assaulting 
a clergyman or other minister in the discharge of his duties, protecting 
church windows, and quarrelling, chiding or brawling, smiting or laying 
violent hands on a consecrated place. That is the present English law. 
My submission, therefore, is that when the Honourable the Home ~ 
refers to the Enl!lish law in support of this Bill, I s'.lbmit he is referring 
first of all to a wrong system of law because that iaw is radically inap-
plicable to the Indian constitution; and in the second place, even if it 
were to furnish any analogy for the enactment of a law in this .country, 
that law is now limited and confined to the preservation of pubhc peace. 
If Sir the Honourable the Home Member had come here with a Bill 
to' ~  the public peace in matters religious and spiritual, I am per-
fectly certain that this side of the House would not ha,;,e offered. the op· 
position at everv stage to which this Rill has been subJected. Slr, I re-
gret that the Honourable the Home Member did not think it right to 
add a small clause to section 108 of the Criminal Procedure Code which 
dealFl with cognate offences. We have there the ~  of sedition, ~  
is, seditious libel. We have there an offence pUnIshable under sectIon 
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153A that is, offences of one class against another. If a clause had been 
added there for the purpose of bringing in religious disturbance of public 
peace, I have no doubt that that section would have amply met 
the requirements of the present case and nobody would have had any 
serious objection to the Government introduCing a clause in the Code 
of Criminal Procedure. But as it is we are asked to add one more offence 
to the substantive criminal law of this country, and I am .certain that 
those who feel that the imme.diate cause of this legislation will be satis-
fied will very soon discover that either this law is a. dead letter or that 
it will be applied in cases to which it was never intended by the Legisla-
ture that it should be applicable. Let me give an instance. No doubt 
the Select Committee have greatly improved the language of section 
295, but what remains Y I will ask any Honourable Member to give me 
in very clear and intelligent language the meaning of the following words. 
What is the meaning of the words" religious belief"? Now, Sir, so far 
as Hindus are concerned their social structure and religious system are· 
interwoven, and what is a social matter to an Englishman is a matter of 
religious belief to a IIindu. The result is that matters of social reform, 
matters in which a perso:q directs criticism against a purely social insti-
tution, are apt to come within the four corners of section 295A ; and then, 
as I pointed out on the last occasion, it is not merely a case of Hindus 
versus Muhammadans, but it is a case of Muhammadansl!ersus l'Iuham-
madans and Hindus versus Hindus. 

We have in our community no less than 200 odd sects, and the 
4 P .•• 

liuhammadans haye got half as many. And 
what will be the result? The result would be 

that small sub-.ts. attacking the other sub-sects. on a purely religious 
controversy, though it may not endanger the public peace, because en-
dangering the public peace is not a part of the offence, but it is merely 
the carrying on of a religious controversy with the malicious intention 
described in section 295A that is germane to the constitution of the 
o-ffence--now, suppose that the two sub-:>ech;, are carrying on a peace-
ful controversy, but each one is fired by religious rancour and we all 
know that there is such a thing as odiu.m theologicu.m. In religious 
matters people lose their heads and they talk in a language which they 
may not in their cooler moments employ. Now, suppose we have contro-
versies of that character. They do. not endanger the public peace. 
Would not the Local Government be justified-any Local Govern-
ment that reads the Act, would be justified in prosecuting one sect. 
against the other. And whom will it prosecute? Both classes are fight-
ing with each other, we will assume, for the possession of a banner, or 
for the right of precedence in a religious procession, each 
one claiming to receive that precedence from the founder of the faith or 
from one of the spiritual vicegerents of that faith upon the earth. What 
will be the position T The position would be that both these classes 
which are fighting with each other for a purely civil right of precedence 
and possession, will be prosecuted under this section. 

Mr. E. Ahmed : No, under section 144. 
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Sir Ban IiDgh Gour : I therefore submit that this section, enacted 
though it be for the purpose of preserving the public peace, will defeat 
the very purpose for which it has been enacted. Take the other side of 
the ease. We have been referred to dummy editors. Well, Sir, we know 
these dummy editors. One comes in and the other goes out, and we ha'\"e 
something like 10 or 14 editors in succession swearing to be the editor 
of a newspaper or the publisher of a newspaper. What will be the result Y 
Will you be able to deal with them T You will not be able to deal with 
them at all, and the instrument or dissemination of objectionable litera-
ture would still remain in the possession of the mischief-makers, where-
as if you resorted to the preventive. procedure laid down in the Code of 
Criminal Procedure you would have immediately laid hand, your heavy 
hand, upon the printing press that is disseminating the objectionable 
literature or upon the conductors of that newspaper, and at the same 
time your action would have been justified, because it was preventive 
and not punitive. I therefore submit that on every ground-the ground 
of first principles, the ground of public expediency and the ground of 
impracticability-this piece of legislation is ill-conceived. 

One 1mrd and I have done. I do hvpe that the Honourable the 
Home Member who has been all along o;;upporting the recommendations 
of the Select Committee will stick to his guns and stand by the decision 
of the Select Committee. We find in section 295 of the Indian Penal 
Code, which has been read to t.he House, the offence, which is a far more 
serious offence, is bailable, and this new offence now intended to be 
created by section 295A is made non-bailable. The Honourable the 
Home Member interjected a remark when one of us spoke at an earlier 
stage of the debate, that section 295 dealt with individuals. May I ask 
the Honourable the Home Member to pltJ" us the compliment of refresh-
ing his memory by looking at that section once more, and he will find 
that sect.ion 295 deals with not only the disturbance of religious worship, 
but with the committing of a· far graver overt act, such as the defilement 
of a place of worship, which iR of course a far more serious offence than 
merely the use of words or the malting of speeches which any Member 
of this House will admit is not so serious as a direct overt criminal act 
disturbing a religious place of worship or destroying some object. of reli-
gious veneration. While a person who commits this far more serious 
crime is entitled to bail, yet a person who merely reviles another man's re-
ligion is to be laid by his heels and imprisoned before his trial. Thllt, I 
submit, is a position which is int'{)Ilerable, and I would ask the Honourable 
the Home Member to reconsider the decision and see that the offence is 
once more restored to the catena of hallable cases. Sir, I have stated 
what I wanted to say. I caution Government that they will find in the 
near future that this Bill will not serve the purpose for which it. is being 
enacted, and very soon ~  will find that it will be necessary ~ ~  
to come back to this House with an amendment of the Code of Crunmal 
Procedure, or it may be, of the Pres!I Act, or it may be of any other 
Statute of the Indian Legislature for the ~ of giving them power 
to attack the mischief which we are all anxious that the (}()vernment 
should pOSRess the power to attack, but which we are ~ ~  t.o 
see should not trench upon the right of speeeh and free discuSSlon of 
the subject. It is upon that ground and not upon the narrow ground of 
communalism that I oppose this measure. 
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(8everal HOftOUra.ble Members: " Let the queation be no. put ".) 

!fr. 1[. O. :&01 (Bengal: Nomim,lted Non-Official) : I shall not 
detain the House longer than two minutes and I shall give an ea,r11 
opportunity to the House to put the last motion to the vote. Before 
you do so, I wish to correct an erroneous impression which was created 
in this House by certain observations made by my Honourable friend, 
Mr. Farookhi. Mr. Farookhi told the HbUse that the Urdu Press was 
unanimous in support of the Bill. That is not quite a correct statement. 
I will give you one or two examples from the Urdu PJ,'e88 to prove my 
sta,tement. The Urdu .Press in Northern India is divided into two 
eeetions, one c,ontrolled by the Mussalman leaders and another con-
trolled by the Hindus. I .... 

Mr. Abdul Latif Sahib J'a.rookhi (North Madras: Muhammadan) : 
I did not say Urdu Press; I said the Mussalman Press. 

. . 
Mr. K. O. :&oy: I will take the Mussaiman Pre&; first. The Siasat 

883's : 
•• The propoeed Bill will give endleas disputes not only among the various eom· 

munities in India but among the various seets of a single community". 

I shall give you another paper. The lnqilab says: 
•• The dmft& of the new law that we have seen a.re all absurd and will bring to 

the country calamities which were not brought by any other law excepting perhaps' the 
Press Act." 

I will not cite the Urdu Press run by the Hindus or the Sikh Press 
!1ID by the Sikhs. The Sikh P.ress in partiCUlar is very anxious that 
the right of initiation of a case should be vested in the communities and 
individuals along with Government. I congratulate the House on not 
accepting the amendment of my Honourable friend Mr. Bhargava. If 
that amendment had been accepted, it would have been impossible to 
run any press Or newspaper, particula,rly, the big Anglo-Indian papers. 
Now, Sir, this Bill has been piloted with the help of my Muhammadan 
friends., I am glad they have honestly voted with the Govenlment. 
(Mr. Yamin Khan: Also Hindu Members.) I am giving my views. 
You can give yours. But, Sir, there is a very large and influential 
section of Moslem opinion which does not share the view!! of the 
Muslim Members of this House. I have received numerous telegrams 
and letters. One which I value most is a telegram which I have received 
from the Honourable the Maharaja qf Mahmudabad. Every Muslim 
in this House knows the service he has rendered to the Muslim com-
munity and to the country at large. I oppose the Bill. 

The Honourable Mr. J. Crerar : Sir, an Honourable Member opposite 
reproved me on a ground which I think was not entirely j1Vlt. He 
reproved me for not making a longer speech and he reproved me for 
suggesting that this House was not at perfect liberty to vote as it pleased 
on this motion. That, Sir, is not what I said. What I said was that 
tJhe HoWJe has already affirmed the principle of the Bill on two occasions, 
and that consequently it was UnDeCeRSary for me to deal with ;that 
matter at very great length; and in truth the course of the debate 
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this afternoon on this motion has added little to what was already before 
the House. MOllt diverse criticisms have been made on this Bill. In some 
quarters it has been represented as an extremely drastic measure. Mr. K. C. 
Roy in his first speech quoted, I think, the opinion of some person with 
whom he had been discussing the matter-that the Bill went to the Select 
Committee as a small thing and emerged as nothing. Well, the Bill can 
ha.rdly be a very formidable measure and nullity at the same time. 
Government have been accused of doing things which they ought not 
to do and of not doing things which they ought to do. .My Honourable 
and learned friend on the opposite side, j\'lr. Prakasam, has argued that 
section '298 of the Indian Penal Code amply covered all possible caaes 
of that kind. Now, Sir, I venture to reply that I am in disagreement 
with that opinion: Section 298 would not as a matter of fact cover the 
cases which we wish to cover by this Bill. I will npt follow the Honour-
~  .gentlema.n's argument ,further. I will only ~ that another 
Honourable Member, the leader of his party, found. it unintelligible 
and I may be pardoned for finding it equally unintelligible. What I 
would like to remind the House is that the issue before it which has been 
somewhat clouded in the course of the, dfiliate is really very simple. 
,."he real issue is this-if ~  have a scurrilous and deliberate insult to 
religion or religious beliefs, can it be directly penalised under the exist-
ing law f It cannot be directly penalised under the existing law and the 
object of the Bill is, as pointed out, to make deliberate and malic¥>us 
and scurrilous insult to religion a substantive matter. I venture to say 
that the grave apprehensions that have been expressed as to the com-
prehensiveness of this Bill, as to the character of the actions, by speech 
or writing, which can cmlceivably come under this Bill, have been greatly 
exaggerated. Indeed I am myself somewhat inclined to believe that the 
language of the amended Bill is in some respects too narrow, though 
on that subject I am prepared to accept the verdict of the House. But, 
Sir, before I sit down there is one appeal which I wish to make to the 
House. It has been suggested that this Bill has been directed either 
f.Io pla,cate or to penalise particular interests. It has been suggested that 
particular interests are liable to be specially penalised by this ):Jill. I 
appeal to the House to look at this Bill, its intention and its consequences 
without anv sectarian consideration whatsoever. The Bill is universal in 
its application. It will not penalise nor will it carry any special ~ 
tage to anyone community as distinct from any other. The i'ntention 
of the Government in bringing forward the measure is to <1,0 something, 
however inadequate, to deal with, at any rate, one aspect of what every 
one agrees is a very grave and serious problem. It hili> been suggested 
that this Bill does not really go to the roots of thE' matter. No one 
ever contended that the Bill reallv goos to the roots of the matter. It 
is obvious that moral remedies must be more p,otent and penetrating 
in this matter than any legal remedies, but that is no reason why we 
,should refrain from adopting such legal remedies as are in our reach. 
In moving this motion, that is what I am asking the House to do. 

. Mr. President : The question is : 

•• That the Bill further to amend the Indian Pl'nal Code and the Code of Crimiual 
Pro(\l'durt, 1898, for a rertnin purpose, as reported by rhe Select Committee, amI BII 
aru('nded. be paged." 
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[Mr. President.] 

T'he .Asaembly divided 
AYEB--61. 

Abdul Haye, Mr. 
; Abdul Matin Chaudhllry, Maul?i. 

Abdul Qaiyum, Nawab Sir Sahibzada. 
Abdullah Haji Kasim, Khan Bahadnr 
Haji 
Ahmad, Khan Babadur Nasir-ud-diD_ 

Ahmed, Mr. K. 
Alexander, Mr. William. 

Anwar-ul-Azim, Mr. 
Ashrafuddin Ahmad, Khan Bhadur 
Nawabzada Sayid. 

Ayangar, Mr. V. K. Aravamudha. 
~  Bao Bahadur Narasimha 
Gopalaswami. 

BajP!li, Mr. G. B. 
Blackett, The Honourable Bir Basil. 
Bray, Bir Denya. 
Chalmers, MT. T. A. 
Coatman, Mr. J_ 

Cocke, Mr. H. G_ 
Cosgrave, Mr. W. A. 

Courtenay, Mr. R. H. 
Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
Crofton, Mr. R. M. 

Dakhan, Mr. W. M. P. Ghulam Kadir 
Khan. 

Dalal, Mr. A. R. 
Dalal, Bardar Sir Bomanji 
Donovan, Mr. 'J. T. 

Dunnett, Mr. J. 1I. 
Farookhi, Mr. Abdul Latif Saheb. 
Ghazanfar Ali Khan, Baja. 
Ghuznavi, Mr. A. H. 

Gidney, Lieut.-Colonel H. A. J. 
Haigh, Mr. P. B. 
Irving, Mr. MiIee. 
Iamail Khan, Mr. 

Iyengar, Mr. S. Srinivaaa. 
J owahir Singh, Bardar BahaduJ; Bardar. 

Kabul Singh Bahadur, Captain. 
Keane, Mr. M. 
Kirk,Mr. R. T. ]I. 
Lamb, Mr. W. B. 
Mitra, The Honourable Bir Bhupendra 
Nath. 

Moonje, Dr. B. B. 
Muhammad NawlIII Khan, Lieut. Sardal'; 
Mukherjee, Mr. B. C. 
Murtuza So.heb Bahadur, Maulvi BayyicL 
Parsons, Mr. A.  A. L., 

Rainy, The Honourable Sir George. 
Bajan Bakhsh Shah, Khan Bahadur 
~  SyllCl. 
Buthnaswnmy, Mr. M. 
Sams, Mr. H. A . 
.shalee, Maulvi Mohammad. 
Shah Nawaz, Mian Mohammad. 
Siddiqi, Mr. Abdul Qadir. 

Singh, Rai Bahadur S. N. 
Binha, Mr. R. P. 
Buhrawardy, Dr. A. 

Tonkinson, Mr. H. 
Wright, Mr. W. T. lI. 
Yaku.b, Maulvi Mub ... ", 

Yamin Khan, Mr. Muhammad. 
Young, Mr. G. M. 

NOES-26. 
Aney, Mr. M. B. 
Bhargava, Pandit Thakur Du_ 
Chunder, Mr. NirlJl&l Chunder. 
Daa, Mr. B. 
Dutt, Mr. Amar N&th. 
Dutta, Mr. Briah Chandra. 
Gour, Bir Hari Bingh. 
GuIab Singh, Bardar. 
Iswar Saran, Munshi. 
Iyengar, Mr. A. Rangaswami. 
Joshi, Mr. N. M. 

Karlar Singh, Bardar. 
Khin Maung, U. 

The motion was ail opted. 

Kunzru, Pandit Hirday Nath. 
Mukbtar Bingh, Mr. 
Naidu, Mr. B. P. 

Neogy,. Mr. K. C. 

PrakaBam, Mr. T. 

Rang Behari Lal, Lala. 
&0, Mr. G. Barvotham. 
Boy, Mr. K. C. 
Sarda, Bai Sahib Harbilas. 
Singh, Mr. Gaya Prasad. 
Singh, Mr. Narayan Prasacl. 
Singh, Mr. Ram Nara7&J1. 
Sinha, Mr. Siddheswar. 



APPOINTMENT OF MEMBERS TO THE COMMIT'l'EE TO CON. 
SIDER THE QUESTION OF RESIDENCE AND ACCOMMODA-
TION FOR MEMBERS OF THE INDIAN LEGISLATURE. 

Mr. Pruident : I have to announce that, in pursuance of the motion 
that was carried in the House on the 14th September, I have appointed 
the following six Members to serve on a Committee to consider the 
question of residence and accommodation for Members of the InJian 
Legislature, namely : 

The Honourable Sir Bhupendra Nath Mitra, 
Mr. Srinivasa Iyengar, 
Mr. M. R. Jayakar, 
Mr. H. Cocke, 
Maulvi Muhammad Yakub, and 
Mr. K. C. Roy. 

THE HINDU CHILD MARRIAGE BILL. 
Bai Sahib BarbUaa Sarda (Ajmer-Merwara : General) : Sir, I rise 

to move that the Select Committee to which the Bill to regulate marriages 
of children amongst Hindu!' waH referred do consist ..... 

lIIr. K. O. Neogy (Dacca Division : Non-Muhammadan Rural) : On 
a point of order, Sir. The Honourable Member who is about to make 
this motion,. moved for consideration of the Bill, and it was another 
Honourable Member who moved for reference of the Bill to a Select 
Committee. I submit that it is the duty and the privilege of that other 
Honourable Member to propose the names of that Select Committee. 

Rai Sa.bib Barbilaa Barcia : Either of the two, the Mover of the Bill 
01' of the amendment, can make the proposal. 

Mr. President: To which particular Standing Order does the 
Honourable Member (Mr. Keogy) refer Y 

Mr. K. C. Neogy : The motion that the Bill be referred to a Select 
Committee is not complete in itself ..... 

Mr. President: I wish to know from the Honourable Member the 
l-.articular Stanlling Oruer on which he relies T 

Mr. K. O. Neogy: I haye nof got the Standing Orders with me. 
Mr. Preaident : I know the practice of this House is that the Member 

who moves that the Rill be referred to a Select Committee also moves 
that the Committee do consist of such and such Members. But I do not 
lmow if Mr. Harbilas Sarda is debal'red by any Standing Order from 
making this motion. 

Mr. K. C. Neogy: As a matter of fact the motion he made was 
actually defeated by the House. The motion that was carried was for 
reference to a Select Committee, which was moved by another Member, 
and it really remains now for that Member to Jomplete his otherwise 
incomplete motion. 

Mr. Prelident : I think we better stick to the practice we have 
followed 80 far in such cases. Kumar Ganganand Sinha. 

( 4613 ) 
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][1DIl1f.i ~  mDha (Bh1i!,taipur, l"uri\e·a: and the Sdrlthal 
Parganas : Non-Muhammadan) : Sir. I beg to move : 
" T",tthe Seled Committee to whit'h the Bill to regulate marriapi ot t'hildrtID 
~ the Hind\ll ~ referred do ('.onsist ot the following J:::,\lI, namely: ~ 

Lajpat Rai, Mr. M. R. Jayl!-kar, Mr. M. A. Jinna.h, Maulvi Mu ad Yakub, Colonel 
H'. A. J. Gidney, Pl.lldit Madan Mohan Malaviya, LaIa Rang Behari Lall, Sir JrQII 
Singh Gour, Mr. K. C. Boy, Mr. W. A. Cosgrave, Rai Sahib Barbital Barela, the 
Honourable Mr. J. Crerar, Diwan Chaman LaII, Mr. Srinivaaa Iyengar, Mr. M. 
RutltnllBwamy, Dr. Moonje and the Mover; and t.hat the number of members whose 

~  ~  be neeeasary to eonstitute a meeting of the Committee Bhall be seven." 

The motion was adopted. 

THE ADEN CIVIL AND CRIMINAL JUSTICE (HIGH COURT 
JURISDICTION ~~  BILIJ. 

Sir DeDlI Bray (Foreign Secretary) : Sir. I beg. to move that the 
Bill further to amend the Aden Civil and Criminal Justice Act, 1864, 
in order to make further provision for the jurisdiction thereunder of 
the High Court of Judicature at Bombay, as passed by the Council of 
State, be taken int.o consideration. 

Sir, in this Bill we seek to put the finishing touches to the judicial 
reforms we have recently been introducing into Aden. We began some 
months back by appointing to Aden a Bombay civilian of standing and 
considerable judicial experience as District and Sessions Judge. A fur-
ther step forward was made by the passing in the Bombay Legislative 
Council of a Bill amending the Aden Civil and Criminal Justice Act, 
1864. The mam. purpose of the Act that was passed in the Bombay 
Council was the virtual transfer of the judicial administration at Aden 
from the Resident to the Judicial Assistant. Under that Act the Judi-
cial Assistant is empowered to exercise all the po,vers that are exercis-
able by the Resident. In this Bill, Sir, we seek to make provisi"n for 
appeals to the High Court of Bombay. I may simply emphasise two 
things. First, the pro\'isions in this Bill were framed by a Select Com-
mittee of the Bombay Legislative Council. They sought indeed to' 
introduce these provisions in their own Bill, but they were found to be 
tlltra • vires. The provisions before us have, moreover, the backing not 
only of the Bombay Government but also the general support of the 
High Court of Bombay. 

*Mr, B. Das (Orissa Division: Non-Muhammadan) : Sir, I do not 
want to make a speech but I want certain information in respect of one or 
two points either from my Honourable friend Sir Denys Bray, or the Fin-
ance Member. Sir, this Bill refe1'l'l to certain legislative measures, but what I 
understood during the last Budget Session waR that India has to' pa' 
£250,000 to the British Government and that India has no further com-
mitments with regard to Aden. I would like to know ,vhether we ~ 

still any executive or administrative responsibilities in conneetion with 
Aden, and whether we have any financial commitments either in the 
matter of administration or judicial administration or in any other 
directions, sqch as railways, and so forth, and whether India is com-
mitted to any further expenditure. 

air ,De.,. -.y : Sir, I fail to see myself how this question lWtises 
out of the Bill bei-o're the House. But I may say in a word that Aden' 

• Speet'h not corrected by the ~ ilember. 
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remains part of India; that is to say, the Aden settlement proper 
remains as 'much a part of India as it did before. India is responsible 
for everything on the civil side connected with the actual settlement 
of Aden-'-administratively, executively, judicially and in respect of 
everything ~ I can think of. What has been transferred from India 
iF! merely the ~  arrangements connected with the Aden hinterland, 
th£ Aden protectorate, and the various political commitments that arise 
from and through the protectorate. Similarly, India has been relieved 
of the external defence of Aden, and it is for this purpose, and in con-
sideratiOlIl of the fact that His Majesty's Government have taken on 
the defence of Aden, tliat India naturally has to make a contribution 
towards the defence of Aden. Perhaps I may add this; that the settle-
ment in respect of Aden that has been arrived at is the settlement which 

~ placed before the Inch cape Committee, and which that Committee 
enjoined on me as Fureign Secretary to promote. 

" This solution would in our: opinion have several advantages and we recommend 
that it be examined with a view !o its adoption ". 

The solution that hali actually been adopted is the solution which 
eurned this warm commendation from the Inchcape Committee. 

Mr. B. Das : Sir, may I ask. .... 
Mr. President: Order, order. This is not question time. 
The Iluestion I have is : 

" That the Bill further to amend the Aden Civil and CrimiJial Justiee Aet, 1864, 
in order to make further provision for the jurisdiction thereunder of the High Court 
cof Judicature at Bombay, as paned by the Council of State, be taken into eonsider-
IItion. " 

The motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Mr. President: Clause 4. 
Mr. I. BriDivaaa lyenp.r (Madras City: Non-Muhammadan Urban): 

I should like to know, Sir, whether the Bombay High Court will have 
power of revision in respect of those cases in which there is no right of 
criminal appeal. 

Sir DeDYS Bray : Sir, the present provisions still stand, that is to 
flllV, the proviRions of section 29 of the Aden Civil and Criminal Justice 
Act 1864. It will still be at the discretion of the Resident to reserve 
allY' point or points of law for the opinion of the said High Court. in 
criminal cases which are not covered by appeals. 

Mr. I. lriDivua Iyengar: What about the power of revil1ion of the 
High Court Y 

Mr. Preaident : Order, order. 
The question is : 

" That elause " do stand part of the Bill." 
The motion was adopted. 
Clause 4 was added to the Bill 
Clause ] was added to the Bill. 
The Tit]e and the Preamble were added to the Bill. 
Sir DeDya Bray: Sir, I move that the Bill, as passed by the Council 

of f:tate, be passed. 
The motion was adopt.ed. 



THE ~ ~  BONDED WAREHOUSES (AMENDMENT) BILL. 

The Honourable Sir Buil Blackett (Finance Member) : Sir,1 move 
for leave to introduce a Bill further to amend the 11lland Bonded Ware-
houses Act, 1896, for certain purposes. . 

The purposes for which this Bill is introduced are fully given in the 
Statement of Objects and Reasons, and I confine myself to making my 
motion. 

The motion was adoptecL 

The Honourable Sir Basil Blackett : Sir, I introduce the Bill. 

'l'HE INDIAN DIVORCE (SECOND AMENDMENT) BILIJ. 

The Honourable Mr. J. Orerar (Home ~  : Sir, I move that 
the Bill further to amend the Indiun Divorce Act for a certain purpose, 
8f! passed by the Conndl of State, ~ taken into consideration. 

In Dlaking this motion I hope I shall have the support of my Honour-
abl(· frien.d, Sir Hari Singh Gour, because as a matter of faet it is largely 
~ to his represenlations that this Bill has been submitted to tne House. 

The point is a short one. While the House was engaged in discussing 
an earlier Bill to amend the Indian Divorce Act, it was pointed out by Sir 
Hari Singh Gour that. the Indian Christian Marriage Act, which was 
passed about three years after the Indian Divorce Act it'lelf was pas!>-ed, 
permits of valid marriages being contracted between Christians and non-
Chri!';tians. On the other hand, the Indian Divorce Act ~ it stands 
perlllits no relief to he ~ except when the petitioner is a Christian. 
Sir Hari Singh Oour pointed out that that was in itself anomalous 
and that as a matte/' of fact a good many cases of hardship have occurred. 
He pointed out that it would be an equitable provision that relief should 
be granted under tlie Indian Divorce Act where either the ~  
or the respondent is a Christian. This will be the effect of the present Bill, 
which I ask the H011se to take into consideration. 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 1 was added to the Bill. 

The Title and Preamble were added to the Bill. 

The Honourable Mr. J. Orerar: Sir, I move that the Bill further 
to amend the Indian Divorce Act for a certain purpose, as paRsed by 
the Counf\il of State, be passed. 

The motion was adopted. 

( 4616 ) 



TltR ~  A:Nb" EiuGu'i'ioN (AMENDMENT) Bfti:;: 
'1'be ~  Sir BhupeDdra NaUlllitra {Member for IDd118triea 

~  J.l,abollr) : ~  I ~ ~ DJoye ~  the ~ further to amend the 
~~  ~~  ~  ~~~   ~ ~ ~ ~  fof certaih' p11tposes, as" paiSed 
by the CouncIl ot State, be taken into consideration. 

". "'J'his" is ~ ,very simple Bill of a purely formal character. Our reasons 
lc$t ~  it before the Legislature have been ftilly" explained iiI the 
Statement of Objects" and" Reasons, and it is hardly necessary fOr" me to 
.lidan"ything to whitt has' been stated therein. In short some doub'f ha's 
beE:n expressed recently whether" we" had any lega:l' authority to ~ 
c!ettain ~  ~  iIi" ~  have been col1ected ever since 1915 front 
elnployers in the tea industry for the purpose of the Assam Labour ~ 

aIld we want to l'egularise the position. That is the sole object of ~ 
Bill." . 

SU, I move. 

Mr. N. II . .Joshi (Nominated: Labour Interests) : Sir, I do not wish to 
make a long sptech, except to say that Government have neglected the amend-
ment of tliis old Aet for a very long tiine. When they decided to amend 
the Astif.t:J Labour and Emigration Act, I think they ought to have 
amended the whole Act aIld brought it up to date. That Act requires 
modification in various respects for the protection of the workers on the 
tea plantations of Assam. I hope, Sir, that Government will not be 
satiRfied with this Bill in which the workers of Assam are not very much 

~  but they will soon bring forward a Bill to amend the AsSam. 
Emittration A'!t, which is now a very old aDd obsolete Act. 

Mr. Presidem ; The Honourable Member has got the power to do so. 

The qUestion is': 
" That the Bill further to amend the Aeaam Labour and Emigration Act, 1901, ~ 

ellrtain purposes, 811 paaaed by the Council of State, be taken into consideration." 

The motion waR adopted. 

Cla1i8es 2 and 3 were added" to the Bill. 

Clause' 1 wiis "iut<ted to the Bin: 
The Title and Preamble were added tQ the Bin. 
~  HonourabI8 ~  ~~ l(atli"lIIiira : Sir, I move that the 

Bill, as I><llIsed by the Council of State, be passed. 
The motion was adopted. 

RESOLUTION BE RATIFICATION OF THE DRAFT CONVENTIONs 
~  (1) SEA..."\IEN'S ARTICLES OF AGREEMENT, 

AND (2) REPATRIATION OF SEAMEN. 

'J'IW; BOJlO1U'i;."ble ... George :&amy (MeIilber for Commerce and Rail-
w;ijS) : Sir, J beg to move the following Resolution: 
_ "Till, Asaembly reeommendll to ~ Governor ~  in Council that the question 
of the ratHleation of the Draft Conventions coneernmg--

(1) Sea.nlen's Articles of Agreement, and 

(2) The Repatriation of Beamen, " 
adopted" by the General Coaterenee of the ~  LabOur Organisation ~  ~ 
Leipe ot Nation. at it. NiBth BeaiiOD held at Geneva from the 7th to the 24th JiM 

( 4617 ) 
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(Sir George ~  

1926 should·be eonsidered at a later date, when the amendmeute Deceu&ry to bri..,"tJw exiilUn, law into eonformity with these Draft Conventipns have beeD further eumiull 
in eonsultatioD with parties interested." 

" I should like to explain briefly, Sir, why it has .been found necessary' 
to bring these Resolutions before th(' House. Under Article 405 of the 
'l'reaty of Varseilles. which deals with the International Labour Organi-
sation the Member Governments have bound themselves within a period 
of 18 ~  to bring any Draft Convention adopted by the International 
Labour Conference before the competent authority whieh has power to 
take action, at latest, within 18 months of the date w:hen the Draft Con-
vention was adopted. In this case the period of 18 months will expire 
on the 24th of December next, and as legislation will be necessary before 
th(' Gonrmnent of India can ratify these Conventions it was necessary, 
in order to comply with the provilSions of the Treaty, that the Draft 
Conventions should be brought before the Indian Legislature as the ~ 
petent authority at this Session, because before the next Session begins 
the period of 18 months will have expired. I should like to explain 
also the reason why we are not in a position at present to place legisla-
tion before this House. Some Honourable Members are perhaps aware 
that our merchant shipping law is closely interlocked with the merchant 
shipping law of the United lGngdom, and it is sometimes a matter of 
great difficulty to ascertain whether a particular matter is regulated by 
Indian law or by the Britisq Statute. It has been found, as regards 
these two Conventions, that legislation by the Imperial Parliament will 
·be necessary before the Government of India can implement the provi-
sions of the Convention, and it would not be correct for the Govermnent of 
India to ratify until such legislation has been passed. The points on 
which legislation in the Imperial Parliament are necessary are not of 
anything like first class importance. Take first the Convention about 
the repatriation of seamen. So far as Indian seamen, engaged in India 
are concerned, the provisions of the Indian law already give greater 
protection than is required to be given by the Convention, and so far 88 that 
is concerned, there is no difficulty in ratifying. But in one small point. 
namely, the repatriation of foreign seamen employed on a ship registered 
in India, but engaged in their own country, we have been advised that 
that is beyond the power of the Indian Legislature to deal with. There-
fore for the moment we are not in a position to ratify the Convention. 
We bope that the British Government will decide to ratify and will pass 
.the necessary amendment to its own Statute and thereafter it may be 
necessary to have ROmE' ~  IE'gislation in India, hut in that case 
there wi!l be no real ~  nhout tatifiP-lltioll. ~ regards the other 
ConventIon, namely thE' sMmen's articles of agreement there are three 
_clauses in the Convention which w.i.U.lICquir./J ~  India; but I 
do not think that ~  them will give rise to"mtich difficulty. There is 
however, another artICle, in the Corivention-article 5-about which 
th.ere may be ~ ~ difficulty anrl. ~  it will he necessary to discuss 
WIth the partIes mterested. It IS thll!. Under the Draft Convention 
the ~  's discharge certificate shall not contain any statement as t& 
the quaht:y of the seaf!len's work or as to his ~  ; n'nder the BritiRh 
~  the ~  ~ ~ may ~  a ~ ~  exprellSly 

asked for ~ the seaman whIle" the IndIan law, such 8 8tatement ill neither 
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required nor ~  We do not know at present .. what the British 
Government may decide to do about thit; Article ; and it is very· desir-
able before, we undertake any amendment of the law in this matter that 
~ should ~  exactly ~  their ~~  ~  if we legislated 
wlthout domg so, a very ddlicult legal posItion might subsequently arise 
owing to a doubt '86 to which law in a given case ought to prevail. 
1 think these ~ the main points that arose in connection ,vith these 

~ ~  I should li!te to ~  it plain that the difficulty about 
ratIficatIon at pl'etlent arlseK entirely over these legal points and not 
over any large question of substance because our law in the main is 
qu,ite as advanced in these two matters as the Convention, and on certain 
points it is even more advanced. 

Sir, 1 move. 

BIr .•.•. Joshi (Nominated: Labour Interests) : Sir, I move: 
•• That ill that Beeolution the words • the question of the ratification ' be omitted 

ud that for the worda beginning from • lIhould be eonaidered at a later date ' to the 
eacl of the Besolution, ·the words • be rati1led ' be substituted." 

Sir, the object of my amendment is to request this House to recom-
mend to the Government of India to ratify these Conventions at this 
meeting. The object of the original Resolution is to ask the House to 
postpone the consideration of this question. Sir, I want to show to the Mem-
ben of this House that there are good reasons why we should not agree to 
the request made by the Honourable Member in charge of this Department. 
The attitude of the Government of India towards the question of improv-
ing the conditions of life and serviee of sdamen is that of ~  and 
I am going to prove in a very brief speech that the Department does not 
deserve the tl'1llJt which it asks this House to put in it. Sir, the life of 
seamen generally is very hard. Their life is full of risk and they have 
to work for a long time away from their homes and their families. It 
is, therefore, necessary that any Government which claims to be a Govern-
ment caring for the working classes of that country should devote more 
than ordinary care to the welfare of seamen, and all over the world the 
Governments have done so. ~  our experience in this country 
is thllt the Goyernment of India have not bestowed sufficient attention to 
this subject. For many years the Indian Merchant Shipping Act, which 
has some provisions for the welfare of Indian seamen, has not undergone any 
change. But since the International Labour Conference began to c.onsider 
the question of labour and since the first Conference regarding the ques-
tion of sell men was held at Genoa, the question of the conditions of ser-
vice of seamen has beglm to come before the Government of India and 
before the Legislature. But, Sir, the attitude of the Governmeut of India 
towarrls the question of improving the condi.tions of ~  has been that 
of indifference. I remember very well when 'the ·Col'Yentions and Recom-
mendationS of the Genoa Conference were plaeed before this House, the 
Government of India threw away almost all the Conventions and Recom-
rncndatioDS. They, however, decided to enquire into some questions and 
they also promised; to ~  some action on some others. But, ~  the 
rxperience of the past SIX ~  shows that the ~  of IndIa have· 
takim no action. I shall give you only a feW' Instances. The Govern-
ment of India appointed a Committee to go into ~  question of recruit-
ment. Wht'll this HOllse agl'et,rl to the reeOlluuendahon of the Government .. 
of Itldill that tb" ('onwntion ·regarding recruitment of !<:eamen should not 
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1M. ~ they prelllisecl. to appDilUl a; Committee. They appoiateli,. 
Committee a.lad the Committee foud tAat there' WaB muoJti ~ ia tIftt 
work of recruiting. the seamen. The Committee alat made ~ 

menc1ations, bu' the Govel'lUDellt of bldia i hue not yet: oanied. oW: &tty 
of those recommendations. 

Sir, I ilhaU give you another iutaace. The Govel!tUllent of India 
promi.c;ed to make 8Jl illquiry· as· to' W'Jaether' the am8lld:Menb of; t_ law 
WBS necessary in order to provide compeJl8&tion to. ~ ~  

of serviee was tennillated on accoullt of shipwreek· Siz'" I 'have-notheaN' 
anything about that inquiry and no resuIJl.l18Sy.ea..fcKlowecfj, 

Sir, there is another case. The Government 'of ~  lMrve ratified 
ct'trtain. Conventions. They ha\'e ratified. the Connntion regudillg the age 
of admission of children to employment on the sea. They have taken no 
action to give legislative effect to the Convention. Then, Sir, the Co .. 
vention that they ratified as regards Jthe age of admission for the work 
of trimmers and stokers has not yet been given effect to. 

Mr. Presideut.: And ~  the Honourable Me.ber wants Govern-
ment to ratify this partioular COIlvention , 

Ilt. If; M, .Joshi : I ,,-ant to recommend to this House that Govern" 
ment's Beselutiolt should not be accepted because the Government do not 

~ ... , .. 
a. President: The Honourable llcml'wr's ~ iR that thia ConVeR-

tion should be ratified and curiously ~ he argues ~  (}o!venunent. 
have not given effect to certain other ConveJ\tions aftet ratifying flhem. 

•. B ... .IbUi: Titat is tmfortunatcl')' true. But it is to some 
advantage: of the seamen of this oountry that they should ratify this Con-
vention iJllDl8diately., so that we eab· at least ge on agitating and tefPng 
th-is Hoase that. t1le Govemment of, India do not keep' their ~ ~ Now, 
SiI'; tile CODVllmtioDs tlaat: they l'&tifted: 88 ~  the age of admission fQr 
the WON of trimmen;, aDd stokers and f-()r compul.sory ~  ~ 

tiOluf chilcken' hav.e not yet been carricd out. Then they bad also ratified 
a. Convention. . . . . . . 

... President : 1 fail to understand why the- ~  MeIQ.Qer, 
should go orr enumerating his grievances regarding oth8l' ConventioJlS, iD 
speaking to this ltesolution which refers to one particular COllventioa. 
The eondttt<t of Government in the matter of other ConventioDtS has got 
at,fIOiutely nothing to do with the question which the ~  Mell\l,.. 
has-Taised by his amendment. 

Kr ..... .JotIai. : Sir, with your indulgence 1 wish to lwing to the 
llDtice of the Bouse that the G&vel'DDleDlt have been inctil!erent in tllig, 
matter. It is therefore betSer that lIhis Houe shollld DOt accept dle ;R!e1lO-
luticm of t11e GO¥el'lUllent of Iadia and should aecept my amendiment. 

Now, Sir, the conduct of the Govel'lilb.ent of In4ia as l'Cg8:tds t!iii. 
qUlltion dGefI not efttitle them to ask this U'ouse to wait till ~  briQe. 
forwri legislation on this subject. The Conventions ~  we al!e ~ 
sideriDg to-day are important from the point of view of India. ~ 

Sir, the ftm Convention is regarding the agfe8ments Qf seamen. Now; 
if thill ~  iii ratified immediately, Government are bound to give 
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effect to tlte tenwt. of that Convention. If . they 11•tify '. �.b,e Cenv1mtion, 
the seamen stand �o ga� in some respects. � the first :p�e, the· seamen 
0,f onr country will gam as rega,;ds the contmuou.s certifi.c�tes given to 
them at the time of discharge. At present it is' possible for ·1ne employers 
to include in the discharge certificate some terms regarding ·the quality 
of the work whieh the seamen do. It is a dangerous practice becaw,e, if 
you put in some words in the certificate regarding the quality of the work 
of the seamen, they are likely to lose. This Convention laid down that 

5 P ]I( 
in the continuous discharge certificate no mention · · should be made of the quality of the work of t)le-

seamen. The seamen also have got the right to claim a separate certificate 
regarding the quality of their work. Then the Convention also gives the 
right to the seamen to get their pay when they get discharged before the 
termination of their contract if they provide a substitute. There are 
several other smaller items in which seamen stand to gain by the rati­
fi.catio11 of this Convention. I therefore think that this Resolution should 
not be accepted. 

There is one other point on which I wish to say a word especially 
when we are discussing the Ccmventiou passed at the Ninth Session of the 
Intettlltional Labour Conference. At this Confereni,e the question of 
recruitment of seamen came up for discussion through a speech made by 
my friend Mr. Davood who represented the Indian seamen at that Confer­
ence. ln reply to that speech a rrpresentative of the Government of India 
ma<l,i a statement which in my judgment was quite inaccurate. 

The Honourable Sir George Rainy : 'l'his docs not seem to have arq 
relevancy to the Draft Convention that we are discussing now. 

llr. N. M:. Joshi : We are discussing the Convention passed at the 
Ninth Session of the International Labour Conference. 

Jlr, Presideut : Not all the Conventions. We are only discussing 
the Convention whic.h is under consideration and which is the snbjeet 
matter of this Rf>solution. The question is whether this Assembly should 
ratify thiR Convention to-rlay or at a later date. We have nothing to do 
with any other Conventions. The conduct of the Government may be 
blameworthy in the matter of those other Conventions, but the reference 
to it is hardly relevant in dealing :with this Resolution. 

llr. If. M. loshi : What I am contending is that this .Assembly has 
now got an opportunity to discuss certain Resolutions and Cnnventions 
pa9sed at the NintJi Session of the International Labour Conference. It 
should be the ordinary parliamentary praetiee that, if certain s1late,nents 
have been made at that conference which are not aCdllrate, we shoulp. have 
an opportunity of correcting them in this IIouse on this occasion. 

l(r. Pruidat : I cannot allow the Honourable Member to utilise 
this occasion for that purpose. ..., · · · 

llr. N. M. Joshi : With your �riaulgence, I want to poi11.t ol!t that
this is the only opportunity when we can discuss that pein-t. 

llr .. President : Order, order. The Honourable Member .. is not
�µt]ed to d� tut point en this �tio»., ,. 

,llr. N. M. loabi : If that is yc»ilr d.ee1s�on, Sir, I cannot point o� ,at
the .present· time the mistake �r the ��. of the stat�ents �
hf tme Npl'IIBCnt.atiwe of t.he GoViWNJiteN, o� Inili.A,.. 
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•. President : If it refers to this particular Convention the Honour-
nb\e "Member will be in order. 

1Ir .•. ]I[. Joshi: It. refers to this particular Convention only 
indirectly and not directly. 

Mr. President; It is no use persisting. The Honourable Member 
knows it. 

Mr. N. )1[. Joshi: There is onlr one other point to which I wish to 
refer and it is this. That statement refers to what had happened in this 
House. I am sure the H01\se would be surprised to know that a false 
statement IUld been made at the Conference as regards what had happened 
in this House. If you will give me one minute, Sir, I shall explain what it. 
was. 

Mr. President; I am <i.fraid that the ~  Member is not at 
all in order in referring to thatl subject in dealing with this Resolution. 

Mr. N. M. Joshi: I do admit that. But, with your indulgence I 
wish to state that this House was absolutely misrepresented at that c:on-
ference. (Severtll Honourable Memhers : " ~  order ".) The state-
ment was made at that Gonference that this House unanimously threw 
out the ratification of that particular Com'entioll. As a matter of fact 
my Honourable friend Mr. Kabeer-ud-Din Ahmed had opposed that Con-
vention (I.aughter). When one Member had opposed that Convention, 
certainly it was wrong to say that this House unanimously threw out 
the ratification of that Conyention. You know, Sir, the ordinary practice 
in our proceedings when a Resolution is adopted ..... . 

Mr. President: The Honourable Member· must now resume ~ 
seat. 

Mr. JIl. S. Aney (Berar Representative) ; Sir, I only wish to point 
out one inaccuracy in the amendment, as the amended resolution would 
he meanL"'lgless, if it be adopted as it stands. If the amendment is adopt-
ed the Resolution would read thus ............... . 

Mr. President; The Honourable Member may vote against the 
alIlendment. 

Mr. M. S. ABey ; If this amendment is adopted the Resolution would 
read miserably. If the words sought to be omitted by the amendment 
al'e omitted in the Resolution, the resolution would read ; 

"Tbis ABBembly recommends to the Governor General in Council that of the 
Draft (',onventioD8, etc., ete., should be ratified." 

This is certainly meaningless. The word " of " after " ratification " 
~ to be omitted. 

Mr. President : The Honourable Member may vote against it. 
Mr. N. M. Joshi: No doubt the word" of " also should be omitted. 
Mr. M. S. Aney : The word" of" must go. 
lIIr.N'. M. Joshi: Yes, Sir. 

. ltIaulvi Abdul Matin Ohaudbury (Assam; Muhammadan) : Sir, I 
!'lse to snpport the amendment of my Honourable friend Mr. Joshi and 
in this connection I want to protest against the obstructive tactics that 
arp usually adopted by the Government (hear, hear) whenever ~ 
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Convention of .the I!lternational Labour Conference comes up before this 
~  for ratIfi.catlOn. ~  past experience does not very much en-

conra,;!e UR. to g.lve an entirely ~ hand to the 'Government in putting 
off the J'atJficatJon of the ConventIon for an indefinite period. I wish 
to illustrate my point by only ODe example. In the year 1920 the Inter-
national Labour Conference held at Geneva adopted a draft Convention 
for establishing facilities for findiDf employment for seamen. In the 
autumn Session of the Legislative Assembly, in 1921, the Honourable Sir 
9harle!; Inne!; came before the House with A ~  that that draft 
Convention should not be ratified, but that an enquiry should be made 
about the existing evil. The Government appointed a committee of en-
quiry. That Committee made its report in 1922. The Committee found 
grnw "buses existed and they condemned the present system fIf recruit-
ment by means of licensed brokers. They recommended that an employ. 
ment hureau should be established at the ports of Calcutta and Bomb!1Y 
just OD the lines suggested in the Draft Convention. The report of the 
Committee was so damaging that the Government in publishing that 
report SUPllressed the last thrce paragraphs of the report which dealt 
with the existing abuses. 
Mr. N. M. Joshi : Sometime!;, they suppress the whole of it. 
)faulVi Abdul Matin Chaudhury : That was in 1922. Five years 

have passed. The Government know that grave abuses exist. '.rnJ.e. 
Government know that these poor seamen are being exploited. These 
brave !leamen who saved England. from stan-ation during the War-
(hear, hear)-have been left to their fate. This Com'ention has been 
ratified by Germany, by Holland. by ~  by Spain, by Norway, by 
Sweden, by Japan and by Finland. 
Mr. It. Ahmed (Rajshahi Diyision : Muhammadan Rural) : Theyare 

all civilised countries. 
Mauln Abdul Matin Ohaudhury : But for the last seven years, the 

. Goyernment of India have been incubating upon it. They have not ratio 
Bed it. With this exampl!' of the non-ratification of the Geneva Con-
vention of 1920 before us. the lIouse will be Yerv reluctant to agree to 
this Resolution of the Honourable the ~ Member. Before we 
agree to this Resolution, I think the House may very pertinently ask 
the Honourable the Commerce Member what has been the fate of the 
Geneva Convention of 1920, what· ~ he en done with the report of the 
seamen'H Recntitment Committee, which the Honourable Sir Charles 
Innes had promised to place before us, for ~  ~  we agree 
to this Resolution, we mnst have an answer to thls questIon from the 
Government. 

'l'Ile BODOurable 8ir George B.ainy : Sir, my lIonourable friend llr. 
JO!lhi gave two main reasons in support of his amendment- the first of 
them was that there was a COlll'ention, or possib!y m?re than one ~
'Yention which the Government of India had never ratIfied. I am afraid 
I do not see how that is relevant to the Resolution ! have placed bef?re 
the House. The Government of India may ~  have to decldQ. 
that they cannot ratify a particular Draft Convention. But !tere the 
position is that we are anxious to ratify though there ~ certain legal 
and technical difficulties. As I endeavoured to explam to ~  House, 
these difHculties are not large questions of substance but mainly ~  
aDd tee-bnieal points. 
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Mr. It. Ahmed : Why did you 110t ~  that at Oenen and why do 
you say it here t 

The ~  Sir George RaiDy : J may inform tht· Honourable 
Membt'r that I Wtve nenr been in Onnt'vlI. Now it RlIIl" occur to some 
Honourable Member to uk .. Why Dot 'ratify at once ,wd legislate later 
on 7" : but. Mr. President, if I were to propose that course to the House, 
I should immediately fall into the eondemnation of thE'! other precf'dents 
quoted by my Honourablt' friend Mr. Joshi when be said that the Gov-
ernment of India had, in the ease of certain Conventions, ratified a long 
time ago but taken no aetion to give effect to them. If that be so, then 
it is a condemnation which I am anxious to avoid and it is precisely for 
that reason that the Government of India have put forward Resolution in 
this form, and not in the form of recommending ratification. We cannot 
put a Resolution before this House recommending ratification until we 
are sure that we shall be in a position, if we ratify it, to give effect to 
theConyention. I may mention that at the Tenth Session of the Geneva 
Conference this question of procedure was discussed. In a report which 
rt'8ched me within the last week there is a passage I should like to read : 
" The Experts also mentioned a differenee of practice among Governments with 

regard tc ratification. Some Governments secure the paMBge of any _ry legisla-
tion before ratifying, others notify ratification before 8Ueh legiBlation ill ·actually on 
the Statute-book ; the Experts pointed to the disadvantage of the latter system, though 
they ~  that such rati1ications are of great value as signifying acceptance Of 
the principle of a Convention and recognition of the obligation to legislate in CODformity 
therewith as SOOJ!. as possible; they suggested, however, that when 8uch rati1icatiou 
are deposited it should be stated that they will take effect ouly on the expiry of • 
specified period. The juridical questions thus raised led to an interesting diacussiOD in 
Committee, where Mr. Pfister (8wi. Government) and Mr. ~ (Employed, 
Denmark) expressed the view that legislation, when Deeeuary, Bhould in all ~ 

'precede rati1ication, and this point wu also urged in a speech in full conference by Hr. 
Thorsen (Norwegian Government). We think thi8 matter worthy of the attention of 
the Government of India, as it has been the practice in India in most cases to cOln-
Dlunieate rati1ication before legislation bas 'been j1uIed. " . 

Weare trying in this case to follow the procedure approved by ow 
own delegates and to make sure that we have full legislative power t.P 
carry out the Convention before we invite the Le,gislature to ratify "it. 
.That in substance, Mr. President, is my reply to the arguments used by 
my Honourable friend ~  Joshi. ' 

I should like, however, to refer briefly to two more points. Mr. 
Joshi said that the two Conventions were very important and that thei.r 
ratification would do a great deal to improve the lot of Indian seamelt. 
Now I do not underrate the importance of these . Conventions, bntl 
think my Honourable friend overlooked the fact that they only apply to 
tdteign-going ships registered in British India, d8. that the SI.umber of 
such ships at present is extremely small. These Con'Ventions, when we 
ratify them, as I hope we shall, will d'O something but, in the uture Of 
the' case, they cannot do a great deal to improve the lot of the Indillil 
seaman. ' 

The other pomtto which I wish to allude is this. I am ~  ~ 
Bouse wili,not· upeet me at thH hour and without pre\ious n,o.tiee • 
say exactly what· the Govel'lllll8llt of India did or did not do, or IVV 
·1At,et ~ it or did not .do it, as regards the ,long liat of ,o.'VptiODil tp 
which my Honourable friend referred. I will look into iP_."-M8:_ 



~  ~~ ~~  ~~ ~ ~ ~  ~  

~  the pGSitlon;i8, biit ~ ~ ~ ~~ ~ ~~~ i.ould 
reply in detail to-day. ..' '.. . .... ' .- . 

;Mr. President: The original Resolution w,.s.: 
• .' That this ~~  recommends to the Governor General in- ColmoU that the 

question of the ratiflcat10n of the Draft ('onvention. eoneerning 
( 1) Seamen '. Artieles of Agreement, and 
(2) the Repatriation of 8ea.men, 

adopted by the General Conference of tile International Labour OrglUWiation of tho 
League of Nations at its Ninth 8eiasion beld at GeneYa from the 7th to the Mth 11lD8 
1926, should be considered at a later date, when the amendments neeeasary to bring 
the exillting lllw into conformity with these Draft Conventions have been furthR 
uamined in erinsnltation with parties interested "; 

Sin(le which the following amendment has been moved: 
" That the words ' the question of the ratification of ' be omitted." 
2. •• That for the worda beginning from • should be eonsidered at a later date ' 

to the end of the Beaolution, the words • be ratified ' be substituted." 

The question I have to put is that amendment be made. 
The motion ~ negatived. 
Mr. It. Ahmed. : At this jun'!ture I should like to bring to the notioe 

of the Chair that it is now very late and important busineSs is ~  
ou ....... . 

Mr. Pruident : Will the Honourable Member resume his seat and 
~ the Chair to put the original Resolution to the vote of the House) 

The question I have to put is : 
• • . That t.he following Resolution be adl!pted :-
• This A88embly recommends to the Govemor General in Couueil that the qu.u. 

of the ratification of the Draft Conventions eoneenliq 
(1) ~  a.rtielea of Agreement, !Uld, 
(II) the. ;8epf.iria.tion of Seamen, 

adopted by the General Conference of the Intematioul Labour Orgam.ation of tile 
Liaague of Nations at its Ninth Session held at GeReva from the 7th to the Mth 11011 
1ne, should be eonsidered at a later date, when the amendments neeeasary to bmw 
~ exiating law into conformity with these Draft Conventions have been ~ 

IWWliuoo in ~ ~ with parties interested '." 

.The motion was adopted. 

Mr. ~  ~~ : Sir, before taking up any other matter for discWJ-
siop. to-day in this Assembly, I should like to poiut out that, important 
.mlbjeets ~ stilI doWn in the agenda for to-day and many MembElrs ~ 
alf.E'a.dy ~  the I1ouse, Sir, because it is not the clLStom o! this ~  !-P 

-l'8IDAiri here ~  4-30-at least that has been our ~  lD th,i8 
~  ; .tapd I saY, Sir, that on account of that and on account of .. ~ 

ilDPW,tance of the's.e subjects, if these questions are taken ~  to-d,ayu.;s'! 
~  wit,h?ut . ~  opportunity to the ~  of ~ 

<people of thIS country ........... . 

Mr. President: Order, order. The Chair has already take,- .n these 
mattel'fl into consideration. 



iiiIIoLUTION- ·BB, BBOOJDONDATIONS CONOERNING (1). TBB 
REPATIUATION OF MASTERS AND APPRENTICES, AND (2) 
THE GENERAL PRINCIPLES FOR THE INSPECTION OF THE 
CONDITIONS OF WORK OF ~  

'l'he BODo1l1'able Sir George Bainy. (Member for Commerce and Rail. 
-..ays) : Sir, I move the following Resolution : 

"That this AlIIIeIIlbly recommends to the Governor General in CoUJlcil that DO 
action be taken on the Recommendations concerning: 

(1) the <Repatriation of ~ and Apprentices, and 
(2) the General Principles for the Inspeetion of the Conditions of Work of 

Beams, 
adop\;(·d by the General Conferene.e of the International Labour Organil&tion of 
the League of Nations at its Ninth Beaaion held at Geneva from the 7th to tho 24th 
JUJlt! 1926 UJltiI the amendments neeeasary to bring the eDIting law into conformity 
with these Recommendations have been further examined in con8ultation with partiee 
interested. ' , 

I will try to deal with this matter very briefly. Sir. The reasons for 
bringing forward the Resolution are very similar to those which exist 
in the case of a Draft Convention but there is this difference. that here 
WP. are dealing with recommendations of the Labour Organisation and not 
al:.'tual Draft Conventions. In the case of a Draft Convention, if a Member 
Government proposes to adopt it, it must formally ratify it exactly as it. 
stands without amendment. In the case of a Recommendation there is 
no question of ratification, and the Member Government can accept as 
much or as little as it pleases of the proposals included in the Recom-
mendation. We are. however. bound exactly in the same way as in the 
case of a Draft Convention to bring Rl"comm('ndations beforl" the com-
petent authority-that is. in this case the Legislature-within the speci-
fied period. 

Now, as regards the first Recommendation, namely, the repatriation 
of masters and apprentices, the view of the Government of India is that 
in I1n probability no amendment in the law as regards masters will be 
found necessary. But as regards apprentices, it will be desirable to legis-
late in order to bring the law bearing on the repatriation of apprentices 
into line with the law bearing on the repatriation of seamen. That will 
mean legislation both in the Imperial Parliament and also in India. The 
other Recommendation is as regards the general principles for the inspec-
tion of the work of seamen. Here the necessity for legislation arises out 
of an Article in the Recommendation which expresses the desirability that, 
as far as possible, all the authorities charged with the inspection of the 
work of seamen should be brought under a single control. That is entirely 
in Jine with the policy of the Government of India, as I think I have 
explained more than once in this House. Our policy is to bring the ad· 
ministration of the merchant shipping law, which includes inspection 
of the work of seamen, under the direct control of the Central GOyernlllent 
instead of leaving it largely to the Local Government as· we do at present. 
In order that that may be done, it. will be necessary to amend the Merchant 
Shipping Act, and I hope it will be possible to introduce a Bill dealing 
with that point in the cold weather Session. . It has not been possible to 
introduce the Bill this SeSRion, and therefore it became necessarv to bring 
this Resolution before the House. " 

Sir, I move. 



... .A'lSUTION 01' 1U8T:DI AJfJ) ArftBirnOBI AND CODiTIONS 01' ... 
WORK 01' SEAJIEN. 

111'. If ... Jolhi (Nominated: Labour Interests) : I move an amend-
ment to this Resolution : 

" That for the words ' no action ' the words ' neeellll&ry aetion ' be IUbetituted. 
'rhat all the words beginning from ' until the amendments necessary , to the end 

of the Resolution, be omitted." 

The Honourable Member in charge of the Department said that these 
Conventions and Recommendations are only applicable to -seamen working 
on fOJ'eign-going ships registered ill India, and there are very few such 
ships at present in India and so they are not of great, importance to Indian 
seamen. Sir, in this world very little is done for the working classes and 
especially for the seamen. So I am prepared to admit that whatever is 
donc by these Conventions and ~ js indeed very little. But 
the working classes receive so little that even when a little is done, they 
think that much is done for them. It is for that reason that I say these 
Conventions and Recommendations are useful to the seamen. 

My amendment asks this House to recommend to the Government that 
necessary action on the Recommendations should be taken. One of these 
Recommendations is intended to ask the Government to establish a proper 
and rt'gular system of inspection of the conditions under which '1eamen 
work on ships, conditions as regards health, safety and other matters. 
Under the Indian Merchant, Shipping Act there is no provision for a 
regular system of inspection through special inspectors. The -shipping 
masters have got certain powers to inspect ships under certain conditions, 
but the shipping masters have got their ordinary work to do and they 
cannot under ordinary circumstances find time to inspect the ships on 
which the Indian seamen work. If the Recommendation is given effect 
to at once, the Governmt'nt will have to appoint inspectors to inspect the 
conditions on ships. 

Sir, the Recommendation also insists that if the seamen have any 
grievlmces, ~  should have the right to bring them to the notice of the 
inspectors either directly themselves, or through their representatives. 
Under the present Indian Merchant Shipping Act every seaman cannot do 
this. It is necessary that three seamen should combine together to bring 
to the notice of the shipping master any grievances that they may have ; 
nor can they bring their grievances to the notice of the shipping master 
through their ~  Again, this Recommendation insists that 
. such inspectors should be appointed as will be acceptable tp the seamen 
as .well a8 to the employers. The Recommendation also insists that the 
inspectors should from time to time consult the organisations of seamen 8S 
well af! the employers. You will thus see that if Decessary action is taken 
on this Recommendation the Indian seamen stand to gain something, 
althfl1lgh I am not prepared now to say that they will gain very much. 
I therefore hope that the House will pass my amendment. 

The Honourable Member while moving t.his Resolution stated that 
the n('eessary changes will take some time. He also stated that in some 
circumstances it is not within his power to take action, as our law as 
regards merchant shipping is interlinked with the English law. I hope 
the Honourable Member will take steps to see that the Indian Merchant 
Shipping Act is made independent of the British Merchant Shipping Act, 

~ 



;: .. :/ 
LMr. N. )I. Joshi.] 

·80 that if we want to make any changes in the law as regaMs ~ 
tions of seryice of seamen we may be able to do so without being dependent 
upon the British Parliam!IDt. 

I hope this House will accept my amenchwlnt. 

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural) : I request 
that the discussion may be adjourned, as there is the Unity Conferenoe 
sitting downstairs ... " 

" Mr. PresideDt : Order, order. Sir George Rainy. 

The Honourable Sir George Ba.iDy : I will try to be very brief in 
replyjng to what my Honourable friend, Mr. Joshi, has said. He admits 
now that the benefit which the Indian seamen can derive from the adoption 
ot theBe Recommendations is not very great ; but still he would like to 
see ~  put in force, and that, I may say, is also the desit'/> of the 
GOYel'nment of India. There may be one or two points on whieh they are 
not able to accept the Recommendations exactly as they stand, but the 
Recommendation about inspection to which the Hpnourahle Member 

~ most importance, has been examined in detail, and, ilS far as we 
can Mee, legislation will be required only on two points one of which is a 
very mlall one. To give effect to the other parts of the Recommendation, 
we can proceed by exeeutive action, and very largely it would be part of 
onr reorganisation scheme for merchant shipping work generally. There 
was one other small point to which I wished to refer but it escaped my 
.memory for the moment, and I do not know that I need add anythir:ur 
·furlber. 

Mr. Preaid'Dt : The original Resolution was : 
•• That this Aa8embly YeeOlIIJQ8Ilda to. the Governor General in Oouaail that .. 

aetion be taken on the reeommendations eoneeming 
(1) the Repatriation of Masters and Apprentices, and 

(2) the fleneral Principles for the Iupeetion of the Conditions of Work of 
Seamen, 

adopted by the General Confereaee of the Interuaf;ional Labour. Organisation of ~  
League of Nations at ita Ninth SeB8ion held at Geneva from the 7th to the 24th JU118 
.19. lWtil the amendments neeeeeary to bring the existing law intoeonformitr lfith tlulIe 
_ :a.eOlnmendatioDII have been further examined in eonaultation with panke lutereated." 
Sinee which the foUowms amendment has been .oved : 

•• 'l'ut for the words • JlO aetion ' the words • neeeuary aetiOD ' be substitut;e4. 

. That all the words beginning from ' until the amendments nee ..... ry , to the -' 
of the .Ret!olution, be omitted ". . 

~  question that I have to put is that that amendment be made.· 
. The motion was negatived. 

Mr. ~ : The questwn is : 
., Tbat the ~~  1:Je adopted : 
'That this Assembly recommends to the Govemor Genera.l in Council that 110 

. aet;iOD be taken on the recoDPUnd.ationa ~  

. (1) the BeP4triatiOD ~  ;MastaB and ApprentiAlea, and 
(2) the General Principles tor the lupeetion of·the C$aditiODl .f Wozk ., 

Se/pnen, 

Sclqpte4l bytb,e General. ~  of the ~  LabOlfl 0r .... tiOD of ~ 
Le&peof Nations at its Ninth ~  held at Geneva from the.7th to the ~  J...,. 

4! 



BB,AT)11ATION 011' M.&8TERS AWD APPBENTlCE8 AND OONDITIONS 01' WOK ~ 
01' SEAKEN. 

18IG util the ammclmeDtI neee.&r1 to briDg the existing law into eoDiormity with theM 
BeeommendatioD8 have been further aamiaed in eouultation with parties intereated'." 

The motion was adopted. 

RESOLUTION BE CENSORSHIP OF CINEMATOGRAPH FILMS. 
Kr. Prllidm: The Hou8e will now re8ume further consideration 

of the following Resolution moved by the Honourable Mr. J. Crerar 
on the 14th September, 1927 : 

"' That this AlI8mbly rec-..ommends to the Govemor General in Council that he be 
pleaaed to appoint a committee to eumine and report on the system of eenaorahip of 
oineIllatograph films in India and to conaider whether it is desirable that any atepa 
8hould be taken to eneourage the exhibition of filma produced within the British Em· 
pire genl't"ally and thE' production and exhibition of Indian 1I1ma in particular." 

Sir Harl 8ingh Goar (Central Provinces Hindi Divisions: NOIl-
Muhammadan) : Sir, I move the adjournment of the further consideration 
of this question. 

lIIr. Preaidont: Does the Honourable Member really realise the 
effect of the adjournment motion' The Governor General in Couneil has 
got the power to appoint the Committee referred to in the Resolution. If 
the Assembly does not express its opinion to-day it may be that. the Govern.. 
ment, without consulting the Assembly might appoint a Committee. In 
that event. the House will lose the opportunity of influencing the decision 
of the Govemment. 

Sir Bari BiDgh Gour : I bow to what has fallen from the Chair but 
the Members are now fully jaded. It is past half past five and we have 
other ('ngagements to meetl and I hope the Honourable the Home Member 
will realise that this ~  is far too important to be discussed at 
this \"ery late hour. We have a number of amendments on the paper 
and {llll justice cannot be done to these amendments unless we are pre-
pared to sit till 9 or 10 at night. I therefore ask that, with the concurrence 
of tJle Honourable the Home Member, the further discussion of this motion 
bf. adjourned till Wednesday or till the winter Session in Delhi. 

The Honourable 111'. I. Orerv (Home Member) : I have no desire 
,,,hatever to detain the House if there is a common desire to adjourn, but 
I must point out that the position that will emerge is precisely what YOU, 
Sir, have indicated. • 

Mr. President: The question I have to put is : 
'" That the further diaeulJllioD of this Resolution be adjoumed." 
The motion was adopted. 

'I'lie Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 2Vth September, l!J27. 
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